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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
IN
I.A. NO. 262 OF 2022
IN
ORIGINAL APPLICATION NO. 606 of 2022

IN THE MATTER OF:

PUBLIC ACTION COMMITTEE ...PETITIONER
VERSUS

STATE OF PUNJAB AND OTHERS ...RESPONDENTS

RESPONSE FOR AND ON BEHALF OF RESPONDENT NO.
7, M/S MALBROS INTERNATIONAL PVT. LTD., IN
COMPLIANCE TO ORDER DATED 08.12.2022

MOST RESPECTFULLY SHOWETH:

1. That this Hon’ble Tribunal vide order dated 8.12.2022 deemed it
necessary to implead M/s Malbros International Pvt. Ltd. as
Respondent No. 7 in the present case and had further directed
Respondent No. 7 to submit the response to the interlocutory
application bearing I.A. No. 262 of 2022 filed by the petitioners in
the present case. That the Respondent No. 7 in due compliance to
the order dated 8.12.2022 is filing the present response to the

interlocutory application and reserves its right to file or detailed

response if directed by this Hon’ble Tribunal to the captioned O.A.,
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after the same being served upon the answering respondent by the
petitioners.

That the present response is being filed for and on behalf of
Respondent No. 7 through it’s authorized signatory, Mr. Sapan
Kayat, who is duly authorized by Board Resolution dated 19.12.2022
of the Answering Respondent. True copy of the extracts of Minutes
of Meeting 006/2022-23 of the Board of Directors of Answering
Respondent held on 19.12.2022 is annexed hereto and marked as
ANNEXURE R-1 (Pg. /3

That the case of the petitioner in the application under reply is for
seeking relief of abolishing the Joint Committee constituted vide
order dated 30.8.2022 and formulation of New Committee
comprising of Members (outside Punjab and Chandigarh with some
independent expert like Professor C.R. Babu with Nodal Officers
from Central Pollution Control Board (CPCB) and for preparing
report upon collecting samples and after inspection of the premises
of the answering respondent and other affected areas in Tehsil Zira,
District Ferozepur, Punjab.

At the outset, it is submitted that the present application under reply
is totally misconceived having no basis to substantiate the averments

therein and is rather filed with obtuse motives to extort and cause
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wrongful loss to the Answering Respondent and wrongfully gain
themselves. That the Answering Respondent for absolutely no fault
of its has already suffered huge financial loss and damage to its
reputation. That various Monitoring Committees have already been
constituted by this Hon’ble Tribunal and Hon’ble High Court of
Punjab and Haryana submit reports, after collecting samples and
inspecting the water and soil condition, indicating the causes of water
and soil pollution in the affected areas of Tehsil Zira, District
Ferozepur, Punjab. That thus said Monitoring Committees has duly
discharge their responsibility by filing detailed scientific report after
examining the test reports of sample from reputed laboratories. That
in none of the reports of the Monitoring Committees submitted till
date, nothing has been indicated or observed against the Answering
Respondent, as culprit for any illegal acts of discharging and causing
contamination of soil as well as groundwater table. Thus all the
averment by the petitioners against the Answering Respondent in the
application under reply are absolutely assumptive, bald and baseless.
That the application under reply is tactically filed to merely drag the
captioned case and initiate fishing and roving inquiry, to cause

further harassment to the Answering Respondent.
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That since 23.7.2022, the factory premises of the Answering
Respondent in Tehsil Zira, District Ferozepur, Punjab has remained
close due to illegal and motivated protests by nearby villagers. That
the Answering Respondent was constrained to approach the Hon’ble
Punjab & Haryana High Court in C.W.P. No. 16500 of 2022 (even
prior to filing of the captioned OA). That the Hon’ble High Court of
Punjab and Haryana vide order dated 29.7.2022 was pleased to issue
directions to the state machineries to take steps to ensure that no
hindrances are created in ingress and egress of the factory premises
by the illegal protests. However, the State Government of Punjab
failed to comply with the aforesaid order. Then the Hon’ble High
Court of Punjab vide order dated 11.10.2022 and 22.11.2022 directed
the State Government to give compensation of Rs. 5 Crores and Rs.
15 Crores respectively to the Answering Respondent for the loss
caused due to failure of the State Government to maintain law and
order around the factory premises of the Answering Respondent.
That the Hon’ble High Court has already taken cognizance of the law
and order and environmental issues in the affected areas of Tehsil
Zira, Ferozepur, Punjab and have been passing judicious orders after
duly considering various reports of the Monitoring Committees

including Report dated 21.9.2022 submitted by the office of
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Monitoring Committees constituted by the order dated 18.8.2022 of
this Hon’ble Tribunal. Thus, to uphold the doctrine of Res Sub
Judice and to avoid any contradictions, it is most humbly submitted
that this Hon’ble Court may dismiss the captioned OA and all the
applications pending herein on this ground alone without prejudice
to the merits stated herein below.

That the contents of the application under reply are false and
therefore denied in toto. That none of the averments in the
application under reply be deemed to be admitted for want of traverse
unless specifically admitted by Answering Respondent. It is
submitted that the present case filed by the petitioners is frivolous
and driven with malafide and ulterior motives . That the captioned
case deserves to be dismissed and requires no further indulgence of
this Hon’ble Tribunal and rather exemplary cost may be imposed
upon the petitioners for wasting valuable judicial time of this
Hon’ble Tribunal and also for causing undue harassment and loss of
business to the Answering Respondent. That the Petitioners have
approached this Hon’ble Tribunal with unclean hands and has
purposely concealed and manipulated various vital facts relevant in
the present case, which the Answering Respondent deems necessary

to state herein below.
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That the Answering Respondent is actively engaged in distillation of
spirits since 2007 at Village Mansoorwal, Tehsil Zira, District
Ferozepur, Punjab and equipped with Zero Discharge Technology
for which Multi-Effect Evaporators (MEE), Decanters, Dryer,
Reverse Osmoses System (RO), have been installed in which excess
water 1s evaporated and re-used in the distillation process through
treatment. Further, Electro Static Preparators (ESP) have been
installed to Control Air Pollution. That the initial capacity of
distillery was 100 KLD was thereafter enhanced by another plant of
180 KLD capacity for manufacturing Ethanol after taking due
clearance from Ministry of Environment, Forest and Climate Change
(MoEFCC), Govt. of India. The ethanol plant started its commercial
production from 3" Feb 2022 and the Industry also started supplying
75 lacs BL Ethanol per month to the Oil Marketing Companies
(OMCs).

That the Answering Respondent has invested nearly Rs.300 Crores
in the set up and has generated employment for 1200 workers of the
nearby village in the subject distillery. That the Answering
Respondent was consuming large quantity of rotten grains / nakku
(nakku: 350 days x 700 MT / day = 245000 MT pa x 20 / - Kg =

490.20 Crores). That the Answering Respondent is also consuming
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large quantity of rice husk / straw / parali from the farmers (rice husk:
350 days x 350 MT / day = 122500 MT pa x 10 / - Kg = 122.50
Crores). to creative awareness among the farmers not to burn the
paddy waste / parali by using it as alternative fuel in the industry.
That the average land holding in Punjab is 3.62 acres and rice yield
per acre is 3000 kg considering that factor approximately 3.62 x 3 T
=10.86 ; 245000 MT / 10.86 = nearly 22500 families of the farmers
are dependent upon the industry.

That the Monitoring Committee constituted by order dated 18.8.2022
of this Hon’ble Tribunal had duly examined all the following
necessary permits / no objections / approvals granted in favour of
Answering Respondent from the Central and State Government for
running the distillery at Tehsil Zira District Ferozepur, Punjab. True
copy of the Report dated 21.9.2022 by the Monitoring Committee is
annexed hereto and marked as ANNEXURE R-2 (Pg. /4 to
Pg158). True copy of the Status Report dated 21.10.2022 filed by
Punjab Pollution Control Board / Respondent No. 2, Nodal Agency
on behalf of Joint Committee in the present case is annexed hereto

and marked as ANNEXURE R-3 (Pg. 159 to Pg. 182),
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Statutory clearances obtained by Answering Respondent for
their Distillery Plant Unit at Mansoorwal Kalan, Tehsil Zira,
District Ferozepur, Punjab

That the Answering Respondent had commissioned the said unit /
factory in Tehsil Zira after obtaining all the relevant approvals from
the Central and State Government and its respective Boards. That
the MoEFCC had granted Environmental Clearances under EIA
Notification 2006 to Answering Respondent for installation of 100
KLD grain based distillery on 25.9.2006. That the Answering
Respondent had duly applied for No Objection Certificate and the
same was granted by Punjab Pollution Control Board / Respondent
No. 2 vide Notification No. 4 dated 11.5.2006 for the production of
Extra Netural Alcohol (ENA)/ Rectified Spirit (RS) and liquor @
100 KLLD. Further, the consent to operate under the provisions of
Water Act, 1974 and Air Act, 1981 were also granted to the
Answering Respondent vide No. F-2249 dated 10.08.2007 and F-
1580 dated 10.08.2007 respectively, for the production of Extra
Neutral Alcohol (ENA)/ Rectified Spirit (RS) 50 KLD.

Later on the Answering Respondent was granted consent under the
provisions of Water Act, 1974 and Air Act, 1981 by Punjab Pollution

Control Board/ Respondent No.2 vide No. V-259 dated 19.12.2012

and No. V-241 dated 19.12.2012 respectively, for the production of
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Extra Neutral Alcohol (ENA)/ Rectified Spirit (RS) and liquor @
100 KLD and for recycling of trade effluent @ 657 KLD and
discharge of treated effluent (@ 40 KLD onto land for irrigation. For
the treatment of effluent, the Answering Respondent had installed
effluent treatment plant consisting of anaerobic biological treatment,
aerobic treatment system and three stage RO system and MEE for
Evaporation of rejects of RO System. The Permeate of RO system is
Recycled back into the system.

That the Punjab Pollution Control Board / Respondent No. 2 had
granted No Objection Certificate vide No.CTE-98 dated 15.3.2016
for enhancement of production capacity from 100 KLD to 600 KLD
of ENA / RS. The Answering Respondent applied for environmental
clearance to MoEFCC for enhancement of its capacity from 100
KLD to 600 KLD of ENA / RS and cogeneration power plant of
capacity 40 MW, which was granted on 15.1.2018. Thereafter, the
Answering  Respondent  obtained  fresh  NOC  vide
No.CTE/EXP/FZR/2021/ 15384779  dated 27.4.2021 for
enhancement of production capacity from 100 KLD to 600 KLD of
ENA / RS. The Answering Respondent was granted consent to
operate under the provisions of Water Act, 1974 and Air Act, 1981

vide No. CTOW/V/FZR/2021/16885572 dated 12.11.2021 and vide
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No. CTOA/V/FZR/2021/16885533 dated 12.11.2021 respectively,
for the production of grain based anhydrous denatured ethamol /
ENA/RS Industrial Alcohol Plant at 280 KL D, cogeneration power
plant of capacity 12 MW and by products namely Animal Feed
Supplements / Cattle Feed, Pottery Feeds @ 140 TPD. That the
Answering Respondent then was discharging its effluents @ 1960
KLD and for the treatment of which it has installed following two
stream of effluent treatment plants:-
1. Anaerobic treatment followed by aerobic and RO system.
ii.  Aerobic system followed by RO system.

The whole of the effluents after both the treatment systems is
recycled back into the process and also as feed in DM Plant. For the
treatment of domestic effluent (10 KLLD), the Answering Respondent
has as installed STP.

That an agreement for contract supply of canal water other than
irrigation purpose for commercial / industrial purpose from RD-
18370/L of 2-L minor of Zira Distributary was entered on 8.5.2017
between Govt. of Punjab through Executive Engineer, Sidhwan
Canal Division , Ludhiana with the Answering Respondent. True
copy of the Agreement dated 8.5.2017 is annexed hereto and marked

as ANNEXURE R-4 (Pg. 183 to Pg.186 ).
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14. That the office of Executive Engineer, National Highway Division

15.

PWD (B&R) Ferozepur, Punjab had granted right of way permission
to the Answering Respondent for laying RCC Pipes (14” dia) along
the Ferozepur — Zira (SH-20) (from Sirhind/Rajasthan/ Canal of New
Zira Bypass (NH-54) (right hand side) (approximate length of 12920
mtrs.) vide Licence dated 12.4.2022. True copy of the Licence dated
12.4.2022 is annexed hereto and marked as ANNEXURE R-5
(Pg. 187 to Pg.188 ),

Earlier the Answering Respondent was operating to boilers of
capacities 14 TPH and 10 TPH. However, in the year 2021 the
Answering Respondent has installed a new rice husk fired boiler of
capacity 65 TPH and dismantled the boiler of capacity 14 TPH and
other existing boilers of capacity 10 TPH boiler which are not being
operated. ESP has been installed as an Air Pollution Control Device
with the boiler of capacity 65 TPH. Stack emissions sample was
collected by the Board from the stack of 65 TPH capacity boiler on
6.4.2022. It 1s pertinent to mention that as per the analysis results
published in the report of the Monitoring Committee, the
concentration of particulate matter was found to be within the
prescribed limits. Further, it is submitted that the Answering

Respondent has zero liquid discharge and all the necessary
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clearances have been granted by the Central and State Government
and their respective Boards before the initiation of operations at the
distillery plant located at Mansoorwal Kalan, Tehsil Zira, District

Ferozepur, Punjab.

Process flow followed by Answering Respondent and Layout of

the distillery:

That the following process flow is followed by the Answering
Respondent using grain as raw material at distillery located at Zira,
which has been approved by Ministry of Environment, Forest and

Climate Change (MoEFCC), Govt. of India:

a) Grain storage

b) Grain cleaning, milling and flour handling

c¢) Slurry preparation & liquefaction

d) Multi pressure distillation

e) Alcohol (ENA & TA) daily receivers & bulk
storage

f) MEE & Dryer
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Process Flow Chart of Answering Respondent Distillery at Zira

17. That the Effluent Treatment Scheme as approved by MoEFCC is as
under :

A. Decantation Section:

Decantation section comprises of Centrifuge Decanters,
operating at high rpm which are used for separation of
suspended solids from Spent Slops coming out of Distillation
section. The Wet cake thus separated has 30-35% w/w solids,
as removed from bottom of Decanters. This is directly loaded
on the trolleys parked below. Thin slops coming out of
Decanter are collected in a tank and are transferred for part
recycle & further for Evaporation into thick syrup.

B. Integrated Evaporation Section:
The suggested treatment scheme is a Finisher Evaporation

Plant for Thin Slops Evaporation. Analyzer vapour is fed to
the first effect evaporator shell side at the given pressure and
temperature as the heating medium. The Feed from the Feed
balance tank is taken to the PHCOND to make the best heat
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recovery. The Feed after getting heated to the predetermined
temperature in preheater is fed from the first effect evaporator
which is Falling Film Evaporator -NLET FEED - pH cond —
El — E2 — OUTLET PRODUCT. Vapours generated in Ist
effect VLS (Vapour Liquid Separator) are used as heat source
in the 2nd effect. The product at the desired concentration of
TS is obtained at the outlet of the second effect, which is a
Falling Film evaporator. A shell & tube type Multi-pass
Surface condenser is employed for condensing the shell side
vapours. The Pure and the process condensate are collected in
receiving vessels. Highly efficient operating pumps will be
provided for pumping the required fluid. The operation of the
plant will be under vacuum. Vacuum is created with the help
of a water ring vacuum pump. The plant will have high level
of automation to get consistent output at required
concentration. Cooling water from cooling tower is used in
the surface condensers for condensing the vapours.

The thick syrup thus obtained is mixed with the Wet Cake
obtained from Decanter Centrifuges using specially designed
Ribbon type mixer and this enriches the protein content in the
fibrous suspended solids separated earlier in Decanter. This
Protein & Fibre rich DWGS is directly sellable as Cattle /
Poultry Feed. However, in order to increase the shelf life of
such by- product, it is necessary to dry the product, with
minimum possible moisture content.

. System Description of DWGS Dryer

Wet distiller’s grains shall be fed into the dryer housing at
controlled rate through a suitable feeding system. The Rotary
Tube Bundle is enclosed in an insulated dryer housing and on
its outer flights is fixed. Dry saturated steam is to be supplied
to the tube bundle through rotary joint at one end & the
condensate is discharged through rotary joint mounted at other
end. During the course of rotation, these flights pick up the
material and shower them on to the tube bundles. The heat
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transfer is primarily by conduction. The water vapours are
exhausted through an Exhaust Blower & passed through a
cyclone separator for separating fines. Dry product partially
recycled back to Feed conditioner for feed conditioning
through Product Screw & Recycle Conveyor. Entire operation
of the Dryer is controlled through Control panel.

D. System description of Cooling and Conveying

DWGS below product screw is discharged into charging
hopper of pneumatic conveying system. Rotary feeder feeds
it into the conveying line. Ambient air is used for conveying.
The material gets conveyed to product collector & discharged
from rotary discharge valve. Exhaust air is vented to
atmosphere. The conveying system is lean phase suction type,
using centrifugal blower as prime mover. The conveying air
quantity is designed considering cooling requirement & to
cool the product.

18. That the Fresh Water Consumption is hereunder as per water balance
approved by the MoEFCC and PPCB / Respondent No.2:

Water Balance of Malbros International -Zira, Grain based Unit of

280 KLLD Capacity
Input Out -Put
Description “u %
Mtr/day Mtr/day
PROCESS WATER IN 1800 PRODUCT  OF 250
LIQUEFACTION ENA/RS
BOILER FEED WATER 415 STEAM 945
CONDENSATE
DM WATER for 40 SPENT LEES 360
DISTILLATION FROM PLANT
SOFT WATER FOR 700 EVAPORATION 750
COOLING TOWER & DRIFT

MAKEUP LOSSES
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SOFT WATER VACCUM
PUMPS & OTHERS
FERMENTER & FLOOR
WASHING

DOMESTIC
CONSUMPTION

A

RECYLCE STREAMS
DRYER CONDENSATE
RECYCLE

SPENT LEESE

PROCESS CONDENSATE
FERMENTER & FLOOR
WASHING

COOLING TOWER
BLOWDOWN
Total Recycling /Re-

utilisations of water per day
(B)

Total Fresh Water Input
PER DAY {A-B}=C
TOTAL B+C=D
ZERO
DISCHARGE?*
A-D

FOR FIRST RUN FRESH
WATER REQUIREMENT
SHALL BE

FRESH WATER
REQUIREMENT IS 4.24 Lit
/Alcohol

LIQUID

150

25

20

3150

400
420
950

70
250

2090

1060*

3150

YES

3000

16

PROCESS 800
CONDENSATE
PUMP SEALING 25
DOMESTIC 20
CONSUMPTION

3150

**Figures given are indicative and vary on grain characteristics and
overall plant operating parameters .
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19.Th at the subject distillery has been constantly monitored by the
officials of MoEFCC, Central Pollution Control Board (CPCB) /
Respondent No.5, Punjab Pollution Control Board (PPCB)/
Respondent No.2 and there is no adverse observation made against
the industry in the last 15 years. CPCB has installed online CCTV
Cameras & water testing flow meters on inlets-outlets of the subject
distillery.

20.Th at the Layout Plan / Site Plan of the subject distillery of the
Answering Respondent has been duly approved by the concerned
authorities and the same is annexed hereto and marked as
ANNEXURE R-6 (Pg.189

Illegal protest leading to stoppage of work at the Answering
Respondent distillery:

21.Th at on account of vested and mischievous interest, there has been a
protest by the residents of nearby village on the basis of rumors led
by Petitioners against the Answering Respondent. The illegal protest
have blocked the entrance of Answering Respondent and has led to
non-functioning of the subject distillery since 23.7.2022. That the
protesters have installed tents outside the entrance gate and are
alleging that the Answering Respondent is discharging effluent and

that the proper machinery for checking emissions has not been
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installed. It was also alleged that the residue of the effluent discharge
by the Answering Respondent has contaminated the sub soil water
and traces of ‘lahan’ can be found therein. Even though the
Answering Respondent has tried all amicable means to make the
protestors understand and clear the way of the subject distillery for it
to refunction and for workers to return but to no avail. That no traces
of ‘lahan’ percolate in sub-soil in Grain Based Distillery as such
residue is generated only in a molasses based distillery.

That the Answering Respondent then approached the District
Administration for taking adequate measures and for removal of the
unauthorized and illegal protest staged by the Petitioners. Further,
the Answering Respondent also brought to the knowledge of the
District Administration that large quantity of Ethanol was being
manufactured in the subject distillery, which is an inflammable
object and the same ought to be removed from the subject premises
of the distillery to avoid any untoward incident. However, the
District Administration failed to ensure disbursal of the illegal
protesters and rather chose to adopt a soft paddle approach. As a
result of which the protesters did not even allow the
labourers/workers/officials from coming out from the subject

distillery due to which food had to be delivered through drone. The
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Answering Respondent also preferred a Civil Suit before the Civil

Judge (Senior Division), Zira.

Doctrine of Res Sub Judice:

Due to the escalation in the whole situation because of illegal protest
and being left with no other effective remedy, on 27.7.2022 the
Answering Respondent was constrained to approach the Hon’ble
Court of Punjab & Haryana by filing a Civil Writ Petition, bearing
CWP No. 16500 of 2022, titled as “M/s Malbros International Pvt.
Ltd. and Another v. State of Punjab and Others”, seeking the
following prayers:-

a. Issue a for the issuance of a writ in the nature of mandamus

for issuance of directions to official Respondents for
ensuring security, free passage and smooth working of
Petitioner No. 1 without interference and threats being
posed by Respondent Nos. 7 to 11 alongwith general
public, which is violating fundamental right of Petitioner
No. 2 guaranteed under Article 19(1)(g) of the Constitution
of India;

. Issue a writ in the nature of mandamus directing official

respondents for protection to the workers, explosive stock
and premises of Petitioner No.1 from Respondent No. 7 to
11 and public at large gathered outside the premises of
Petitioner No.l by staging dharna who are not allowing it
to operate the unit as the passage to the premises has been
blocked;

24. That the petitioner came up for hearing for the first time before the

Hon’ble High Court of Punjab and Haryana (“the Hon’ble High
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Court”) on 29.07.2022, and the Hon’ble High Court vide Order dated
29.07.2022 was pleased to issue notice and direct the state to take all
possible steps to ensure that no hindrance is created in ingress and
egress of the factory premises by the agitators and the protest by the
protestors shall be allowed beyond 300 meters from the factory
premises in accordance with law.

True copy of the Order dated 29.07.2022 passed by the Hon’ble High

Court is annexed hereto and marked as ANNEXURE R-7 (Pg.190

25.Th at it would not be out of place to mention herein, that in OA No.
360 of 2018, titled as “Shree Nath Sharma v. Union of India and
Others”, this Hon’ble Tribunal constituted various Monitoring
Committees for different districts to submit detailed reports on the
environmental issues.

26.0n  18.08.2022, the Monitoring Committee headed by Hon’ble
Justice Jasbir Singh, Former Judge of this Hon’ble Court, visited the
subject distillery and collected water samples from various
locations/sites of the villages. Three sets of water samples were
collected and were sent to PBTI, Mohali; M/s Shri Ram Institute of
Industrial Research, Delhi and PPCB Lab for testing. Based on the

discussions held with the officers of various departments, village
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panchayats and field visits made by the Monitoring Committee and
collection of ground water samples, soil samples, water samples and
reports submitted by the departments, the Monitoring Committee in
its Report dated 21.09.2022, concluded that the ground water
contamination was due to fecal contamination, which was due to
domestic sources, and further that the possibility of discharge of
industrial effluent in underground water was feeble. Thus, the
Monitoring Committee of the Hon’ble National Green Tribunal also
reached a definite conclusion that the unit of the Answering
Respondent was not causing any environmental pollution.

That the Hon’ble High Court vide Order dated 28.09.2022 also
specifically reproduced the conclusions of the Report dated
21.09.2022 of the Monitoring Committee of the Hon’ble National
Green Tribunal. Moreover, the Hon’ble High Court also cautioned
the State that it should remain prepared to adequately compensate to
the Answering Respondent. A copy of the Order dated 28.09.2022
passed by the Hon’ble High Court is annexed hereto and marked as
ANNEXURE R-8 (Pg. 191 to Pg.197).

It is also pertinent to note herein that the State conceded the fact that
the subject unit of the Answering Respondent was compliant of all

laws and that the Monitoring Committee of this Court has found that
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the Answering Respondent was not causing any pollution. However,
the state failed to comply to the directions of the Hon’ble High Court.
As a result of which the Hon’ble High Court vide order dated
11.10.2022 observed as under:

“It seems that the State has been soft peddling the entire
issue. Despite the repeated assurances given and strenuous
efforts made by the Advocate General, Punjab, it does not
seem to be making any headway despite the petitioners
agitating and suffering immense losses including the
pecuniary burden of having to meet the financial liability.

In order to balance equities and to ensure that
conflicting interests are resolved, hearing of the case is

adjourned to 22.11.2022.
In the meanwhile, an amount of Rs.5 Crores shall be

deposited by the respondent — State with the Registry of this

Court within a period of one week.”
Thus, the Hon’ble High Court vide order dated 11.10.2022 was
pleased to direct the State to deposit Rs. 5 crore with the Registry.
True copy of the Order dated 11.10.2022 passed by the Hon’ble High
Court is annexed hereto and marked as ANNEXURE R-9 (Pg.198
to Pg. 2006).
That in the present case this Hon’ble Court vide Order dated
30.08.2022, constituted a Joint Committee comprising of
Representatives of CPCB, State PCB, State Ground Water Board and

Deputy Commissioner, Ferozepur, and submit a report regarding the

same. The Punjab Pollution Control Board (PPCB) / Respondent
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No.2, vide Letter No. 6304 dated 21.10.2022, submitted its Status
Report for the consideration of this Hon’ble Tribunal. A perusal of
the same will show that the Joint Committee reached a conclusion
that the Government Agencies and the Monitoring Committee of the
Hon’ble National Green Tribunal had already carried out monitoring
and since the Unit of the Applicants is lying closed w.e.f. 24.07.2022,
no useful purpose would be served by repeating the exercise already
conducted by the Monitoring Committee of the Hon’ble National
Green Tribunal.

Thereafter, the Hon’ble High Court passed a detailed Order dated
22.11.2022, whereby the State admitted that the installation,
commencement and operations of the subject unit of the Answering
Respondent are not to be in violation of law. Further, the State also
submitted that the guidelines and directions issued by the Hon’ble
Division Bench of the Hon’ble High Court and the Hon’ble Supreme
Court as regard the manner in which the protests are to be staged
have been violated. As a result of which, an additional amount of
Rs.15 Crores was directed to be deposited by the State with the
Registry. Furthermore, the Hon’ble High Court has also issued notice
the contempt proceedings against the contemnors/officers of the

State responsible for maintainable law and order situation in the area
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of subject distillery i.e. Additional Chief Secretary (Home),
Government of Punjab, Additional Director General of Police (Law
and Order), Punjab, the Deputy Commissioner, Ferozepur as well as
the Senior Superintendent of Police, Ferozepur. That a Committee
consisting of Hon’ble Mr. Justice R.K. Nehru (Retd.) (Chairman), a
nominee of the State Government not below the rank of Additional
Commissioner in the Department of Excise and Taxation (Official
Member) and Shri Babbar Bhan Advocate P-19/1997 (Non Official
Member) was nominated by the Hon’ble High Court for assessing
and evaluating the loss caused to the Answering Respondent. True
copy of the Order dated 22.11.2022 passed by the Hon’ble High
Court is annexed hereto and marked as ANNEXURE R-10 (Pg. 207
to Pg.236 ).

That the petition was last taken up by the Hon’ble High Court on
23.12.2022, on which date the State apprised the Hon’ble Court that
it had formed four Committees in consultation with the protestors, to
look into various grouses espoused by the protestors so as to
amicably resolve the issue. The four Committees have been
constituted to investigate (1) the points related to water pollution and
public hearing, (i1) to investigate the increasing cases of cancer,

hepatitis-B etc., in the villages surrounding the factory, (ii1)
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investigate the damage to soil and crops, and (iv) investigate the loss
of animals. However, the aforesaid constitution of four committees
by the State is nothing but an attempt to mislead the Hon’ble High
Court to believe that steps are being taken to resolve the issue, while
in actuality, it is only a ploy to circumvent the Orders of the Hon’ble
High Court and to cover the failures and incapacity of the State to
uphold and protect the supremacy of the rule of law. True copy of
the Order dated 23.12.2022 passed by the Hon’ble High Court is
annexed hereto and marked as ANNEXURE R-11 (Pg.237 to
Pg.240).

It is submitted that in the light of facts and circumstances stated
above no actual purpose would be achieved by granting the relief
sought by the petitioners in the application under reply. As the
Monitoring Committee of the Hon’ble Tribunal in its Report dated
21.09.2022, has already concluded that the ground water
contamination was due to domestic reasons, and that the unit of the
Answering Respondent was not causing any environmental
pollution. Even otherwise, constitution of any new committee will
serve no purpose in the present circumstances as the subject is lying
closed since 23.07.2022, and as observed by the Monitoring

Committee it is not possible to determine any alleged discharge of
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effluents by a closed unit. Without prejudice it is submitted that until
the subject distillery is allowed to function no scientifically profound
report can be prepared by any Expert Committee. That the present
proceedings may be dismissed under the doctrine of Res Sub Judice,
as the present proceedings are only filed for adding complexities of
the issues and not towards achieving any solution. That the pendency
of the present proceedings may also risk the possibility of conflicting
decisions between the Hon’ble High Court and this Hon’ble
Tribunal. Further, the relief sought in the captioned case is debarred
on the principle of estoppel and it would be clear abuse process of
law to invoke the parallel jurisdiction, when the subject matter of the
captioned case on principle of public policy is already pending
adjudication before the Hon’ble High Court Punjab and Haryana.
Moreover, there are positive categorical directions of the Hon’ble
Punjab and Haryana High Court to take all possible steps to ensure
that no hindrance is created in ingress and egress of the factory
premises of the answering respondent by the agitators and the
functioning of the unit of the answering respondent is restored. The
Hon’ble High Court of Punjab and Haryana have comprehensively
dealt with the orders of the Hon’ble NGT, the reports of the

monitoring committees and other committees placed before the
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Hon’ble NGT and have rather imposed fine of Rs.20 Crores on the
state authorities for the loss and damage suffered by the answering
respondent on account of illegal protest which has resulted in closure
of the industry w.e.f. 23.7.2022. That on this ground alone the
caption petition is liable to be dismissed and the petitioners are
debarred from claiming any relief before the Hon’ble NGT.

Illegal and unconstitutional acts by the Government of Punjab
Without prejudice to the rights and contents of the answering
respondent, it is submitted that to the utter shock and dismay of the
Answering Respondent, on 17.01.2023, around 1:15 PM, the
Hon’ble Chief Minister, Punjab, in a pre-recorded message,
announced on Social Media (Twitter) and on TV News Media, that
the State, after giving due consideration to environmental concerns
and deteriorating water quality in the Punjab and after discussion
with the legal team, has taken a decision to close down the factory of
the Answering Respondent with immediate effect. It is most
pertinent to note herein that neither any opportunity was provided to
the Answering Respondent before the Hon’ble Chief Minister,
Punjab, prior to the announced the oral decision to close the distillery
of the Answering Respondent, nor any formal/official order has been

passed till date to this effect. In fact, the said announcement been
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made by the State is arbitrary, manifestly and patently illegal and
absolutely without any basis or reasons and in violation to the
principles of natural justice as no opportunity to be heard was given
to the Answering Respondent before the announcement by the
Hon’ble Chief Minister of Punjab. It is rather illegal as no formal
order has been passed directing the closure of the subject unit of the
Answering Respondent and neither any reasons/grounds have been
assigned for taking such a decision against the Answering
Respondent.

In the meantime the Respondent No.2 refused the consent to
Answering Respondent to operate under the provisions of Water
Prevention and Control of Pollution) Act, 1974 vide letter dated
3.2.2023. That the Answering Respondent has duly responded and
complied to the objections raised by the Respondent No. 2 and said
application is under process of consideration with the Respondent
No. 2. The answering respondent reserves their right to challenge any
action of the state authorities, if required, in accordance with law.
True copy of the Compliance Chart alongwith the letter of refusal
dated 3.2.2023 is annexed hereto and marked as ANNEXURE R-12

Colly (Pg. 241 to Pg. 243 )
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Committees constituted and their reports submitted after
inspection and examination of samples of groundwater / soil /
fuel ash collected in the vicinity of the subject distillery at Tehsil
Zira, District Ferozepur, Punjab

A complaint was received by Respondent No. 2 on 18.07.2022
against contamination of ground water in Village Mahian Wala
Kalan, Tehsil Zira, District Ferozepur, Punjab. It was alleged in the
complaint that during the drilling of borewell in the premises of
Gurudwara Samadhi Bhagat Dunni Chand Ji (herein referred to as
the said Gurudwara) in Village Mahian Wala Kalan, polluted water
was observed. It was further alleged that the liquor factory of the
Answering Respondent at Village Mansorwal Kalan, Tehsil Zira,
District Ferozepur, Punjab has polluted the ground water in the
surrounding villages by discharging polluted water through
borewell. The site under the complaint was visited by the Tehsildar
of Tehsil Zira along with officer of the Respondent No.2 on
18.07.2022. During visit, the issue was discussed with the
representatives of the Management Committee of the said
Gurudwara and they informed that the sample of polluted water was
collected in a bottle after drilling the borewell at the depth of 650 fz.

However, they further informed that the depth of the tubewell with

the passage of time has decreased to around 500-550 ft. and water at
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the said level was found clear. After discussions, the Management
Committee of the said Gurudwara verbally requested as under:

e Sample can be collected from the tubewell after it
becomes operational incoming 2-3 days.

e The groundwater sample from the Govt. Middle School
may be collected instead of tubewell drilled at the site as
the water is clear in nature.

e They assured that they will inform the location of
borewells from where samples can be collected in future.

As requested by the Committee members of Samadhi Bhagat Dunni
Chand Ji, groundwater sample from the tube well provided at Govt.
Middle School was collected on the same day i.e. 18.07.2022. That
further on the same day the visiting officer collected some more

ground water samples from nearby area of the industry i.e. from

Villages Mansoor Wala and Ratoul Rohi as per the details given

below:
S.no. Place of Sample Collection Depth of the Physical
Tube well as Appearance
informed by
the
representative
1. From the tubewell installed at 500 ft Colorless
Gurudwara Smadh Bhagat Duni and
Chand, Mahian Wala Kalan, odorless
Tehsil Zira, Ferozepur
(30.94144, 74.95072)

2. From the tubewell installed in the 200 ft. Colorless
field of Sh.Jajeet Singh S/o Sh. and
Balwinde Singh, odorless

Vill.Mansoorwal Kalan, Tehsil
Zira, District
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Ferozepur(30.91111111,
74.98083333)

3. From the tubewell installed in the 500 ft. Colorless
field of Sh.Surjeet Singh S/o Sh. and
Mal Singh, Vill. Mansoorwal odorless
Kalan, Tehsil Zira, District
Ferozepur (30.912500,
74.971667)

4 From the tubewell installed in the 450 ft Colorless
field of Sh. Manna Singh S/o Sh. and
Dhira Singh, Viii.RatolRohi, odorless

Tehsil Zira, District Ferozepur
(30.914722, 74.950000)

5 From the tubewell installed at 410 ft Colorless
Veterinary and
Dispensary of Village RatolRohi, odorless

Tehsil Zira, District Ferozepur

(30.916111, 74.95)
That on the next date i.e. on 19.7.2012, the Villages Mahian wala
Kalan and Ratoul Rohi were visited by the officers of the Respondent
No.2 to ascertain the factual position in surrounding villages and
groundwater samples of tube wells installed in the agricultural fields

of these villages were collected, the details of which is narrated

hereunder: -

S.no. Place of Sample Collection Depth of the Physical
Tube well as Appearance
informed by
the
representative

1 From the tubewell installed in the 450 ft Colorless

field of Sh. Gurpreet Singh S/o and
Sh. Mohan Singh, Vill. Mahian odorless

Wala Kalan, TehsilZira,District
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Ferozepur
(30.933089,74.951809)

2 From the tubewell installed in the 700 ft Colorless
field of olorless and Sh . and
Gurdarshan Singh S/o Sh. Gurmel odorless

Singh, Vill. tolRohi,Tehsil Zira,

District Ferozepur (30.909191,

74.946655)
Further, the premises of the industry of the answering respondent was
also visited by the officers of respondent no.2 on 19.07.2022 and no
borewell for discharge of effluent was found in the premises of the
industry and groundwater samples from the tubewells from various
locations inside the industrial premises were collected and details are

as under: -

S.no. Place of Sample Depth of the Tube well as Physical

Collection informed by the Appearance
representative
1. Near DM Plant 600 ft Colorless

and odorless

2. Near Bottling Unit 450 ft. Colorless
and odorless

3. Near New Water 600 ft. Colorless
tank and odorless

That as per the result of the samples collected following have
been observed in the report:

e organic pollutant parameters such as BOD & COD have not
been found in any of the 11 samples collected on 18.07.2022,

19.07.2022 and 22.07.2022.
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e Inorganic parameters such as TSS as well as heavy metals such
as lead, Arsenic, Mercury, Nickel, Chromium, Copper and
Cadmium have also not been found in any of these samples.

e Out of the total 11 ground water samples collected, the
concentration of TDS was found between 500 mg/I to 1000
mg/l in 7 samples, between 1000 mg/l to 1100mg/I in 2
samples, between 1500 mg/I to 1600 mg/I in one sample and
between 1900 mg/I to 2000 mg/I in remaining one sample.

e The value of TDS in the sample collected from tubewell
installed in Gurudwara Smadh Bhagat Duni Chand in village
Mahianwala Kalan were found to be 724 mg/l TDS value ranges
from 538 mg/l to 956 mg/l in the samples collected on
19.07.2022 from the tubewells located inside the industry.

Conclusion of report:

e All the samples collected were found to be colorless and
odorless.

e Organic pollutant parameters such as BOD & COD have not
been found in any of the 11 samples collected on 18.07.2022,
19.07.2022 and 22.07.2022. Due to the absence of organic

parameters in the groundwater samples, there is no indication
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of discharge of wastewater by the industry in the underground
water.

e Inorganic pollutants such as TSS and heavy metals i.e. Lead,
Arsenic, Mercury, Nickel, Chromium, Copper and Cadmium
have not been found in the ground water samples collected from
various locations inside/near the industry. This indicates that
there is no chemical pollution in the groundwater.

e TDS in all the 11 no. samples collected, has been found to be
within the permissible limits of 2000 mg/I as per IS 10500:2012
drinking water standards. However, variation in TDS values at
different locations within same area may be due to geogenic
conditions. True copy of the Report of the inspections carried
out on 18.7.2022 / 19.7.2022 is annexed hereto and marked as

ANNEXURE R-13 (Pg.244 to Pg. 261 )

Visit of NGT Monitoring Committee

That subsequently, Hon'ble NGT appointed Monitoring Committee
in Original Application, bearing OA No. 360 of 2018, titled as
“Shree Nath Sharma v. Union of India and Others”, headed by
Justice Jasbir Singh, Former Judge, Punjab & Haryana Court; Sh .

S.C. Aggarwal, IAS (Retd .) Former Chief Secretary, Punjab and
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Sant Balbir Singh Seechewal along with villagers; SDM Zira; DSP,
Zira & officials of the Deptt. of Revenue; Excise; Animal
Husbandry; Officer of Punjab Pollution Control Board / Respondent
No.2; an Officials of Agricultural Ministry, visited the area as well
as the industry of the answering respondent on 18.08.2022.

The villagers apprised the Monitoring Committee that during the
drilling of tubewell in the premises of Gurudwara Samadhi Bhagat
Dunni Chand Ji in Villlage Mahian Wala Kalan, polluted water was
observed. Therefore, first of all, the Monitoring Committee visited
the premises of Gurudwara Smadjhi Bhagat Dunni Chand Ji in
Village Mahian Wala Kalan, Tehsil Zira, Distt. Ferozepur and
collected water sample of the tubewell installed in the Gurudwara
premises. The water sample was found colorless & odorless.
Thereafter the Committee visited the site of the tubewell installed in
the parking area of the industry and collected water sample of this
tubewell. The color of the water sample was beige/ sandy whereas it
was also odorless. As per directions of the Committee, three sets of
water samples were collected from tubewells and each set of samples
has been sent to PBTI, Mohali, M/s Sriram Institute of Industrial
Research New Delhi and PPCB Lab of Patiala for analysis.

Stagnation of wastewater was observed near the septic tank existing
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adjoining to the boundary wall of the industry. On the request of the
villagers to the Committee, soil sample from the area near to the said
septic tank and soil /ash sample from the fuel ash disposal area of the
industry were also collected by the Department of Agriculture. The
soil samples have been sent to PAU, Ludhiana and Soil Testing Lab,
Faridkot for analysis.

During visit, the villagers also raised the issue of illegal mining
carried out by the industry adjoining to its boundary wall. In this
regard, Executive Engineer-cum-District Mining Officer, Golewala
Drainage Division, Ferozepur apprised the Monitoring Committee
that notices have been issued to the concerned and presented copies

of the same.

Thereafter, NGT Monitoring Committee visited the premises of the
industry of the answering respondent. During visit, Sh. Jasbir
Dhiman, Vice President (Technical) of the industry informed the
Monitoring Committee that there are three working tubewells in the
industrial premises whereas 4th tubewell is not operational due to
leakage in the pipeline and 5th tubewell has been closed recently due
to advise of Vastu Consultant. But no borewell was found in the

industrial premises meant for discharge of wastewater in the ground.
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The Monitoring Committee directed the PPCB officials to collect
tubewell water samples, find out the reason for stagnation of
wastewater near the septic tank and also verify the statement given
by the representative of the industry, on the next very day in the

presence of representatives of villagers.

The officials of PPCB, Naib Tehsildar and Deptt. of Agriculture
along with representatives of villagers i.e. Sh. Sandeep Dhillon S/o
S. Major Singh R/o Ratol Rohi; Dr. Harvinder Singh S/o S. Nachattar
Singh R/o Sodhiwala and S. Rajdeep Singh S/o S.Randhir Singh R/o
Ratol Rohi visited the industry on 19.08.2022 and collected water
samples of 3 operational tubewells installed at different locations in

the industrial premises.

On the request of the villagers, the efforts were made to make the 4th
tubewell operational, but could not succeed. Further, the recently
closed tubewell (5th) was also made operational after removing the
upper layer of soil with JCB. The tubewell was continued to operate
with temporary fittings for one hour and thereafter the water sample

of this tubewell was collected. The color of the water sample was
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light beige / sandy whereas it was odourless. The earlier laid pipeline

connected with this tubewell led to fresh water reservoir.

The area at a distance of about 30-351 ft. from the 5th tubewell was
also dug with the help of JCB and found underground pipe of another

abandoned tubewell, but not connected with any pipeline.

The area around boundary wall/ septic tank, effluent treatment plant
etc. of the industry was visited alongwith the representatives of the
villagers and no stagnation of wastewater was observed within the
Industrial premises, Also, the representatives’ of villages could not
show any borewell/tubewell other than as mentioned in the preceding

para within the industrial premises.

The boundary wall of the industry is adjacent to the septic tank
existing outside boundary wall. Therefore, the premises of the
industry behind the septic tank / boundary wall was visited and found
that there are about 50 labour quarters adjoining to the boundary wall
of the industry and wastewater generated from the bathing section of
labor quarters is directly going outside industrial premises for

stagnation near septic tank, whereas wastewater from the toilet
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section is going into septic tank existing outside the boundary of the

industry.

Following samples were taken and their test results are hereunder:

L.

0.

11

.

VI.

Borewell installed in the premises of Samaadhi Bhagat Baba
Duni Chand ji in village Mahian Wala Kalan, Zira
Borewell near parking area of M/s Malbros International
Pvt. Ltd, Mansoorwala, Zira, Ferozepur.

Tubewell near new canal reservoir inside M/s Malbros
International Pvt. Ltd, Mansoorwala, Zira, Ferozepur
Tubewell near bottling plant inside M/s Malbros
International Pvt. Ltd, Mansoorwala, Zira, Ferozepur.
Tubewell near effluent treatment plant inside M/s Malbros
International Pvt. Ltd, Mansoorwala, Zira, Ferozepur.
Tubewell near transport office inside M/s Malbros

International Pvt. Ltd, Mansoorwala, Zira, Ferozepur.

The groundwater samples duly sealed and signed by the authorized

officer of Punjab Pollution Control Board were sent to the following

laboratories for analysis of the various parameters.

i.)  Punjab Pollution Control Board, Patiala



40
251

ii.)  Punjab Biotechnology Incubator, Mohali

iii.)  Shriram Institute For Industrial Research, Delhi

The analysis of reports with regard to six samples is enumerated

herein below:

Table-1 to 6 given below:-

Table-1 : Analysis results of groundwater samples - Borewell
installed in the premises of Samaadhi Bhagat Baba Duni Chand ji
in Village Mahian Wala Kalan, Zira (Depth: 670 ft)

Sr.  Parameter Units PBTI  Shriram PPC  Standards as per IS:
No. Lab, Institute B 10500:2012
Mohali Lab, Lab  Acceptab Permissib
Delhi le limit le limit
1. pH 7.6 7.8 7.5 6.5-8.5 No
relaxation
2. Total mg/l 3 2 BDL
Suspended
Solids (TSS)
3. Total Dissolved mg/l 961 1024 945 500 2000
Solids (TDS)
4. Biochemical mg/l <l Not BDL
Oxygen Detecte
Demand (BOD3 d
at 270C)
5. Chemical mg/l 8 4 6

Oxygen
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11.

12.

13.

14.

15.
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Demand (COD)

Total

Faecal Coliform MPN 7.9 X

/100 1072
ml

Nickel (as Ni) mg/I BDL
(MDL
0.005)

Zinc (as Zn) mg/l  BDL
(MDL
0.005)

Copper (as Cu) mg/l BDL
(MDL
0.005)

Lead (as Pb) mg/I  BDL
(MDL
0.005)

Chromium (as  mg/l BDL

Cr) (MDL
0.005)

Iron (as Fe) mg/I  0.06

Total Kjeldahi mg/I 1

Nitroaen (TKN)

Ammonical mg/l  0.02
Nitroaen

Arsenic (As) mg/l  BDL

(MDL
0.005)

348
(Oroanis
m)

Not
Detecte
d

0.01

Not
Detecte
d

Not
Detecte
d

Not
Detecte
d

0.1

0.8

0.1

Not

Detecte
d

BDL

BDL

BDL

BDL

BDL

BDL

0.11

BDL

BDL

BDL

0.02

0.05

0.01

0.05

0.3

0.5

0.01

41

No

relaxation

15

1.5

No

relaxation

No

relaxation

No

relaxation

No
relaxation

0.5
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17.

18.

19.

20.

21.

22.
23.

24,

25.

26.
27.

28.

Mercury (as

Hg)

Cadmium (as

Cd)

Fluoride ( as F)
Total mg/1 0.3

0.2 BDL
Phosohate

Chloride ( as

Cl)

Sulphate ( as

504)
Turbiditv

Total Coliform

Nitrate (as NO3)

Alkalinity ( as

CaC03)

Sodium (as Na)

Potassium (as

K)

Calcium (as Ca)

253

mg/l BDL
(MDL
0.005)
mg/I  BDL
(MDL
0.005)
mg/l  0.58
mg/l 0.3
mg/l 97
mg/l 222
NTU 2.2
MPN 24X
/100 1073
ml
mg/l 5.3
mg/l 274
mg/l 272
mg/l 4.5
mg/l 28

Not
Detecte
d

Not
Detecte
d

0.8

0.2

95

413

1
700

(Organis

m)
Not
Detecte

d
254

329

12

BDL

BDL

0.7

BDL

101

234

BDL
3.33

3.33

250

271
3.2

26

0.001

0.003

1.0

250

200

1

Shall not
be
detectabl
e

45

200

75

42

No

relaxation

No

relaxation

1.5

1000

400

No

relaxation

600

200
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30.
31.

32.

33.

34.
35.

Magnesium (as
Mq)
Conductivity
Total Hardness
(as CaC03)
Sodium
Adsorption
Ratio

Total Fixed
Dissolved
Solids

Boron (as B)
%Na

254

mg/1

us/cm

mg/I

mg/1

mgq/1
mq/1

1483

106

11.5

845

0.51

21

1585
118

12.9

884

0.7
86

1422
106 200

11.5

804

0.4 0.5
83

43

100

600

1.0

The analysis results indicate that the values of parameters namely F.Coli,

T.Coli and Sulphate have been found as 348-790 MPN/100 ml, 430-2400

MPN/100 ml and 222-413 mg/I, respectively, which are higher than the

permissible limits as ND, ND and 400 mg/I, respectively. The values of

TSS, BOD and COD have been found negligible (TSS: 2-3 mg/I, BOD:

<1 mg/I and COD: 4-8 mg/I). The value of TDS has been found varied

between 945-1024 mg/I, which is higher than the acceptable limits of 500

mg/I but within permissible limits of 2000 mg/I. All other parameters as

mentioned in Table-1 are within the permissible limits. The value of

Sulphate ( 413 mg/I) has been found marginally higher than the

permissible limits of 400 mg/I. The probable reasons for higher values of
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F.Coli and T.Coli in the ground water samples are due to faecal
contamination, which may be due to improper handling of faecal waste

(domestic waste).

Table-2: Analysis results of groundwater samples - Borewell near
parking area of M/s Malbros International Pvt. Ltd, Mansoorwal,
Zira, Ferozepur

Sr. Parameter Units  PBTI  Shriram PPC  Standards as per IS:
No Lab, Institute B 10500:2012
Mohal Lab, Delhi Lab  Acceptable Permissi

limit ble limit
1. pH 7.87 7.8 7.7 6.5-8.5 No
Relaxati
on
2. Total mg/l 730 824 824
Suspended
Solids (TSS)
3. Total mg/] 944 1060 960 500 2000
Dissolved
Solids
(TDS)
4. Biochemical mg/I 2 4 BDL
Oxygen
Demand
(BOD3 at
270C)
5. Chemical mg/] 18 36 23
Oxygen
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11.

12.

13.

14.

15.

Demand
(COD) Total
Faecal
Coliform
Nickel (as
Ni)

Zinc (as Zn)
Copper ( as
Cu)

Lead (as Pb)

Chromium

(as Cr)

Iron (as Fe)

Total
Kjeldahi
Nitroaen
(TKN)
Ammonical

Nitroaen

Arsenic (As)

MPN/
100 ml
mg/1

mg/I

mg/1

mg/l

mg/1

mg/I

mg/1

mg/I

mg/1

45
256

34X 542 94

1072 (Oroanism)

BDL  0.01 BDL 0.02 No

(MDL relaxatio

0.005) n

0.05 0.1 0.10 5 15

0.12 0.2 BDL 0.05 1.5

0.04 0.08 BDL 0.01 No
relaxatio
n

BDL  0.02 BDL 0.05 No

(MDL relaxatio

0.005) n

0.54 1.3 0.66 0.3 No
relaxatio
n

1 1.8 0.9

0.02 0.4 04 05 No
relaxatio
n

0.009  0.001 BDL 0.01 0.5



16.

17.

18.

19.

20.

21.

22,

23.

24,

25.

26.

27.

Mercury (as

Hg)

Cadmium

(as Cd)

Fluoride ( as

F)

Total
Phosohate
Chloride ( as
Ch

Sulphate (as
S04)
Turbiditv
Total

Coliform

Nitrate (as
NO03)

Alkalinity (
as CaCo03)
Sodium (as
Na)
Potassium

(as K)

mg/1

mg/I

mg/1

mg/1

mg/1

mg/1

NTU

MPN/

100 ml

mg/1

mg/I

mg/1

mg/1

257

BDL
(MDL
0.005)
BDL
(MDL
0.001)
BDL
(MDL
0.001)
0.2

73
216
212
79 X

1072

14.2

435

259

Not
Detected

Not
Detected

0.8

0.8

76

366

820

940

(Organism)

Not
Detected

387

318

BDL

BDL

0.69

0.6

77

292

190

720

10.2

395

268

0.001

0.003

1.0

250

200

1

Shall not
be
detectable
45

200

46

No
relaxatio
n

No
relaxatio
n

1.5

1000

400

No
relaxatio
n

600



28.

29.

30.

31.

32.

33.

34.
35.

Calcium (as
Ca)
Magnesium

(as Mq)

Conductivity

Total
Hardness (as
CaCo03)
Sodium
Adsorption
Ratio

Total Fixed
Dissolved
Solids
Boron (as B)
%Na

mg/1

mg/1

us/cm

mg/I

mg/1

mq/1
mgq/1

1515
190

8.1

810

0.577

21

29

1630

173

10.7

1660

0.8
80

28 75
25 30
1488

175 200
8.8

882

BDL 0.5
76

47

200

100

600

1.0

The perusal of analysis results as mentioned in Table-2 given above,

indicate that the values of parameters namely TSS, COD, BOD, F.Colj,

T.Coli, Lead, Iron and Turbidity have been found varied between 730-824

mg/1, 18-36 mg/I, BDL-4 mg/I, 94-542 MPN/100 ml, 720-940 MPN/100

ml, BDL-0.08 mg/I, 0.54-1.3 mg/I and 190-820 mg/I, respectively. Since

there is insignificant value of BOD in the ground water sample, as such,

the higher value of TSS, COD and Turbidity in the ground water sample

may be due to presence of inorganic compounds/constituents in the

ground water. The higher value of Lead and Iron in the ground water
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sample may be due to iron fitting in the pipeline laid for abstraction of
ground water. The higher value of T.Coli and F.Coli in ground water
sample may be due to faecal contamination in ground water, the probable
reason for the same may be due to contamination of faecal waste

discharge.

Table-3: Analysis results of groundwater samples - Tubewell nearnew
canal Reservoir inside M/s Malbros International Pvt.

Ltd,Mansoorwal, Zira, Ferozepur (Depth: 600-650 ft)

Sr.  Parameter Units PBTI  Shriram PPCB Standards as per IS:

No. Lab, Institute Lab 10500:2012
Mohali Lab, Delhi Accept Permissible
able limit
limit
1. pH 7 8.0 7.6 6.5-8.5 No
relaxation
2. Total mg/l 4.6 4 BDL
Suspended
Solids (TSS)
3. Total mg/] 1605 1545 1567 500 2000
Dissolved
Solids
(TDS)
4. Biochemical mg/l <1 Not BDL
Oxygen Detected

Demand



10.

11.

12.

13.

(BOD3 at
270C)
Chemical
Oxygen

Demand

(COD) Total

Faecal

Coliform

Nickel (as
Ni)

Zinc (as Zn)

Copper ( as

Cu)

Lead (as Pb)

Chromium

(as Cr)

Iron (as Fe)

Total
Kjeldahi

mg/1

MPN/
100
ml

mg/1

mg/I

mg/1

mg/I

mg/I

mg/I

mg/I

260

9

<1

BDL
(MDL
0.005)
BDL
(MDL
0.005)
BDL
(MDL
0.005)
BDL
(MDL
0.005)
BDL
(MDL
0.005)
BDL
(MDL
0.005)
0.08

12

900

(Oroanism)

Not
Detected

0.02

0.01

Not

Detected

Not
Detected

0.1

BDL

BDL

BDL

BDL

BDL

BDL

BDL

0.9

0.02

0.05

0.01

0.05

0.3

BDL

49

No

relaxation

15

1.5

No

relaxation

No

relaxation

No

relaxation



14.

15.

16.

17.

18.

19.

20.

21.

22.
23.

24.

Nitroaen

(TKN)

Ammonical

Nitroaen

Arsenic (As)

Mercury (as

Hg)

Cadmium

(as Cd)

Fluoride ( as

F)
Total
Phosohate

Chloride ( as

Cl)

Sulphate (as

S04)
Turbiditv
Total

Coliform

Nitrate (as
NO03)

mg/1

mg/I

mg/1

mg/1

mg/I
mg/I
mg/I
mg/I
NTU
MPN/
100

ml

mg/I

261

BDL
(MDL
0.005)
BDL
(MDL
0.005)
BDL
(MDL
0.005)
BDL
(MDL
0.001)
1.35

0.6
178
240

1.06
348

6.6

0.3

Not

Detected

Not
Detected

Not
Detected

1.2

0.06

167

390

1
1100

(Organism)

BDL

BDL

BDL

BDL

0.99

0.6

179

354

BDL
170

2.72

0.5

0.01

0.001

0.003

1.0

250

200

Shall
not be
detecta
ble

45

50

No

relaxation
0.5
No
relaxation

No

relaxation

1.5

1000

400

No

relaxation



25.

26.

27.

28.

29.

30.

31.

32.

33.

34.
35.

Alkalinity (
as CaCo03)
Sodium (as
Na)
Potassium
(as K)
Calcium (as
Ca)
Magnesium
(as Mq)
Conductivity
Total
Hardness (as
CaCo03)
Sodium
Adsorption
Ratio

Total Fixed
Dissolved
Solids
Boron (as B)
%Na

mg/1

mg/1

mg/1

mg/1

mg/1

us/cm

mg/I

mg/1

mq/1
mgq/1

262

785 703
345 528
5.8 7

22 34
28 22
2520 2520
170 173
11.5 11
1503 1449
1.27 1.8

- 81

706 200
536

4.8

25 75

21 30

2223

148 200
19.2

1332

BDL 0.5
88

ol

600

200

100

600

1.0

The analysis results of ground water samples as mentioned in Table-3

given above, indicate that the values of TSS, BOD, COD, T.Coli,

Alkalinity and Boron have been observed to be BDL- 4.6 mg/I, BDL-<1

mg/I, 8-12 mg/I, 170-1100 MPN/100 ml, 703-785 mg/I and BDL-1.8

mg/I, respectively. The values of TSS, BOD and COD are insignificant.
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The value of F.Coli determined by M/s Shriram Institute Lab, Delhi,
mentioned as 900 MPN/100 ml may be neglected because the value of
said parameter as determined by PBTI Lab and PPCB Lab has been
determined as < 1 and BDL, respectively and are matching to each other.
The higher values of Alkalinity (703- 785 mg/I) and Boron (1.27-1.80
mg/I) in ground water sample may be due to geogenic reasons. The higher
value of T.Coli, which has been observed as 170-1100 MPN/100 ml may

be due to domestic sources.

Table-4: Analysis results of groundwater samples - Tubewell near
bottling plant inside M/s Mal bros International Pvt. Ltd,
Mansoorwal, Zira, Ferozepur (Depth: 600-650 ft)

Sr. Parameter Units PBTI Shriram PPCB Standards as per
No. Lab, Institute Lab IS: 10500:2012
Mohali Lab, Delhi Accept Permissi
able ble limit
limit
1. pH 7.20 8.1 7.9 6.5-8.5 No
Relaxati
on
2. Total mg/I 5.2 3 BDL
Suspended
Solids (TSS)
3. Total mg/I 1023 1208 1022 500 2000

Dissolved



Solids
(TDS)

4. Biochemical
Oxygen
Demand
(BOD3 at
270C)

5. Chemical
Oxygen
Demand
(COD) Total

6. Faecal
Coliform

7. Nickel (as
Ni)

8. Zinc (as Zn)

9. Copper ( as

Cu)

10. Lead (as Pb)

11. Chromium

(as Cr)

mg/1

mg/I

MPN/100
ml

mg/l

mg/I

mg/I

mg/I

mg/I

264

<1

<1

0.009

BDL
(MDL
0.005)
BDL

(MDL
0.005)
BDL

(MDL
0.005)
BDL

(MDL
0.005)

Not
Detected

542
(Oroanism)
Not
Detected

0.02

0.01

Not
Detected

Not
Detected

BDL

BDL

BDL

BDL

BDL

BDL

BDL

BDL

0.02

0.05

0.01

0.05

53

No
relaxati
on

15

1.5

No
relaxati
on
No
relaxati

on



12.

13.

14.

15.

16.

17.

18.

19.

20.

21.

22.

Iron (as Fe)

Total
Kjeldahi
Nitroaen
(TKN)
Ammonical

Nitroaen

Arsenic (As)

Mercury (as

Hg)

Cadmium

(as Cd)

Fluoride ( as
F)

Total
Phosohate
Chloride ( as
Ch

Sulphate (as
S04)
Turbiditv

mg/I

mg/I

mg/I

mg/I

mg/l

mg/I

mg/I

mg/I

mg/I

mg/I

NTU

265

0.02

BDL
(MDL
0.002)
BDL
(MDL
0.005)
BDL
(MDL
0.005)
BDL
(MDL
0.001)
0.62

0.3

111

215

0.69

0.06

1.2

0.3

0.006

Not

Detected

Not
Detected

0.7

0.05

114

437

BDL

BDL

BDL

BDL

BDL

BDL

0.38

0.6

121

254

BDL

0.3

0.5

0.01

0.001

0.003

1.0

250

200

1

o4

No
relaxati

on

No
relaxati
on

0.5

No
relaxati
on

No
relaxati
on

1.5

1000

400
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24,

25.

26.

27.

28.

29.

30.

31.

32.

33.

34.
35.

Total MPN/100 11 1700 BDL  Shall
Coliform ml (Organism) not be
detecta
ble
Nitrate (as mg/1 2.8 Not 0.81 45 No
NO03) Detected relaxati
on
Alkalinity ( mg/I 240 245 250 200 600
as CaCO03)
Sodium (as  mg/l 223 340 288
Na)
Potassium mg/1 3.2 4 2.8
(as K)
Calcium (as mg/I 22 16 16 75 200
Ca)
Magnesium  mg/I 12 12 12 30 100
(as Mq)
Conductivity us/cm 1628 1685 1456
Total mg/I 105 92 89 200 600
Hardness (as
CaCo03)
Sodium 9.4 13.9 13.3
Adsorption
Ratio
Total Fixed mg/I 976 1161 869
Dissolved
Solids
Boron (as B) mq/1 0.47 0.6 040 0.5 1.0
%Na mq/1 - 88 87
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The analysis results of ground water samples as mentioned in Table-4
given above, indicate that the values of TSS, BOD, COD, T.Coli and
Sulphate have been observed to be BDL-5.2 mg/I, BDL-<I mg/I, BDL-8
mg/I, BDL-11 MPN/100 ml and 215-437 mg/I, respectively. The values
of TSS, BOD and COD are insignificant. The value of F.Coli and T.Coli
determined by M/s Shriram Institute Lab, Delhi, mentioned as 542
MPN/100 ml and 1700 MPN/100 ml, respectively, may be neglected
because the value of said parameters as determined by PBTI Lab and
PPCB Lab are F.Coli: <1 and BDL and T.Coli: 11 and BDL, respectively
and the same are matching to each other. The value of Sulphate (437 mg/I)
has been found marginally higher than the permissible limits of 400 mg/I.
These analysis results indicate that there 1s insignificant contamination in
ground water due to F.Coli parameter and organic parameters (BOD and
COD).

Table-5: Analysis results of groundwater samples - Tubewell near

effluent treatment plant inside M/ s Mal bros International Pvt. Ltd,
Mansoorwal, Zira, Ferozepur (Depth: 600-650 ft)

Sr.  Parameter Units PBTI  Shriram  PPC  Standards as per

No. Lab, Institute B IS: 10500:2012
Mohali Lab, Lab  Acceptabl Permis
Delhi e limit sible
limit
1. pH 7.4 8.1 7.8 6.5-8.5 No
Relaxa

tion



Total
Suspended
Solids (TSS)
Total
Dissolved
Solids
(TDS)
Biochemical
Oxygen
Demand
(BOD3 at
2700)
Chemical
Oxygen
Demand
(COD) Total
Faecal

Coliform

Nickel (as
Ni)

Zinc (as Zn)

Copper ( as
Cu)

mg/1

mg/I

mg/I

mg/I

MPN/1

00 ml

mg/I

mg/l

mg/I

268

1.6

553

<1

240 X
101

BDL
(MDL
0.005)
BDL

(MDL
0.005)
BDL

(MDL
0.005)

Not
Detected

670

16

345
(Oroanis
m)

Not
Detected

0.04

Not
Detected

BDL

599

BDL

BDL

BDL

BDL

BDL

BDL

500

0.02

0.05

Y

2000

No
relaxati
on

15

1.5



10.

11.

12.

13.

14.

15.
16.

17.

18.

19.

20.

Lead (as Pb)

Chromium

(as Cr)

Iron (as Fe)

Total
Kjeldahi
Nitroaen
(TKN)
Ammonical

Nitroaen

Arsenic (As)

Mercury (as

Hg)

Cadmium

(as Cd)

Fluoride ( as
F)

Total
Phosohate
Chloride (
as Cl)

mg/l

mg/I

mg/l

mg/1

mg/1

mg/I
mg/1

mg/I

mg/I

mg/I

mg/I

269

BDL
(MDL
0.005)
BDL
(MDL
0.005)
BDL
(MDL
0.001)
0.6

BDL
(MDL
0.5)
0.009
BDL
(MDL
0.005)
BDL
(MDL
0.001)
1.11

0.5

36

Not
Detected

Not
Detected

0.03

0.8

0.1

0.01
Not
Detected

Not
Detected

0.9

0.1

34

BDL

BDL

BDL

BDL

BDL

BDL
BDL

BDL

0.71

BDL

39

0.01

0.05

0.3

0.5

0.01
0.001

0.003

1.0

250

58

No
relaxati
on
No
relaxati
on
No
relaxati

on

No
relaxati
on

0.5

No
relaxati
on

No
relaxati
on

1.5

1000



21.

22,

23.

24,

25.

26.

27.

28.

29.

30.

31.

32.

Sulphate (as
S04)
Turbiditv

Total

Coliform

Nitrate (as
NO03)

Alkalinity (
as CaCo03)
Sodium (as
Na)
Potassium
(as K)
Calcium (as
Ca)
Magnesium
(as Mq)
Conductivit
y

Total
Hardness
(as CaCO03)
Sodium
Adsorption
Ratio

mg/1

NTU

MPN/1

00 ml

mg/1

mg/1

mg/1

mg/1

mg/1

mg/1

us/cm

mg/1

270

130
BDL
(MDL
:0.5)

542 x
101

315

80

992

6.1

139

Not
Detected

900
(Organis
m)

Not
Detected

291

244

1024

26

19.2

120

BDL

540

2.2

308

204

1.8

872

30

16.3

200

Shall not
be
detectable
45

200

75

30

200

59

400

No
relaxati
on

600

200

100

600
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33. Total Fixed mg/l 489 640 510
Dissolved
Solids

34. Boron (as mq/1 0.48 0.6 BDL 0.5 1.0
B)

35. %Na mgq/1 - 95 93

The analysis results of ground water samples as mentioned in Table-5
given above, indicate that the values of BOD, COD, F.Coli and T.Coli
have been observed to be BDL-2 mg/I, BDL-16 mg/I, 345-2400 MPN/100
ml and 900-5420 MPN/100 ml, respectively. The higher value of F.Coli
and T.Coli indicate that there is faecal contamination in ground water
which may be due to domestic sources. The contribution of lower
concentration of BOD and COD may be due to presence of F.Col and
T.Coli parameters in the domestic sources .

Table-6: Analysis results of groundwater samples - Tubewell near
transport office inside M/s Malbros International Pvt. Ltd,
Mansoorwal, Zira, Ferozepur (Depth: 600-650 ft, sample was

collected at a depth of 150 ft)

Sr.  Parameter Units PBTI  Shriram  PPC  Standards as per

No. Lab, Institute B IS: 10500:2012
Mohali Lab, Lab  Accept Permis
Delhi able sible
limit limit
1. pH 7.50 8.1 7.8 6.5-8.5 No
Relaxa
tion

2. Total mg/I 447 160 486



10.

Suspended
Solids (TSS)
Total
Dissolved
Solids
(TDS)
Biochemical
Oxygen
Demand
(BOD3 at
270C)
Chemical
Oxygen
Demand
(COD) Total
Faecal

Coliform

Nickel (as
Ni)

Zinc (as Zn)
Copper ( as

Cu)

Lead (as Pb)

mg/1

mg/1

mg/I

MPN/1
00 ml

mg/l

mg/I
mg/1

mg/I

272

798

28

BDL
(MDL
0.005)
0.01
BDL
(MDL
0.005)
BDL
(MDL
0.005)

784

48

940
(Oroanis
m)

Not
Detected

0.01
Not
Detected

Not
Detected

777

BDL

27

BDL

BDL

BDL
BDL

BDL

500

0.02

0.05

0.01

61

2000

No
relaxati
on

15

1.5

No
relaxati

on



11.

12.

13.

14.

15.

16.

17.

18.

19.

20.

21.

Chromium

(as Cr)

Iron (as Fe)

Total
Kjeldahi
Nitroaen
(TKN)
Ammonical

Nitroaen

Arsenic (As)

Mercury (as

Hg)

Cadmium

(as Cd)

Fluoride ( as
F)

Total
Phosohate
Chloride ( as
Ch

Sulphate (as
S04)

mg/1

mg/I

mg/1

mg/I

mg/l

mg/1

mg/I

mg/I

mg/I

mg/I

mg/I

273

BDL
(MDL
0.005)
0.69

BDL
(MDL
0.5)
0.009

BDL
(MDL
0.005)
BDL
(MDL
0.001)
0.1

0.5
49

185

Not
Detected

0.6

1.2

0.4

Not
Detected
Not
Detected

Not
Detected

1.4

0.8

48

166

BDL 0.05
1.13 03
2.6

1.96 0.5
BDL 0.01
BDL 0.001
BDL 0.003
027 1.0
1.4

55 250
134 200

62

No
relaxati
on
No
relaxati

on

No
relaxati
on

0.5

No
relaxati
on
No
relaxati
on

1.5

1000

400



22,
23.

24.

25.

26.

27.

28.

29.

30.

31.

32.

33.

34.
35.

Turbiditv
Total

Coliform

Nitrate (as
NO03)

Alkalinity (
as CaCo03)
Sodium (as
Na)
Potassium
(as K)
Calcium (as
Ca)
Magnesium

(as Mq)

Conductivity

Total

Hardness (as

CaCo03)
Sodium
Adsorption
Ratio

Total Fixed
Dissolved
Solids

Boron (as B)

%Na

NTU
MPN/1
00 ml

mg/I

mg/l

mg/I

mg/I

mg/I

mg/I

us/cm

mg/1

mg/I

mq/1
mgq/1

274

177
166

5.6

355

79.2

12
3.4
1167
44

52

632

0.59

196
14000
(Organis

m)

Not
Detected

322

251

1230
35

16.9

802

1.1
93

140 1

110 Shall
not be
detecta
ble

043 45

322 200

244

4

9 75

3 30

1044

37 200

17.3

661

0.4 0.5

93

63

No
relaxati
on

600

200

100

600

1.0
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The analysis results of ground water samples as mentioned in Table-6
given above, indicate that the values of TSS, BOD, COD, F.Coli, Iron,
Turbidity, T.Coli and Boron have been observed to be 160-486 mg/I,
BDL-6 mg/I, 27-48 mg/I, BDL-940 MPN/100 ml, 0.6-1.13 mg/I, 140-196
mg/I, 110-14000 MPN/100 ml and 0.4-1.1 mg/I, respectively. Since there
is insignificant value of BOD in the ground water sample, as such, the
higher value of TSS, COD and Turbidity in the ground water sample may
be due to presence of inorganic compounds/constituents in the ground
water. The higher value of Iron in the ground water sample may be due to
iron fitting in the pipeline laid for abstraction of ground water. The value
of Boron in ground water sample is marginally higher than permissible
value and it may be due to geogenic reasons. The value of F.Coli and
T.Coli determined by M/s Shriram Institute Lab, Delhi, mentioned as 940
MPN/100 ml and 14000 MPN/100 ml, respectively, which may be
neglected as the values of these parameters as analyzed by PPCB Lab and
PBTI are F.Coli: BDL, T.Coli: 110 MPN/100 ml and F.Coli: <1 MPN/100
ml, T.Coli:, 161 MPN/100 ml, respectively, which are almost matching to
each other and these values of said parameters may be considered for
assessing the ground water quality. From the above analysis results, it has

been observed that the values of F.Coli and BOD are insignificant. The
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higher value of COD (27-48 mg/I), TSS (160-486 mg/I) and Turbidity
(140-196 mg/I) may be due to inorganic compounds/constituents. The
higher value of Iron (0.6-1.13 mg/I) may be due to iron fitting in the
pipeline laid for abstraction of ground water. The slight higher value of
Boron (1.1 mg/I) as compared to permissible limits of 1.0 mg/I in ground

water sample may be due to geogenic reasons.

Findings of the NGT Monitoring Committee:

Based on the discussion held with the officers of various departments,
panchayats and field visits made by the Monitoring Committee and
collection of ground water samples, soil samples, water samples and
reports submitted by the departments, the overall findings of the
Monitoring Committee in its Report dated 21.9.2022 reached to the
definite conclusion that the unit of the answering respondent was not
causing any environmental pollution and concluded as under:-

[.  The ground water sample collected from Samaadhi Bhagat Baba
Duni Chand ji has been found containing faecal contamination
which may be due to domestic sources faecal contamination
.The ground water sample collected from tubewell near parking
area of the industry has been found containing faecal
contamination may be due to domestic sources.

II.  The higher values of TSS, COD and Turbidity in the ground

water samples due to presence inorganic compounds I
constituents in the ground. The higher values of Iror and Lead in
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the ground water samples may be due to iron fitting in the
pipeline /air for abstraction of ground water

3 The ground water samples collected from the tubewell
installed near new canal reservoir inside the industry has been
found contaminated due to T. Coli. And domestic source may
be source of contributing T.Coli. The higher values of Alkanity
and Boron have been found due to geogenic conditions.

There is insignificant contamination in ground water in the
tubewell near bottling plant inside the industry due to
insignificant values of F.Coli parameter and organic parameters
(BOD and COD).

The higher value of F.Coli and T. Coli found in the ground water
samples collected from tubewell installed near effluent
treatment plant inside the industry may be due to faecal
contamination in ground water, which may be due to domestic
sources.

The contribution of lower concentration of BOD and COD may
also be due to presence of F. Col and T. Coli parameters.

The higher value of COD, TSS and Turbidity in the ground
water samples collected from the tubewell near transport office
inside the industry may be due to inorganic compounds
constituents.

The higher value of Iron may be due to iron fitting in the pipeline
laid for abstraction of ground water.

The slight higher value of Boron in ground water sample may
be due to geogenic reasons.

From the analysis results of ground water samples analyzed by
all the three Ilaboratories, indicate that ground water
contamination is probably due to faecal contamination, which
may be due to domestic sources. Possibility of discharge of
industrial effluent in underground water is feeble as no such
assessment from the analysis results has been found.



XI.

XII.

XIIILL

XIV.

XV.

37.

6/
278

On the analysis results of ground water sample collected by
Department of Agriculture and analyzed by PAU, Ludhiana and
soil testing laboratory, Faridkot, it has been mentioned that the
ground water can be used for light soil and in case, it is to be
used for agriculture purposes on heavy soil, it may be used by
mixing with canal water. It has also been recommended by PAU,
Ludhiana and soil testing laboratory, Faridkot that in case canal
water is not available, ground water can be used by adding
Gypsum (fertilizer) as 2.5 to 03 quintal I acre of land .

The analysis results of soil samples analyzed by PAU, Ludhiana
and soil testing laboratory, Faridkot it has been mentioned that
due to high pH in soil samples, there is need to add green manure
or organic manure. Further, it has been mentioned by Chief
Agriculture Officer, Ferozepur that in soil samples from
Mansoorwal Kalan and adjoining villages analyzed by soil
testing laboratory, Zira from time to time, the parameters have
been found within the norms.

Chief Agriculture Officer, Ferozepur has mentioned in his report
dated 14 09. 2022 that the quality of soil and yield of crop in the
adjoining area of the industry are not being affected due to any
discharge of the industry.

Mining-cum-Executive Engineer, Department of Drainage,
Ferozepur, has reported that the persons indulged in the illegal
mining, have been identified and the violators have been issued
notices under the Punjab Minor Mineral Rules, 2013 and action
is under process.

Department of Animal Husbandry has reported that nitrate
content found in the fodder is injurious for the health of the
animals.

Report of the Joint Committee comprising of representatives of
CPCB, State PCB, State Ground Water Board and Deputy
Commissioner, Ferozepur:

A perusal of the report of the Joint Committee reveals that the said

committee reached to the conclusion that the Government Agencies
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and the Monitoring Committee of the Hon’ble National Green
Tribunal had already carried out monitoring and since the Unit of
the Answering Respondent is lying closed w.e.f. 24.07.2022, no
useful purpose would be served by repeating the exercise already
conducted by the Monitoring Committee of the Hon’ble National

Green Tribunal.

In the nutshell, monitoring committee/ joint committee has placed
before this Hon'ble Tribunal detailed scientific reports after
extensively examining the samples collected from various locations
of ground water, soil and fuel Ash, wherein definite conclusion has
been drawn that unit of Answering Respondent is not causing any
environmental pollution. Rather, ' non - point sources' of pollution
such as and presence of E coli, F coli bacteria is attributed to faecal
contamination which is evidently due to inadequate disposal of
untreated domestic wastes . It is a matter of record, that municipal
authorities have till date not been able to rise to the challenge of
providing a proper disposal system for treating municipal sewage,
which remains highly inadequate in Tehsil Zira, the place where
unit of Answering Respondent is located and thus untreated or

inadequately treated sewage flows into village nallahs and water
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bodies, impacting the ground water quality. Moreover, there
remains widespread stagnation/ accumulation of dirty water in
Tehsil Zira, especially in rainy reason. The problem is further
compounded by the mixing of storm water and sewage into the
water bodies. The pollution and contamination of water resources
due to sewage and excessive use of chemical/pesticides in
agriculture has led to high pH, BoD, DO, feacal coliform &
concentrations of Arsenic etc. Thus, the apparent cause of
contamination found in reports upon analysis of samples of ground
water, soil and Ash fuel collected from Tehsil Zira by the experts
are 'domestic sources' and not the unit of Answering Respondent.
The photographs of the water in the open drains / nallas in the
adjoining Village Mansoorwal and Ratoul forming part of Tehsil
Zira, District Ferozepur, Punjab are annexed hereto and marked as

ANNEXURE R-14 Colly (Pg. 262 to Pg. 277)

That the municipal authorities have to undertake effective remedial
measures for avoiding Sewage seepage of stagnant water in various
drains carrying untreated municipal waste/ untreated sewage
disposal in water bodies' to improve the quality of water in Tehsil

Zira. Apart thereto, the state of Punjab has to take adopt and
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implement clean remediation technologies like artificial recharge of
ground water, new canal system and other methods of monitoring
water resources so that water related action plan may be drawn up
on basis of reliable date.

In sum and substance, the unit of Answering Respondent having all
statutory compliances should not be made to suffer and
discrimated, based on conjectures and irrelevant criterias and thus
should be allowed to function henceforth.

That the narration of facts, reproduced above, clearly shows that the
present application under reply is totally misconceived having no
basis to substantiate the averments. Moreover, petitioners are
debarred from claiming any relief in the captioned Original
Application No. 606 of 2022, on doctrine of Res Sub Judice, as the
issue subject matter of the instant case is directly being dealt with
by the Hon’ble High Court of Punjab and Haryana on the principal
of public policy. The petitioners have created baseless and
unscientific complexities by filing the captioned petition and rather
per-contra, all the averment by the petitioners against the
Answering Respondent in the application under reply are absolutely
assumptive, bald and baseless. Hence, the captioned petition along

with application under reply is liable to be dismissed henceforth.
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Annexure R-2 74
OFFICE OF THE MA&DORING COMMITTEE

Constituted by the Hon’ble National Green Tribunal in OA No. 360 of 2018 in the
matter Shree Nath Sharma Vs Union of India & Ors and other Environmental issues.

(Official Address: Tower No.5, 4th Floor, Forest Complex,
Sector 68, SAS Nagar) Tel. No. 0172-2298091
Email: cecswm606@gmail.com

To
The Deputy Commissioner,
Ferozepur.

No. CMC/2022/ 1265
Dated: 21.9.2022

Subject: Report on visit to M/s Malbros International Pvt. Ltd.,
Mansoorwal Kalan, Tehsil Zira, District Ferozepur by the
Monitoring Committee, constituted by the Hon'ble National
Green Tribunal on various environmental issues of State of
Punjab on 18.8.2022

It is submitted that the Monitoring Committee, constituted by the Hon'ble National Green

Tribunal on various environmental issues, received a complaint dated 12.8.2022 from Gram

Panchayat, village Ratoul Rohi and other nearby villages regarding pollution caused by M/s

Malbros International Pvt. Ltd., Mansoorwal Kalan, Tehsil Zira, District Ferozepur, wherein, it has

been alleged that the industry discharges its effluent into underground and causes diseases to

the animals and residents of the area.

Accordingly, the Monitoring Committee under the Chairmanship of Justice Jasbir Singh, Former
Judge, Punjab and Haryana High Court visited the industry on 18.8.2022 and collected
groundwater and soil samples and a report has been prepared, which is enclosed herewith. It is
requested that necessary action in the matter may kindly be taken.

(Dr. Ebu RH)“"‘"’""

Technical Expert,
Monitoring Committee

Endst. No. CMC/2022/ 1266 Dated: 21.9.2022
A copy is forwarded to the Member Secretary, Punjab Pollution Control Board, Patiala for
information please. He is requested to take necessary action in the matte1

(Dr. Babu Ramp: S-ivar—
Technical Expert,

Monitoring Committee
Endst. No. CMC/2022/ | 267+ Dated: 21.9.2022
A copy is forwarded to the Senior Environmental Engineer, Punjab Pollution Control Board, Zonal
Office, Bathinda for information and necessary action.
(Dr. Babu Ram) 24" 3" 34
Technical Expert,

Monitoring Committee
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Report on visit to M/s Malbros International Pvt. Ltd, , Mansoorwal
Kalan, Tehsil Zira, District Ferozepur by the Monitoring Committee,
constituted by the Hon'ble National Green Tribunal on various
environmental issues of State of Punjab on 18.8.2022

1.0 Background

Ministry of Environment and Forest, Govt. of India granted environmental clearance under EIA
notification 2006 to M/s Malbros International Pvt. Ltd., Mansoorwal Kalan, Teh. Zira, District
Ferozepur for installation of 100 KLD grain based distillery on 25.09.2006, The industry applied
for no objection certificate and the same was granted by Punjab Pollution Control Board vide
No. 04 dated 11.5.2006 for the production of Extra Neutral Alcohol (ENA)/ Rectified Spirit (RS)
and liquor @ 100 KLD with certain conditions mentioned therein. Consent to operate under the
provisions of Water Act, 1974 and Air Act, 1981 were granted to the industry vide No. F-2249
dated 10.8.2007 and F-1580 dated 10.8.2007, respectively, for the production of Extra Neutral
Alcohol (ENA)/ Rectified Spirit (RS) 50 KLD.
Later on, the industry was granted consent under the provisions of Water Act, 1974 and Air Act,
1981 by Punjab Pollution Control Board vide No. V-259 dated 19.12.2012 and No. V-241 dated
19.12.2012, respectively, for the production of Extra Neutral Alcohol (ENA)/ Rectified Spirit (RS)
and liquor @ 100 KLD and for recycling of trade effluent @ 657 KLD and discharge of treated
effluent @ 40 KLD onto land for irrigation. For the treatment of effluent, the industry had
installed effluent treatment plant consisting of anaerobic biological treatment, aerobic treatment
system and three stage RO system and MEE for evaporation of rejects of RO system. The
permeate of RO system is recycled back into the system.
Punjab Pollution Control Board granted no objection certificate (NOC) vide No. CTE-98 dated
15.3.2016 for enhancement of production capacity from 100 KLD to 600 KLD of ENA/RS. The
industry applied for Environmental Clearance to the Ministry environment and forest, Govt. of
India for enhancement of its capacity from 100 KLD to 600 KLD of ENA/RS and co-generation
power plant of capacity 40 MW, which was granted on 15.1.2018. Thereafter, the industry
obtained fresh NOC vide no. CTE/EXP/FZR/2021/15384779 dated 27.4.2021 for enhancement of
production capacity from 100 KLD to 600 KLD of ENA/RS. The industry was granted consent to
operate under the provisions of Water Act, 1974 and Air Act, 1981 vide No.
CTOW/V/FZR/2021/16885572 dated 12.11.2021 and vide No. CTOA/V/FZR/2021/16885533
dated 12.11.2021, respectively, for the production of grain based anhydrous denatured ethanol/
ENA/RS/industrial alcohol plant @ 280 KLD, co-generation power plant of capacity 12 MW and
by-products namely animal feed supplements/cattle feed, poultry feed @140 TPD. The industry
discharges its effluent @ 1960 KLD. For the treatment of 1960 KLD effluent, it has installed
following 02 streams of effluent treatment plants:-

i.  Anaerobic treatment followed by aerobic and RO system

ii. Aerobic system followed by RO system
The whole of the effluent after both the treatment systems is recycled back into the process
and also as feed in DM plant. For the treatment of domestic effluent (10 KLD), the industry has
installed septic tanks.

75
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2.0 visit to the industry by the Monitoring Committee

The Monitoring Committee received a complaint on 12.8.2022 from Gram Panchayat, Village
Ratoul Rohi and other nearby villages regarding pollution caused by the industry namely M/s
Malbros International Pvt. Ltd., Mansoorwal Kalan, Zira, District Ferozepur alleging in the
complaint that the industry discharges its effluent into underground and causes diseases to
animals and residents of the area and requested that the said industry may be visited.
Accordingly, the Monitoring Committee made its plan to visit the industry on 18.8.2022.

The following were present during the visit.

a) Members of the Monitoring Committee

Sr. | Name and Designation in the Deptt. Name & Designation in
No. the Monitoring
Committee
15 Justice Jasbir Singh, Former Judge, Punjab and Haryana | Chairman
High Court
2 Sh. S. C. Agrawal, IAS (Retd), Former Chief Secretary, | Senior Member
Punjab
3. Sant Balbir Singh Seechewal Member

b) District Administration

ii)
2.1

Sh. Inder Pal, SDM, Zira

Sh. Vinod Kumar, Naib Tehsildar

Sh. Palwinder Singh, DSP, Zira

Sh. Arvind Parkash Sharma, DRO, Ferozepur

Punjab Pollution Control Board

Er. Rajiv Goyal, Senior Environmental Engineer

Er. Rohit Singla, Environmental Engineer

Er. Ramandepp Singh Sidhu, Environmental Engineer

Er. Aushpreet Singh, Assistant Environmental Engineer

Ms. Sonam Dogra, Scientific Assistant

Other Departments

Dr. Tejpal Singh, Chief Agriculture officer

Sh. Vikram Dev Thakur, Excise Officer, Ferozepur

Mrs. Ramneet Kaur, District Mining Officer, Ferozepur

Dr. Amarvir Singh, Veterinary Officer, Zira
Representatives of nearby villages

Sh. Sandeep Dhillon S/o Sh. Major Singh, Village Ratoul Rohi
Dr. Harvinder Singh S/o Sh. Nachhatar Singh, Village Sadhu Wala
Sh. Rasdeep Singh S/o Sh. Randhir Singh, Village Ratoul Rohi

Interaction with the officers of various departments and
representative of village Panchayats and collection of
groundwater samples by the Monitoring Committee.

During visit, the monitoring committee observed that the industry was not in operation due to

protest made by villagers of nearby villages. The photograph showing the industry not in

operation is mentioned as per Plate-1.




Plate-1: Photograph showing interaction being made
with the departments and villagers and the
industry not in operation

Therefore, the Monitoring Committee visited the following areas/sites:-

1

It was apprised to the Monitoring Committee that during the drilling of tubewell in the
premises of Gurudwara Samaadhi Bhagat Dunni Chand Ji in Vill. Mahian Wala Kalan,
polluted water was observed. Therefore, first of all, the Monitoring Committee visited the
premises of Gurudwara Samaadhi Bhagat Dunni Chand Ji in village Mahian Wala Kalan,
Tehsil Zira, Distt. Ferozepur and collected water sample of the tubewell installed in the
Gurudwara premises. The water sample was found colorless & odourless. The photograph
showing officers sealing collected ground water samples in the presence of Monitoring
Committee from Gurudwara Samaadhi Bhagat Dunni Chand Ji in Vill. Mahian Wala Kalan is
mentioned as per Plate-2.
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Plate-2: Photograph showing officers sealing collected
ground water samples in the presence of
Monitoring Committee from Samaadhi Bhagat
Dunni Chand Ji in Vill. Mahian Wala Kalan being
sealed

The Monitoring Committee visited the site of the tubewell installed in the parking area of
the industry and collected water sample of the tubewell. The color of the water sample
was beige / sandy whereas, it was also odourless. The photograph showing water being
abstracted from the tubewell installed in the parking area is mentioned as per Plate-3.
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Plate-3: Photograph showing water being abstracted
from the tubewell installed in the parking
area

Stagnation of wastewater was observed near the septic tank existing near the boundary

wall of the industry. On the request of the villagers, soil sample from the area near the
septic tank and soil /ash sample from the fuel ash disposal area of the industry were
collected by the Department of Agriculture. The soil/ fuel ash samples were sent to PAU,
Ludhiana and Soil Testing Lab, Faridkot for analysis. The photograph showing fuel ash
sample being collected by the officers of the departments in the presence of the
Monitoring Committee is mentioned as per Plate-4.

Plate-4 Photograph showing fuel ash sample being
collected by the officers of the departments in
the presence of the Monitoring Committee

The analysis results of soil testing lab, Faridkot and PAU Ludhiana mentioning the soil testing
reports and ground water samples reports are annexed as per Annexures - 4A to 4E.

4.

The villagers also raised the issue of illegal mining carried out by the industry adjoining to
its boundary wall. In this regard, Executive Engineer-cum District Mining Officer, Golewala
Drainage Division, Ferozepur apprised the Monitoring Committee that notices have been
issued to the concerned persons and presented copies of the same, which are annexed as
per Annexures — 5A and 5B. The photograph showing illegal mining done in the area is

mentioned as per Plate-5.
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Plate-5 Photograph showing illegal mining done in the
area

5. Monitoring Committee visited the premises of the industry. During visit, Sh. Jasbir Dhiman,

Vice President (Technical) of the industry informed the Monitoring Committee that there
are 03 working tubewells in the industrial premises, whereas, 4th tubewell is not in
operatable condition due to leakage in the pipeline and 5th tubewell has been closed
recently due to advise of Vastu Consultant. The Monitoring Committee directed the
officers of PPCB to collect water samples of tubewell and find out the reasons for
stagnation of wastewater near the septic tank. It was also directed to verify the statement
given by the representative of the industry, on the next day in the presence of the
representatives of villagers.

. The officers of PPCB, Naib Tehsildar and Deptt. of Agriculture alongwith representatives of
villagers i.e. Sh. Sandeep Dhillon S/o S. Major Singh R/o Ratol Rohi; Dr. Harvinder Singh
S/o S. Nachattar Singh R/o Sodhiwala and S. Rajdeep Singh S/o S.Randhir Singh R/o Ratol
Rohi visited the industry on 19.08.2022 and collected ground water samples of 3 no.
operational tubewells installed at different locations in the industrial premises. On the
request of the villagers, the efforts were made to make the 4th tubewell operational, but
could not succeed. Further, the recently closed tubewell (5th) was also made operational
after removing the upper layer of soil with JCB. The tubewell was continuously operated
for one hour and thereafter, ground water sample of the tubewell was collected. The color
of the water sample was light beige / sandy, whereas it was odourless. Earlier laid pipeline
connected with this tubewell was found leading to fresh water reservoir. The area at a
distance of about 30-35 ft. from the 5th tubewell was also dug with the help of JCB and
found underground pipe of another abandoned tubewell, but it was not connected with
any pipeline. The photograph showing water being abstracted from the tubewell installed

near new canal reservoir inside the industry is mentioned as per Plate-6.
‘_|'.. \ l_- IR % _. : o) oS %

Plate-6 Photograph ~ showing water being
5
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abstracted from the tubewell installed
near new canal reservoir inside the
industry

7. The area around boundary wall / septic tank, effluent treatment plant etc. of the industry
were visited alongwith the representatives of the villagers and no stagnation of
wastewater was observed within the industrial premises. Also, the representatives of
villages could not show any borewell/tubewell other than as mentioned in the aforesaid
paras within the industrial premises. The photograph showing the villagers in the presence
of officers of the department visiting the industry on 19.08.2022 is mentioned as per
Plate-7.

Plate-7 Photograph showing the villagers in the
presence of officers of the department visiting
the industry on 19.08.2022

The boundary wall of the industry is adjacent to the septic tank and the same is existing
outside boundary wall. Therefore, the premises of the industry behind the septic tank /
boundary wall was visited and found that there are about 50 labour quarters adjoining the
boundary wall of the industry and wastewater generated from the bathing section of labor
quarters is directly going outside industrial premises for stagnation near septic tank,
whereas, wastewater from the toilet section is going into septic tank existing outside the
boundary of the industry. Further, it was observed that the industry has made
arrangements for sprinkling of water through flexible pipes on fuel ash to suppress the
dust emissions, which was found cut at one point outside the boundary wall. This fuel ash
has also been dumped in the low lying area located outside the boundary wall (report of
Punjab Pollution Control Board dated 18/19.8.2022 is annexed as per Annexure-5C).

8. Earlier, the industry was operating two boilers of capacities 14 TPH & 10 TPH. However, in
the year 2021, the industry has installed a new rice husk fired boiler of capacity 65 TPH
and dismantled the boiler of capacity 14 TPH & other existing boiler of capacity 10 TPH
boiler is not being operated. ESP has been installed as an air pollution control device with
the boiler of capacity 65 TPH. Stack emissions sample was collected by PPCB from the
stack of 65 TPH capacity boiler on 06.04.2022 and as per the analysis results, the
concentration of particulate matter was found to be within the prescribed limits.

Therefore, overall the officers of Punjab Pollution Control Board in the presence of members

of the Monitoring Committee and representative of nearby villages have collected the

groundwater samples on 18.8.2022 and 19.8.2022 from 06 locations mentioned as
under:-
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i) Borewell installed in the premises of Samaadhi Bhagat Baba Duni Chand ji in village
Mahian Wala Kalan, Zira

ii) Borewell near parking area of M/s Malbros International Pvt. Ltd, Mansoorwala, Zira,
Ferozepur

iii)) Tubewell near new canal reservoir inside M/s Malbros International Pvt. Ltd,
Mansoorwala, Zira, Ferozepur

iv) Tubewell near bottling plant inside M/s Malbros International Pvt. Ltd, Mansoorwala,
Zira, Ferozepur

V) Tubewell near effluent treatment plant inside M/s Malbros International Pvt. Ltd,
Mansoorwala, Zira, Ferozepur

vi) Tubewell near transport office inside M/s Malbros International Pvt. Ltd, Mansoorwala,
Zira, Ferozepur

The groundwater samples duly sealed and signed by the authorized officer of Punjab Pollution

Control Board were sent to the following laboratories for analysis of the various parameters.

i) Punjab Pollution Control Board, Patiala

ii) Punjab Biotechnology Incubator, Mohali

iii) Shriram Institute For Industrial Research, Delhi

The analysis results of ground water samples analyzed by Punjab Pollution Control Board, PBTI

and Shriram Institute are annexed as per Annexures- 1, 2 and 3, respectively.

Similarly, 01 ground water sample, 02 soil samples and 02 fuel ash samples were collected and
their analysis results are mentioned in Annexures -4A, 4B, 4C and 4D.

The analysis results of said groundwater samples are mentioned as per Table-1 to 6 given
below:-

Table-1: Analysis results of groundwater samples - Borewell installed
in the premises of Samaadhi Bhagat Baba Duni Chand ji in village
Mahian Wala Kalan, Zira (Depth: 670 ft)

Sr. Parameter Units PBTI Shriram PPCB Standards as per IS:
No Lab, Institute | Lab 10500: 2012
Mohali | Lab, Acceptable | Permissible
Delhi limit limit
1 pH 7.6 7.8 7.5 6.5-8.5 No
relaxation
2. | Total mg/I 3 2 BDL
Suspended
Solids (TSS)
3. Total Dissolved | mg/I 961 1024 945 500 2000
Solids (TDS)
4, Biochemical mg/I <1 Not BDL
Oxygen Detected
Demand (BOD;
at 270C)
5. Chemical mg/I 8 4 6
Oxygen
Demand (COD)
Total
6. Faecal Coliform | MPN/100 | 7.9 x 348 BDL
ml 10n2 (Organism)
7. Nickel (as Ni) mg/| BDL Not BDL 0.02 No
(MDL Detected relaxation
0.005)
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Sr. Parameter Units PBTI Shriram | PPCB | Standards as per IS:
No Lab, Institute | Lab 10500: 2012
Mohali | Lab, Acceptable | Permissible
Delhi limit limit
8. Zinc (as Zn) ma/I BDL 0.01 BDL 5 15
(MDL
0.005)
9. | Copper (as Cu) | mg/l BDL Not BDL 0.05 1.5
(MDL Detected
0.005)
10. | Lead (as Pb) mg/! BDL Not BDL 0.01 No
(MDL Detected relaxation
0.005)
11. | Chromium (as | mg/I BDL Not BDL 0.05 No
Cr) (MDL Detected relaxation
0.005)
12. | Iron (as Fe) mg/I 0.06 0.1 0.11 0.3 No
relaxation
13. | Total Kjeldahi | mg/I | 0.8 BDL
Nitrogen (TKN)
14. | Ammonical mg/I 0.02 0.1 BDL 0.5 No
Nitrogen relaxation
15. | Arsenic (As) mg/| BDL Not BDL 0.01 0.5
(MDL Detected
0.005)
16. | Mercury (as mg/| BDL Not BDL 0.001 No
Hg) (MDL Detected relaxation
0.005)
17. | Cadmium (as mg/| BDL Not BDL 0.003 No
Cd) (MDL Detected relaxation
0.001)
18. | Fluoride (as F) | mg/l 0.58 0.8 0.7 1.0 1.5
19. | Total mg/! 0.3 0.2 BDL
Phosphate
20. | Chloride (as Cl) | mg/! 97 95 101 250 1000
21. | Sulphate (as mg/| 222 413 234 200 400
S04)
22. | Turbidity NTU 2.2 1 BDL 1 5
23. | Total Coliform | MPN/100 | 2.4 x 700 430 Shall not be
ml 1073 (Organism) detectable
24. | Nitrate (as ma/| 5.3 Not 3.33 45 No
NO3) Detected relaxation
25. | Alkalinity (as mg/I 274 254 250 200 600
CaC03)
26. | Sodium (as Na) | mg/I 272 329 272
27. | Potassium (as | mg/l 4.5 4 32
K)
28. | Calcium (as Ca) | mg/l 28 12 26 75 200
29. | Magnesium (as | mg/I| 8.7 21 9 30 100
Mq)
30. | Conductivity us/cm 1483 1585 1422
31. | Total Hardness | mg/| 106 118 106 200 600
(as CaCO3)
32. | Sodium 11.5 12.9 11.5
Adsorption
Ratio
33. | Total Fixed ma/I 845 884 804
Dissolved
Solids
34. | Boron (as B) mag/I 0.51 0.7 0.4 0.5 1.0
35. | %Na mg/| - 86 83
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Table-2: Analysis results of groundwater samples - Borewell near
parking area of M/s Malbros International Pvt. Ltd, Mansoorwal, Zira,
Ferozepur

Sr. Parameter Units PBTI Shriram | PPCB | Standards as per IS:
No Lab, Institute | Lab 10500: 2012
Mohali | Lab, Acceptable | Permissible
Delhi limit limit
1. pH 7.87 7.8 7.7 6.5-8.5 No
relaxation
2 Total mg/I 730 824 824
Suspended
Solids (TSS)
3 Total Dissolved | mg/I 944 1060 960 500 2000
Solids (TDS)
4, Biochemical mg/I 2 4 BDL
Oxygen
Demand (BOD;
at 270C)
5 Chemical mg/| 18 36 23
Oxygen
Demand (COD)
Total
6. Faecal Coliform | MPN/100 | 3.4 x 542 94
mi 1072 (Organism)
7 Nickel (as Ni) mg/I BDL 0.01 BDL 0.02 No
(MDL relaxation
0.005)
8. Zinc (as Zn) mg/I 0.05 0.1 0.10 5 15
9. Copper (as Cu) | mg/l 0.12 0.2 BDL 0.05 1]
10. | Lead (as Pb) mg/I 0.04 0.08 BDL 0.01 No
relaxation
11. | Chromium (as | mg/! BDL 0.02 BDL 0.05 No
Cr) (MDL relaxation
0.005)
12. | Iron (as Fe) mg/I 0.54 1.3 0.66 03 No
relaxation
13. | Total Kjeldahi | mg/I 1 1.8 0.9
Nitrogen (TKN)
14. | Ammonical ma/| 0.02 0.4 0.4 0.5 No
Nitrogen relaxation
15. | Arsenic (As) mg/I 0.009 0.01 BDL 0.01 0.5
16. | Mercury (as mg/! BDL Not BDL 0.001 No
Hg) (MDL Detected relaxation
0.005)
17. | Cadmium (as mg/I BDL Not BDL 0.003 No
Cd) (MDL Detected relaxation
0.001)
18. | Fluoride (as F) | mg/l BDL 0.8 0.69 1.0 15
(MDL
0.1)
19. | Total mag/| 0.2 0.8 0.6
Phosphate
20. | Chloride (as Cl) | mg/I 73 76 77 250 1000
21. | Sulphate (as mg/| 216 366 292 200 400
S04)
22. | Turbidity NTU 212 820 190 1 5
23. | Total Coliform | MPN/100 | 7.9 x 940 720 Shall not be
ml 1072 (Organism) detectable
24. | Nitrate (as mg/I 14.2 Not 10.2 45 No
NO3) Detected relaxation
25. | Alkalinity (as mg/I 435 387 395 200 600
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Sr. Parameter Units PBTI Shriram | PPCB Standards as per IS:
No Lab, Institute | Lab 10500: 2012
Mohali | Lab, Acceptable | Permissible
Delhi limit limit
CaC03)
26. | Sodium (as Na) | mg/! 259 318 268
27. | Potassium (as | mg/l 8.1 8 6
K)
28. | Calcium (as Ca) | mg/l 30 21 28 75 200
29. | Magnesium (as | ma/l 28 29 25 30 100
Mg)
30. | Conductivity us/cm 1515 1630 1488
31. | Total Hardness | mg/l 190 173 175 200 600
(as CaC0O3)
32. | Sodium 8.1 10.7 8.8
Adsorption
Ratio
33. | Total Fixed mg/I 810 1660 882
Dissolved
Solids
34. | Boron (as B) mag/| 0.577 0.8 BDL 0.5 1.0
35. | %Na mg/| - 80 76
Table-3: Analysis results of groundwater samples - Tubewell near

new canal Reservoir inside M/s Malbros International Pvt. Ltd,
Mansoorwal, Zira, Ferozepur (Depth: 600-650 ft)

Sr. Parameter Units PBTI Shriram PPCB Standards as per IS:
No Lab, Institute | Lab 10500: 2012
Mohali | Lab, Acceptable | Permissible
Delhi limit limit
1. pH 7 8.0 7.6 6.5-8.5 No
relaxation
2 Total mg/| 4.6 4 BDL
Suspended
Solids (TSS)
3 Total Dissolved | mg/I 1605 1545 1567 500 2000
Solids (TDS)
4, Biochemical mag/l <1 Not BDL
Oxygen Detected
Demand (BOD;
at 270C)
5 Chemical mg/I 9 12 8
Oxygen
Demand (COD)
Total
6. Faecal Coliform | MPN/100 | <1 900 BDL
ml (Organism)
7. Nickel (as Ni) mg/I BDL Not BDL 0.02 No
(MDL Detected relaxation
0.005)
8. Zinc (as Zn) mg/! BDL 0.02 BDL 5 15
(MDL
0.005)
9. Copper (as Cu) | mg/l BDL 0.01 BDL 0.05 1.5
(MDL
0.005)
10. | Lead (as Pb) mg/I BDL Not BDL 0.01 No
(MDL Detected relaxation
0.005)
11. Chromium (as | mg/I BDL Not BDL 0.05 No
Cr) (MDL Detected relaxation
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Sr. Parameter Units PBTI Shriram PPCB Standards as per IS:
No Lab, Institute | Lab 10500: 2012
Mohali | Lab, Acceptable | Permissible
Delhi limit limit
0.005)
12. | Iron (as Fe) mg/! BDL 0.1 BDL 0.3 No
(MDL relaxation
0.01)
13. | Total Kjeldahi | mg/I 0.08 0.9 BDL
Nitrogen (TKN)
14. | Ammonical mg/| BDL 0.3 BDL 0.5 No
Nitrogen (MDL : relaxation
0.5)
15. | Arsenic (As) mg/I BDL Not BDL 0.01 0.5
(MDL Detected
0.005)
16. | Mercury (as mg/I BDL Not BDL 0.001 No
Hg) (MDL Detected relaxation
0.005)
17. | Cadmium (as mg/l BDL Not BDL 0.003 No
Cd) (MDL Detected relaxation
0.001)
18. | Fluoride (as F) | mg/I 1:35 1.2 0.99 1.0 1.5
19. | Total mg/| 0.6 0.06 0.6
Phosphate
20. | Chloride (as Cl) | mg/I 178 167 179 250 1000
21. | Sulphate (as mg/! 240 390 354 200 400
S04)
22. | Turbidity NTU 1.06 1 BDL 1 5
23. | Total Coliform | MPN/100 | 348 1100 170 Shall not be
ml (Organism) detectable
24. | Nitrate (as mag/| 6.6 2 2.72 45 No
NO3) relaxation
25. | Alkalinity (as mg/l 785 703 706 200 600
CaC03)
26. | Sodium (as Na) | mg/| 345 528 536
27. | Potassium (as | mg/l 5.8 7 4.8
K)
28. | Calcium (as Ca) | mg/l 22 34 25 75 200
29. | Magnesium (as | mg/I 28 22 21 30 100
Ma)
30. | Conductivity us/cm 2520 2510 2223
31. | Total Hardness | mg/l 170 173 148 200 600
(as CaCO3)
32. | Sodium 11.5 11 19.2
Adsorption
Ratio
33. | Total Fixed mg/l 1503 1449 1332
Dissolved
Solids
34. Boron (as B) mg/I 1.27 1.8 BDL 0.5 1.0
35. | %Na mg/| = 81 88
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Table-4:

Analysis results of groundwater samples — Tubewell near

bottling plant inside M/s Malbros International Pvt. Ltd, Mansoorwal,
Zira, Ferozepur (Depth: 600-650 ft)

Sr. Parameter Units PBTI Shriram PPCB Standards as per IS:
No Lab, Institute | Lab 10500: 2012
Mohali | Lab, Acceptable | Permissible
Delhi limit limit
1L pH 7.20 8.1 7.9 6.5-8.5 No
relaxation
2 Total mg/I 52 3 BDL
Suspended
Solids (TSS)
3. Total Dissolved | mg/I| 1023 1208 1022 500 2000
Solids (TDS)
4. Biochemical mg/I <1 Not BDL
Oxygen Detected
Demand (BOD;
at 270C)
5 Chemical mg/I 5 8 BDL
Oxygen
Demand (COD)
Total
6. Faecal Coliform | MPN/100 | <1 542 BDL
ml (Organism)
7. Nickel (as Ni) mag/| 0.009 Not BDL 0.02 No
Detected relaxation
8. Zinc (as Zn) mg/I BDL 0.02 BDL 5 15
(MDL
0.005)
9. Copper (as Cu) | mg/l BDL 0.01 BDL 0.05 15
(MDL
0.005)
10. | Lead (as Pb) mg/I BDL Not BDL 0.01 No
(MDL Detected relaxation
0.005)
11, | Chromium (as | mg/l BDL Not BDL 0.05 No
Cr) (MDL Detected relaxation
0.005)
12. | Iron (as Fe) mg/I 0.02 0.06 BDL 0.3 No
relaxation
13. | Total Kjeldahi | mg/I 1 1.2 BDL
Nitrogen (TKN)
14. | Ammonical mg/| BDL 0.3 BDL 0.5 No
Nitrogen (MDL : relaxation
0.2)
15. | Arsenic (As) mg/I BDL 0.006 BDL 0.01 0.5
(MDL
0.005)
16. | Mercury (as mg/I BDL Not BDL 0.001 No
Hg) (MDL Detected relaxation
0.005)
17. | Cadmium (as mg/| BDL Not BDL 0.003 No
Cd) (MDL Detected relaxation
0.001)
18. | Fluoride (as F) | mg/I 0.62 0.7 0.38 1.0 1.5
19. | Total ma/l 0.3 0.05 0.6
Phosphate
20. | Chloride (as CI) | mg/I 111 114 121 250 1000
21. | Sulphate (as ma/| 215 437 254 200 400
S04)
22. | Turbidity NTU 0.69 1 BDL 1 5
23. | Total Coliform | MPN/100 | 11 1700 BDL Shall not be
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Sri Parameter Units PBTI Shriram | PPCB Standards as per IS:
No Lab, Institute | Lab 10500: 2012
Mohali | Lab, Acceptable | Permissible
Delhi limit limit
ml (Organism) detectable
24. | Nitrate (as mg/I 2.8 Not 0.81 45 No
NO3) Detected relaxation
25. | Alkalinity (as mg/I 240 245 250 200 600
CaC03)
26. | Sodium (as Na) | mag/! 223 340 288
27. | Potassium (as | mg/I 3.2 4 2.8
K)
28. | Calcium (as Ca) | mg/! 22 16 16 75 200
29. | Magnesium (as | mg/! 12 12 12 30 100
Mq)
30. | Conductivity us/cm 1628 1685 1456
31. | Total Hardness | mg/I 105 92 89 200 600
(as CaC03)
32. | Sodium 9.4 13.9 133
Adsorption
Ratio
33. | Total Fixed mg/I 976 1161 869
Dissolved
Solids
34. | Boron (as B) mg/| 0.47 0.6 0.40 0.5 1.0
35. | %Na mg/| - 88 87
Table-5: Analysis results of groundwater samples — Tubewell near

effluent treatment plant inside M/s Malbros International Pvt. Ltd,
Mansoorwal, Zira, Ferozepur (Depth: 600-650 ft)

Sr. Parameter Units PBTI Shriram | PPCB Standards as per IS:
No Lab, Institute | Lab 10500: 2012
Mohali | Lab, Acceptable | Permissible
Delhi limit limit
1. pH 7.4 8.1 7.8 6.5-8.5 No
relaxation
2. Total mg/I 1.6 Not BDL
Suspended Detected
Solids (TSS)
3 Total Dissolved | mg/I 553 670 599 500 2000
Solids (TDS)
4, Biochemical mg/I <1 2 BDL
Oxygen
Demand (BOD;
at 270C)
5 Chemical mg/! 2 16 BDL
Oxygen
Demand (COD)
Total
6. Faecal Coliform | MPN/100 | 240 x 345 BDL
ml 10nM (Organism)
7. Nickel (as Ni) ma/I BDL Not BDL 0.02 No
(MDL Detected relaxation
0.005)
8. Zinc (as Zn) mg/I BDL 0.04 BDL 5 15
(MDL
0.005)
9. Copper (as Cu) | ma/l BDL Not BDL 0.05 1.5
(MDL Detected
0.005)
10. Lead (as Pb) mag/| BDL Not BDL 0.01 No
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Sr. Parameter Units PBTI Shriram | PPCB | Standards as per IS:
No Lab, Institute | Lab 10500: 2012
Mohali | Lab, Acceptable | Permissible
Delhi limit limit
(MDL Detected relaxation
0.005)
11. | Chromium (as | mg/| BDL Not BDL 0.05 No
Cr) (MDL Detected relaxation
0.005)
12. | Iron (as Fe) mg/| BDL 0.03 BDL 0.3 No
(MDL : relaxation
0.01)
13. | Total Kjeldahi | mg/I 0.6 0.8 BDL
Nitrogen (TKN)
14. | Ammonical mg/I BDL 0.1 BDL 0.5 No
Nitrogen (MDL : relaxation
0.5)
15, | Arsenic (As) mg/! 0.009 0.01 BDL 0.01 0.5
16. | Mercury (as mg/I BDL Not BDL 0.001 No
Hg) (MDL Detected relaxation
0.005)
17. | Cadmium (as mg/I BDL Not BDL 0.003 No
Cd) (MDL Detected relaxation
0.001)
18. | Fluoride (as F) [ mg/I 1.11 0.9 0.71 1.0 1.5
19. | Total mg/! 0.5 0.1 BDL
Phosphate
20. | Chloride (as Cl) | mg/I 36 34 39 250 1000
21. | Sulphate (as mg/I 130 139 120 200 400
S04)
22, | Turbidity NTU BDL Not BDL 1 5
(MDL: | Detected
0.5)
23. | Total Coliform | MPN/100 | 542 x 900 540 Shall not be
ml 1071 (Organism) detectable
24, | Nitrate (as mg/! 4.7 Not 2.2 45 No
NO3) Detected relaxation
25. | Alkalinity (as mg/| 315 291 308 200 600
CaCo3)
26. | Sodium (as Na) | mg/! 80 244 204
27. | Potassium (as | mg/I 2 3 1.8
K)
28. | Calcium (as Ca) | mg/l 8 4 6 75 200
29. | Magnesium (as | mg/l 3 4 3 30 100
Ma)
30. | Conductivity us/cm 992 1024 872
31. | Total Hardness | mg/l| 32 26 30 200 600
(as CaCO3)
32. | Sodium 6.1 19.2 16.3
Adsorption
Ratio
33. | Total Fixed mg/! 489 640 510
Dissolved
Solids
34. | Boron (as B) mag/l 0.48 0.6 BDL 0.5 1.0
35. | %Na mag/I - 95 93
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Table-6:

Analysis results of groundwater samples — Tubewell near

transport office inside M/s Malbros International Pvt. Ltd, Mansoorwal,
Zira, Ferozepur (Depth: 600-650 ft, sample was collected at a depth of

150 ft)
Sr. Parameter Units PBTI Shriram PPCB Standards as per IS:
No Lab, Institute | Lab 10500: 2012
Mohali | Lab, Acceptable | Permissible
Delhi limit limit
1. pH 7.50 8.1 7.8 6.5-8.5 No
relaxation
2. Total mg/! 447 160 486
Suspended
Solids (TSS)
3 Total Dissolved | mg/! 798 784 777 500 2000
Solids (TDS)
4, Biochemical mg/I <1 6 BDL
Oxygen
Demand (BOD;
at 270C)
5. Chemical mg/| 28 48 27
Oxygen
Demand (COD)
Total
6. Faecal Coliform | MPN/100 | <1 940 BDL
mi (Organism)
7. Nickel (as Ni) mg/| BDL Not BDL 0.02 No
(MDL Detected relaxation
0.005)
8. Zinc (as Zn) mg/I 0.01 0.01 BDL 5 15
9. Copper (as Cu) | mg/I BDL Not BDL 0.05 1.5
(MDL Detected
0.005)
10. | Lead (as Pb) ma/I BDL Not BDL 0.01 No
(MDL Detected relaxation
0.005)
11. | Chromium (as | mg/l BDL Not BDL 0.05 No
Cr) (MDL Detected relaxation
0.005)
12. | Iron (as Fe) mg/I 0.69 0.6 1.13 0.3 No
relaxation
13. | Total Kjeldahi | mg/I 1 1.2 2.6
Nitrogen (TKN)
14. | Ammonical mg/| BDL 0.4 1.96 0.5 No
Nitrogen (MDL relaxation
0.2)
15. | Arsenic (As) mg/I 0.009 Not BDL 0.01 0.5
Detected
16. | Mercury (as mg/I BDL Not BDL 0.001 No
Hg) (MDL Detected relaxation
0.0005)
17. | Cadmium (as mg/I BDL Not BDL 0.003 No
Cd) (MDL Detected relaxation
0.001)
18. Fluoride (as F) | mg/! 0.1 1.4 0.27 1.0 1.5
19, | Total mag/! 0.5 0.8 1.4
Phosphate
20. Chloride (as Cl) | mg/I 49 48 55 250 1000
21. | Sulphate (as mg/I 185 166 134 200 400
S04)
22. | Turbidity NTU 177 196 140 1 S5
23. | Total Coliform | MPN/100 | 161 14000 110 Shall not be
mi (Organism) detectable
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Sr. Parameter Units PBTI Shriram | PPCB Standards as per IS:
No Lab, Institute | Lab 10500: 2012
Mohali | Lab, Acceptable | Permissible
Delhi limit limit
24, | Nitrate (as mg/I 5.6 Not 0.43 45 No
NO3) Detected relaxation
25. | Alkalinity (as mg/I 355 322 322 200 600
CaC03)
26. | Sodium (as Na) [ mg/I 79.2 251 244
27. | Potassium (as | mg/I 3 3 4
K)
28. | Calcium (as Ca) | mg/I 12 6 9 75 200
29, | Magnesium (as | mg/I 34 5 3 30 100
Mg)
30. | Conductivity us/cm 1167 1230 1044
31. | Total Hardness | mg/!l 44 35 37 200 600
(as CaCO3)
32. | Sodium 5.2 16.9 17.3
Adsorption
Ratio
33. | Total Fixed mg/I 632 802 661
Dissolved
Solids
34. | Boron (as B) mag/I 0.59 1.1 0.4 0.5 1.0
35. | %Na mg/I 93 93

2.2 Discussion on the analysis results of ground water samples

2.2.1 Ground water sample collected from borewell installed in the premises
of Samaadhi Bhagat Baba Duni Chand Ji in Village Mahian Wala Kalan,
Zira.

The analysis results indicate that the values of parameters namely F.Coli, T.Coli and Sulphate
have been found as 348-790 MPN/100 ml, 430-2400 MPN/100 ml and 222-413 mg/I,
respectively, which are higher than the permissible limits as ND, ND and 400 mg/I, respectively.
The values of TSS, BOD and COD have been found negligible (TSS: 2-3 mg/l, BOD: <1 mg/I|
and COD: 4-8 mg/l). The value of TDS has been found varied between 945-1024 mag/l, which is
higher than the acceptable limits of 500 mg/l but within permissible limits of 2000 mg/I. All
other parameters as mentioned in Table-1 are within the permissible limits. The value of
Sulphate (413 mg/l) has been found marginally higher than the permissible limits of 400 mg/l.

The probable reasons for higher values of F.Coli and T.Coli in the ground water samples are due
to faecal contamination, which may be due to improper handling of faecal waste (domestic
waste).

2.2.2 Ground water sample collected from borewell near parking area of M/s

Malbros International Pvt. Ltd, Mansoorwal, Zira, Ferozepur

The perusal of analysis results as mentioned in Table-2 given above, indicate that the values of
parameters namely TSS, COD, BOD, F.Coli, T.Coli, Lead, Iron and Turbidity have been found
varied between 730-824 mg/I, 18-36 mg/I, BDL-4 mg/l, 94-542 MPN/100 ml, 720-940 MPN/100
ml, BDL-0.08 mg/l, 0.54-1.3 mg/| and 190-820 mg/I, respectively. Since there is insignificant
value of BOD in the ground water sample, as such, the higher value of TSS, COD and Turbidity
in the ground water sample may be due to presence of inorganic compounds/constituents in
the ground water. The higher value of Lead and Iron in the ground water sample may be due
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to iron fitting in the pipeline laid for abstraction of ground water. The higher value of T.Coli and
F.Coli in ground water sample may be due to faecal contamination in ground water, the
probable reason for the same may be due to contamination of faecal waste discharge.

2.2.3 Ground water sample collected from tubewell near new canal reservoir
inside M/s Malbros International Pvt. Ltd, Mansoorwal, Zira, Ferozepur

The analysis results of ground water samples as mentioned in Table-3 given above, indicate
that the values of TSS, BOD, COD, T.Coli, Alkalinity and Boron have been observed to be BDL-
4.6 mg/l, BDL-<1 mg/l, 8-12 mg/l, 170-1100 MPN/100 ml, 703-785 mg/l and BDL-1.8 mg/l,
respectively. The values of TSS, BOD and COD are insignificant. The value of F.Coli determined
by M/s Shriram Institute Lab, Delhi, mentioned as 900 MPN/100 ml may be neglected because
the value of said parameter as determined by PBTI Lab and PPCB Lab has been determined as
<1 and BDL, respectively and are matching to each other. The higher values of Alkalinity (703-
785 mg/l) and Boron (1.27-1.80 mg/l) in ground water sample may be due to geogenic
reasons. The higher value of T.Coli, which has been observed as 170-1100 MPN/100 ml may be
due to domestic sources.

2.2.4 Ground water sample collected from tubewell near bottling plant inside
M/s Malbros International Pvt. Ltd, Mansoorwal, Zira, Ferozepur

The analysis results of ground water samples as mentioned in Table-4 given above, indicate
that the values of TSS, BOD, COD, T.Coli and Sulphate have been observed to be BDL-5.2 mg/I,
BDL-<1 mg/|, BDL-8 mg/l, BDL-11 MPN/100 ml and 215-437 mg/|, respectively. The values of
TSS, BOD and COD are insignificant. The value of F.Coli and T.Coli determined by M/s Shriram
Institute Lab, Delhi, mentioned as 542 MPN/100 ml and 1700 MPN/100 ml, respectively, may be
neglected because the value of said parameters as determined by PBTI Lab and PPCB Lab are
E.Coli: <1 and BDL and T.Coli: 11 and BDL, respectively and the same are matching to each
other. The value of Sulphate (437 mg/I) has been found marginally higher than the permissible
limits of 400 mg/I.

These analysis results indicate that there is insignificant contamination in ground water

due to F.Coli parameter and organic parameters (BOD and COD).

2.2.5 Ground water sample collected from tubewell near effluent treatment
plant inside M/s Malbros International Pvt. Ltd, Mansoorwal, Zira,
Ferozepur

The analysis results of ground water samples as mentioned in Table-5 given above, indicate
that the values of BOD, COD, F.Coli and T.Coli have been observed to be BDL-2 mg/l, BDL-16
ma/l, 345-2400 MPN/100 ml and 900-5420 MPN/100 ml, respectively. The higher value of F.Coli
and T.Coli indicate that there is faecal contamination in ground water which may be due to

domestic sources. The contribution of lower concentration of BOD and COD may be due to

presence of F.Col and T.Coli parameters in the domestic sources.
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2.2.6 Ground water sample collected from tubewell near transport office
inside M/s Malbros International Pvt. Ltd, Mansoorwal, Zira, Ferozepur

The analysis results of ground water samples as mentioned in Table-6 given above, indicate
that the values of TSS, BOD, COD, F.Coli, Iron, Turbidity, T.Coli and Boron have been observed
to be 160-486 mg/l, BDL-6 mg/l, 27-48 mg/|, BDL-940 MPN/100 ml, 0.6-1.13 mg/l, 140-196
mg/I, 110-14000 MPN/100 ml and 0.4-1.1 mg/l, respectively. Since there is insignificant value of
BOD in the ground water sample, as such, the higher value of TSS, COD and Turbidity in the
ground water sample may be due to presence of inorganic compounds/constituents in the
ground water. The higher value of Iron in the ground water sample may be due to iron fitting in
the pipeline laid for abstraction of ground water. The value of Boron in ground water sample is
marginally higher than permissible value and it may be due to geogenic reasons. The value of
F.Coli and T.Coli determined by M/s Shriram Institute Lab, Delhi, mentioned as 940 MPN/100 ml
and 14000 MPN/100 ml, respectively, which may be neglected as the values of these
parameters as analyzed by PPCB Lab and PBTI are F.Coli: BDL, T.Coli: 110 MPN/100 ml and
F.Coli: <1 MPN/100 ml, T.Coliz, 161 MPN/100 ml, respectively, which are almost matching to
each other and these values of said parameters may be considered for assessing the ground
water quality.

From the above analysis results, it has been observed that the values of F.Coli and BOD are
insignificant. The higher value of COD (27-48 mg/l), TSS (160-486 mg/I) and Turbidity (140-196
mg/l) may be due to inorganic compounds/constituents. The higher value of Iron (0.6-1.13
mg/l) may be due to iron fitting in the pipeline laid for abstraction of ground water. The slight
higher value of Boron (1.1 mg/I) as compared to permissible limits of 1.0 mg/l in ground water
sample may be due to geogenic reasons.

2.3 Collection of ground water, fuel ash and soil samples by Department of

Agriculture and their analysis results

2.3.1 Ground water sample collected by Department of Agriculture from borewell in
parking area of the industry and its analysis results

Department of Agriculture has informed that ground water sample was collected from
borewell/tubewell installed in parking area of the industry on 18.8.2022 and the sample was
divided into 04 parts, out of which 01 part was delivered to farmers, 01 part has been retained
by the department, 01 part of sample was sent to PAU Ludhiana and 01 part of sample was
sent to soil testing laboratory, Faridkot for analysis of various parameters.

PAU Ludhiana has submitted analysis results of part of ground water sample (Annexure-4A)
and the same are mentioned Table-7 given below.

Table-7: The analysis results of ground water sample analyzed by PAU, Ludhiana

92

Lab Depth | Parameters in milli | Ca-Mg | RSC | Cond. | Category | Gypsum | pH
No. equivalent per litre of water | (Q/acre)
Carbo | Bi- Chlor
nate |carbo |ide
nate
Fe/18 |- Nil 8.2 3.0 3.5 47 11409 (2 3.0 8.1

2.3.1.1 Discussion on the analysis results of part of ground water sample analyzed
by PAU, Ludhiana

PAU, Ludhiana has submitted that the ground water can be used for light soil and incase, it is to
be used for agriculture purposes on heavy soil, it may be used by mixing with canal water. It
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has also been recommended by PAU, Ludhiana that incase canal water is not available, ground
water can be used by adding Gypsum (fertilizer) @ 03 quintal/acres of land after every four
waterings (irrigation).

2.3.2 Part of the ground water sample analyzed by soil testing laboratory, Faridkot

Part of the ground water sample collected from borewell installed in parking area of the industry
was sent to soil testing laboratory, Faridkot for its analysis and the analysis results as submitted
by the said laboratory are mentioned in Annexure-4B and the same are also mentioned in
Table-8, given below.

Table-8: Analysis results of ground water sample analyzed by soil testing laboratory,

93

Faridkot
Sr. | Depth | Millequ RSC | EC Category | Gypsum/acres | Remarks
No CO; [ HCO; [ CI | Ca- (umho)
Mg
756 | W-2 2.0 |6.0 = 138 |42 |1440 No. 2 05 bags Gypsum --
/ acre

2.3.2.1 Discussion on the analysis results

Soil testing laboratory, Faridkot has submitted that the ground water can be used for light soil
and in case, it is to be used for agriculture purposes on heavy soll, it may be used by mixing
with canal water. It has also been recommended by the said laboratory that in case canal water
is not available, ground water can be used by adding Gypsum (fertilizer) @ 05 bags/acres of
land after every four waterings (irrigation).

2.3.3 Fuel ash and soil samples collected by Deptt. of Agriculture and analyzed
by PAU, Ludhiana and soil testing laboratory, Faridkot

Department of Agriculture has informed that 02 samples of fuel ash and 02 samples of soil were
collected from different 04 locations outside the premises of the industry. Fuel ash samples
were divided into 04 parts, out of which 01 part was given to the farmers, 01 part was retained
by the department, 01 part was sent to PAU, Ludhiana and 01 part was sent to soil testing
laboratory, Faridkot.

It has been informed that PAU, Ludhiana has not examined the fuel ash samples and submitted
the comments mentioning *no need to check”. The fuel ash samples, sent to soil testing
laboratory, Faridkot, have been analyzed (marked as 1B and 2B) and the analysis results
(Annexure-4C) are mentioned in Table-9. Soil sample collected from 02 locations were sent
to 02 laboratories i.e PAU, Ludhiana and soil testing laboratory, Faridkot. The analysis results of
soil samples analyzed by PAU, Ludhiana are mentioned in Table-10.

Table-9: Analysis results of fuel ash and soil sample analyzed by soil testing
laboratory, Faridkot

Sample | pH EC oc |P K Zn Cu |Fe S Mn
Code

Mmbhos/cm | (%) (ppm)
1B 8.45 |0.66 0.36 | 31.23|82.26 |1.88 |0.88 | 36.07 | 96.65 | 1.96
2B 9.02 |0.51 0.32 | 81.67 | 107.53 | 1.20 | 0.42 | 10.65 | 67.16 | 4.53
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3B 9.28 |0.34 0.34 | 19.44 (95.85 |1.02 |0.52 |6.14 | 28.63 | 1.80
4B 8.96 |0.53 0.60 | 32.38  77.81 | 1.516 | 1.09 | 71.00 | 88.09 | 5.03

Table-10: Analysis results of soil sample analyzed by PAU, Ludhiana

Sample Field pH EC Organic Phosphorus | Potash
No. No. (millmho)/cm | Carbon

44 1 8.3 0.46 0.360 >20.4 300

45 2 9.1 0.47 0.150 >20.4 270

These analysis results are mentioned at Annexure- 4D

2.3.3.1 Discussion on the analysis results of fuel ash and soil samples

2.3.3.1(a) Analysis results submitted by soil testing laboratory, Faridkot (1B to 4B)

Department of Agriculture has not submitted any comments on fuel ash samples (1B & 2B).
On soil samples (3B & 4B) analyzed by said laboratory, Chief Agriculture officer, Ferozepur has
submitted his comments dated 14.9.2022 (Annexure- 4E), wherein, it has been mentioned
that due to high pH in soil samples, there is need to add green manure or organic manure.
Further, it has been mentioned by Chief Agriculture officer, Ferozepur that in the soil samples
analyzed by soil testing laboratory, Zira from the Mansoorwal Kalan and adjoining villages from
time to time, the parameters have been found within the norms.

2.3.3.1(b) Analysis results of soil samples submitted by PAU, Ludhiana

PAU, Ludhiana has submitted that due to high pH in soil, there is need to add green manure or

organic manure in the agriculture fields.

2.4 Illegal mining in the area

During the visit of the Monitoring Committee, the villagers informed that illegal mining has been
done in the area adjoining to the industry. The District Mining Officer-cum-Executive Engineer,
Deptt. of Drainage, Ferozepur submitted that the department has already identified the persons
indulged in carrying out illegal mining in the area and notices under the Punjab Minor Mineral
Rules, 2013 have been issued to the violators, The copies of the notices are annexed as per
Annexures-5A and 5B.

2.5 Report of Deptt. of Animal Husbandry- Animal Death

During the visit of the Monitoring Committee, the villagers informed that their domestic animals
have been died due to pollution caused by the industry. The Deptt. of Animal Husbandry
informed that fodder samples were collected for analysis of parameters and it has been
observed that nitrate content has been found in fodder which is injurious to animals. Copy of
the report is annexed as per Annexure-6.

3.0 Overall Findings of the Monitoring Committee

Based on the discussion held with the officers of various departments, village panchayats and
field visits made by the Monitoring Committee and collection of ground water samples, soil
samples and reports submitted by the departments, the overall findings of the Monitoring

Committee are as under.
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The ground water sample collected from Samaadhi Bhagat Baba Duni Chand ji has been
found containing faecal contamination, which may be due to domestic sources for its
contamination.

The ground water sample collected from tubewell near parking area of the industry has
been found containing faecal contamination may be due to domestic sources. The higher
values of TSS, COD and Turbidity in the ground water samples due to presence inorganic
compounds/ constituents in the ground. The higher values of Iron and Lead in the ground
water samples may be due to iron fitting in the pipeline laid for abstraction of ground water.
The ground water samples collected from the tubewell installed near new canal reservoir
inside the industry has been found contaminated due to T.Coli and domestic source may be
a source of contributing T.Coli. The higher values of Alkanity and Boron have been found
due to geogenic conditions.

There is insignificant contamination in ground water in the tubewell near bottling plant
inside the industry due to insignificant values of F.Coli parameter and organic parameters
(BOD and COD).

The higher value of F.Coli and T.Coli found in the ground water samples collected from

tubewell installed near effluent treatment plant inside the industry may be due to faecal
contamination in ground water, which may be due to domestic sources. The contribution of
lower concentration of BOD and COD may also be due to presence of F.Col and T.Coli
parameters.

The higher value of COD, TSS and Turbidity in the ground water samples collected from the
tubewell near transport office inside the industry may be due to inorganic
compounds/constituents. The higher value of Iron may be due to iron fitting in the pipeline
laid for abstraction of ground water. The slight higher value of Boron in ground water
sample may be due to geogenic reasons.

From the analysis results of ground water samples analyzed by all the three laboratories,
indicate that ground water contamination is probably due to faecal contamination, which
may be due to domestic sources. Possibility of discharge of industrial effluent in
underground water is feeble as no such assessment from the analysis results has been
found.

On the analysis results of ground water sample collected by Department of Agriculture and
analyzed by PAU, Ludhiana and soil testing laboratory, Faridkot, it has been mentioned
that the ground water can be used for light soil and in case, it is to be used for agriculture
purposes on heavy soll, it may be used by mixing with canal water. It has also been
recommended by PAU, Ludhiana and soil testing laboratory, Faridkot that in case canal
water is not available, ground water can be used by adding Gypsum (fertilizer) as 2.5 to 03
quintal/acres of land after every four waterings (irrigation).

8(b) On the analysis results of soil samples analyzed by PAU Ludhiana and soil testing laboratory,

Faridkot, it has been mentioned that due to high pH in soil samples, there is need to add
green manure or organic manure. Further, it has been mentioned by Chief Agriculture
officer, Ferozepur that in soil samples from Mansoorwal Kalan and adjoining villages,
analyzed by soil testing laboratory, Zira from time to time, the parameters have been found
within the norms.

21
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8(c) Overall, Chief Agriculture officer, Ferozepur has mentioned in his report dated 14.9.2022
(Annexure-4E) that the quality of soil and yield of crop in the adjoining area of the
industry are not being affected due to any discharge of the industry.

9. Deptt. of Mining-cum-Executive Engineer, Deptt. of Drainage, Ferozepur, has reported that
the persons indulged in the illegal mining, have been identified and the violators have been
issued notices under the Punjab Minor Mineral Rules, 2013 and action is under process.

10. Deptt. of Animal Husbandry has reported that nitrate content found in the fodder sample is
injurious to the health of animals.

The report is sent to the Deputy Commissioner, Ferozepur and Punjab Pollution Control Board,
Patiala to take further necessary action in the matter.

ol

e Justice Jasbir Singh
Sant Balbir Singh Seechewal .C. Agrawal Yorther Yodos, Pl & vervee

High Court and now as Chairman of
the Monitoring Committee
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A copy of the abave is forwarded to the:

t 3 1 O
W Regusy 201
PUNJAB POLLUTIHON CONTROL BOARD VATAVARAN HHAVAN,
NARHA ROAD, PATIALA
GROUND WATER REPOR]T
I. Labortory Sample No GW (272128 100 Lat/ G.W. Monitoriag/ 222
2 HLR Namber ULR-TC 7045 | $008000005217 ’
3. Name of Industry Ground Water sample collected From different locations of
= Veliaid, Zira Ditt, Ferozepur
{ Name of .‘.umpic callecting Officer Er Aushprees Simgh, AEE
3. Designation of suthorizing Test EE RO, Fasudkon
6. Date &Tune of Sample collection LR.O82022
7 Date &Tne of Sample receipt in Lab. 19082022
8. Period of Analysis 19.08,2022 10 08.09.2022
9. Test Methods As per relevant parts of 18,3025/ Methads of & PHA
Results i = .
S parEmeten x | Borewell  installedt  im | Bovewell near Parking ares of Mis
§ - village Molisnwatn Kalan, | Malbron  Fodestrial - gyt L
— e ZLirn, Furoapar | Mansosrwals, Ziva, Ferorpur
1 | pH 174 | Th
"2 T Condwetivity Y T W 1488
¥ IS8 mg/t ol = 3 ot I_ R2L)
{4 | TDS mpi — R - ) =
|5 | TFSmy) 804 s i
[ COD mgh == - " T
LT BOD myght — R PR | RO
S Turbdity NTU DL { = i1
[ ® T Ha Calm > 4w 10 S 178
[__I_ﬂ  Ca mpt 24 o ! o
il Mg mgll 9 ! - 4
[ 12 ;,_F.ﬁ_‘t‘_' == = Lk e -
12 I MhsaNmgt 00 VA |
LAy iClesgll =~~~ = _1ol =1 B
13 | SOumgt 134 i 293 8 3
| 16 | TAM s CsCOh mail 250 95 ,
{17 | Ammonical Nitrogen mg/| BOL el 08 2l
C18 | Name/l —— 208
(19 | Kmen e 3.4 =5 & 3
2 | TEN P ) BOL - S
21| Phosphate mgd = ' I, S WS 1] |
2 [ SAR j 0y 7 ST SO =
"33 | %Na T3 A | e
34| Fewgl AL > e Y~ e U] ; i
(38 _fh Y = Bt _T, _B1o e
6 Boron my'l T R Ty, AN R BDI 1
T T coli MPN166 mi 110 720 ]
T38| Foool MPN/100 mi y 11812 e v i
Note: B A Bz SLOw, LOr, Cd, & Pb were 801
1) HOE meesiss below metkod Detection Limit.
End of Report—

| The Chief Environmental Engineer (Water), Punjab Pollution Control Board, Ludhiana

=
3

The Senior Environment Engineer, Punjab Pollution Control Board, Zonal Office, Bathinda.
Ihe Environment Engineer, Punjab Pollution Control Board, Regional Office ~Fanidkot
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L] - -
Punjab Biotechnology incubator @
- {Depariment of Science, Technology & Environment, GoP) f ’
ot A Component of Knowledge City, Mohall ¥
An NABL Accredited State Analytical Agency

Lo P
] 1 )
@ No.PBTI/FA0/200822/001536 | 1% 7 Dated:>'/ & )3 3
PORT
ULR : TC611722000001462F JEST REPOR
Sample Registration No. : PBTIFAD/200822/001536
Sample code given by customer :  Borewell Installed in Village Mahian Wala Kalan, Zira, Ferozepur, 1-A to 1-E
Issued to:
Punjab Pollution Control Board,
Regional Office, Ferozepur Road, Dhara Singh Colony,
Near St. No.2,
Faridkot.
PUNJAB
SAMPLE PARTICULARS
Your Ref. No. : LeMter No. SPL/AEE-1/2, di. 18/08/2022
Date of Receipt © 19/08/2022
Name/Nature of sample * Ground Water
Sample code given by customer :  Borewell Instalied in Village Mahian Wala Kalan, Zira, Ferozepur, 1-A to 1-E

1

| Condition of the sample : Iniact coded lac sealed sample under refrigerated and preserved conditions
| Brand name : NA
| Qly/Pkg. * B.050L approx in plastic cans (2L X 4) and plastic container (50ml)
Baich No.: : NA
‘ :
Date of Manufacture : . NANM
| Sampling Method i Sample not drawn by PBTI. Sample drawn by PPCB
’ Test Start Date . 20/08/2022
Test Completion Date ¢ 31/08/2022
1
gk .
B i ' =1 =
4576,
Authorized Signatory

Punjab Biotechnology Incubator Lab

Nota: Employee Code: 16
1. Tha above results partain only 1o the sample tasted.
2. Thera is no addition, deviation or exclusion from the method menticned.
3. The report shall not be used for advertising or any legal purpase without writien permission fom the Chief Exscutive Officer, Punjab Biotechnology Incubator.
4. This report cannot be re-produced, except when in full, withoun the written permission from the Chief Executive Officer, Punjab Biotechnology Incubator.
§. Perishabile samples will be destroyed after testing, others after one month from the date of issue of the recort. unless otherwise agreed with the customer or

i s Format No : PBTIF/7 6/02
Revision No. 00 & 25.04.2019
Page No. 1/3
National Referral Lab for LMO/GMO Detection under Seeds Act 1966 | Referrel Lab under Food Safety and Standards Act 2006

C-134, Industrial Focal Point, Phase-VIIl, SAS Nagar (Mohali) - 160 071, Punjab, India
Phone : +91-172-5020893, 5093595, E-mail : pbti2005@yahoo.com
Website : www.pbtilabs.com, /pbti_dst
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ULR : TC811722000001462F
Sample Registration No.

Sample code given by customer

Dated :

PBTI/FA0/200822/001536 ’
Borewell Installed in Village Mahian Wala Kalan, Zira, Ferozepur, 1-A to 1-E

Test Results

|" S.No Parameter Results Units Standard / Specification / Method Followed
i

1 |pH 7.8 IS 3025 (Part 11)
| 2 |Total Suspended Solids (TSS) 3 mgfl IS 3025 (Part 17)
| 3 |Total Dissolved Solids (TDS) g61 mg/! IS 3025 (Part 16)

4 |Biochemical Oxygen Demand (BOD3 <1 mg/l IS 3025 (Part 44)
]_ at 270C)
| & |Chemical Oxygen Demand (CoD) 8 mg/l 1S 3025 (Part 58)

Total

| 6 |Faecal Coliform, MPN/100mI 78x10%2  |MPN/100mI IS 1622: 1881
[ 7 |Nickel (as Ni BDL(MDL magil APHA 3125 B By ICP-MS
18 0.005)
} ¢ |Zinc (as Zn) BDL(MDL ma/l APHA 3125 B By ICP-MS
| ; 0.005)
| & [Copper (as Cu) BDL(MODL mg/l APHA 3125 B By YCP-MS |
i o1l 0.005) |
| 10 [Lead (as Pb) SDL{MDL mayl APHA 3125 B By ICP-MS
f 0.005)
| 11 |Chromium (as Cr} *BDL(MDL mgfl APHA 3125 B By ICP-MS
i | 0005
[_12 Iron (as Fa) i 0.06 mgi APHA 3125 B By ICP-MS
| 13 [Total Kjeldahl Nitrogen (TKN) [ 1 mall IS 3025 (Part 34)
| 14 [Ammonia (NH3) 0.02 mgil IS 3025 (Part 34)
[ 15 [Arsenic (As) BDLVDL mg/l APHA- 3125 B By ICP-MS
| | 0.005
| 16 |Mercury (as Hg) BDL(MDL mg/] APHA- 3125 B By ICP-MS
L 54 0.0008) |
[ 17 !Cadmium (as Cd) BDL(MDL l mg/t APHA- 3125 B By ICP-MS
[ 0001) |
| 18 [Fluoride (as F) 0.58 mag/l IS 3025 (Part 60)
| 19 |Total Phosphate 0.3 mall APHA 4500-P

20 |Chloride (as Ci) g7 | mgh IS 3025 (Part 32)
| 21 |Sulphate (as S04) 222 | mgn IS 3025 (Part 24)
| 22 [Turbidity 2.2 NTU IS 3025 (Part 10)
| 23 |Total Coliform 2.4x10%3 MPN/100 IS 1622 : 1981

I ml
24 INilrate {as NC3) 53 | mgh IS 3025 (Part 34)

Page No. 2/3




ULR : TC611722000001462F
Sampie Régistration No.

Sample code given by customer

313

PBTI/FA0/200822/001536
Borewell Installed in Village Mahian Wala Kalan, Zira, Ferozepur, 1-A to 1-E

102

Dated :

Test Results

i S.No/ Parameter Results Units Standard / Specification / Method Followed
|
["Z5 [Alkahnity (as CacO3) 274 mgl IS 3025 (Part 23)
[ 256 [Sodium ( as Naj 272 mg/! IS 3025 (Part 45)

27 |Potassium (as K) 45 mgf IS 3025 (Part 45)

28 |Caicium (as Ca) 28 mgh IS 3025 (Part 40)

29 |Magnesium (as Mg) 8.7 mg/l 1S 3025 (part 46)
| 30 [Conductivity 1483 usicm APHA 2510-B
| 31 |Hardness Total (as CaCO3) 106 mg/l IS 3025 (Part 21)
| 32" |Sodium Adsorption Ratio 15 | IS 11624: 1988
| 33 [Total Fixed Dissived Soiids 845 [ ma IS 3025 (Part 18)
| 34 [Boron (as B) 051 | mgn | APHA- 3125 B By ICP-MS

BOL:Below Detection Limit MDL:Method Detection Limit

Authorized Signatory
Punjab Biotechnology Incubator Lab

Page No. 273
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] = -
Punjab Biotechnology Incubator =
"-'- {Department of Science, Technology & Environment, GoP) B
pbts A Component of Knowledge City, Mohali o
An NABL Accredited State Analytical Agency
| EIC Approvad | APEDA Approved | PPCB Approved | Notified State Water Lab - GoP | Notified Under EPA - Gol

Approved | FSSAI Empanelled

|:-%W_Ja:
T

No.PBTIIFA0/200822/001537 J‘ RO Dated: - \e b L T
ULR : TC611722000001463F TEST REPORT
Sample Registration No. PBTI/FAQ/200822/001537

Borewell Near Parking Area of Mis Malbros international Private Limited,
Mansoorwala, Zira, Ferozepur, 2-A to 2-E

Sample code given by customer

! Punjab Pollution Control Board,
. Regicnal Office, Ferozepur Road, Dhara Singh Colony,

Near St. No.2,
Faridkot.
PUNJAB
SAMPLE PARTICULARS
Your Ref. No. Letter No. SPLYAEE-1/2, dt. 18/08/2022
| Date of Receipt 19/08/2022
| Name/Nature of sample Ground Water

; Sample code given by customer
I

' Condition of the sample
| Brand name

l Qiy/Pkg.

Baich No.:

Date of Manufacture :
Eampling Method
Test Start Date

Test Completion Date

Borewell Near Parking Area of M/s Malbros International Private Limited, Mansoorwala, Zira,
Ferozepur, 2-A to 2-E

Intact coded lac sealed sample under refrigerated and preserved conditions

NA

6.050L approx In plastic cans (2L X 4) and plastic container {50ml)

NA

NA/NM

“Sample not drawn by PBTL. Sample drawn by PPCB

20/08/2022

31/08/2022

Note:

I
T8 1 T R N
Y4 1 \" L&'/
o108 L
'*-\‘l
Authorized Signatory
Punjab Biotechnology Incubator Lab

Employee Code: 18

1. Tne above results pertain only to the sample tested

2. There Is no addition, deviation or exclusion from the methae menticned
3, The repert shall not be usad Tor advertising or any iegal purpose without writien permigsion from the Chief Executive Officer, Punjab Biotechnology Incubatar.
4 Thi;mmnmnnmbemprmm.mmmm.wm the writlen permission from the Chief Exesutive Officar, Punjab Bigtechnology Incubator.
3 Pmenmpﬂmvﬁumdumeummmg_omemm:mmmmmmmmwmmummmmmmmm customer or
as required oy the ulations.
i i Format No : PBTI/F/7.8/02

Revision No. 00 & 25.04.20189

Page No. 1/3

National Referral Lab for LMO/GMO Detection under Seeds Act 1966 | Referral Lab under Food Safety and Standards Act 2006

# C-134, industrial Focal Point, Phase-Vill, SAS Nagar (Mohali) - 160 071, Punjab, India
Phone : +91-172-5020893, 5093595, E-mail : pbti2005@yahoo.com
Website : www.pbtilabs.com, Ipbti_dst
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i
i Dated :
ULR : TC811722000001463F
Sample Registration No. - PBETI/FA0/200822/001537
Sample code given by customer :  Borewell Near Parking Area of M/s Malbros International Private Limited,
Mansoorwala, Zira, Ferozepur, 2-A to 2-E
Test Results
iS. No,j Parameter Results Units Standard / Specification / Method Followed
[ 1 [oH 7.87 IS 3025 (Part 11)
| 2 |[Total Suspended Solids (T S8) 730 mgfl 1S 3025 (Part 17)
3 |Total Dissolved Sclids (TDS) 944 mg/l 1S 3025 (Part 16)
4 |Biochemical Oxygen Demand (BOD3 2 mg/l 1S 3025 (Part 44)
at 270C)
5 [Chemical Oxygen Demand (COD) 18 mg/l 1S 3025 (Part 58)
Total |

6 |Faecal Coliform, MPN/100mI | 34x1072 MPN/AOOmI IS 1622: 1981
| 7 [Nickel (as Ni) [ BDL(MDL mg/l APHA 3125 B By ICP-MS
| 0.005)
| 8 |Zinc(as Zn) 0.05 mg/l APHA 3125 B By ICP-MS

9 |Copper (as Cu) 0.12 mg/l APHA 3125 B By ICP-MS
[ 10 |Lead (as Pb) 0.04 mg/l APHA 3125 B By ICP-MS
[ 11 |Chromium {as Cr) - BDL(MDL mg/l APHA 3125 B By ICP-MS
! 0.005)

12 |lron (as Fe) 0.54 mgh . APHA 3125 B By ICP-MS

13 |Total Kjeldahl Nitregen (TKN) 1 mg/l IS 3025 (Part 34)

14 |Ammonia (NH3) 0.02 mg/l IS 3025 (Part 34)

15 |Arsenic (As) 0.008 mg/l APHA- 3125 B By ICP-MS
'7 6 |Mercury (as Hg) BOL(MOL mg/i APHA- 3125 B By ICP-MS
5] 0.0005)
| 17 |Cadmium (as Cd) BDL(N‘!DL mg/l APHA- 3125 B By ICP-MS

0.001)
[ 18 |Fiuoride (as F) BDL(MDLO.1) ma/l IS 3025 (Part 60)
m Total Phosphate 02 mg/l . APHA 4500-P
[ 20 |Chioride (as C)) 73 mafl IS 3025 (Part 32)

21 |Sulphate (as SC4) 218 mg/l IS 3025 (Part 24)
| 22 |Turbidity 212 NTU 1S 3025 (Part 10)
_2“3_: Total Coliform 79 x 1072 MPN/100 IS 1622 : 1981

ml

24 |Nitrate (as NO3) 5 14.2 mg/l 1S 3025 (Part 34)
| 25 |Alkalinity (as CaCO3) 435 mg/l IS 3025 (Part 23)

26 |Sodium ( as Na) ‘ 259 mg/l IS 3025 (Part 45)
£ Potassium (as K) 81 mgfl IS 3025 (Part 45)
l_za Calcium (as Ca) 30 mg/l IS 3025 (Part 40)

L
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Dated :

ULR : TC611722000001463F

Sample Registration No. :  PBTI/FAD/200822/001537

Szmple code given by customer . Borewell Near Parking Area of Mis Malbros International Private Limited,

Mansoorwala, Zira, Ferozepur, 2-A to 2-E
Test Resuits

!S.No.} Parameter Results Units Standard / Specification / Method Followed
| 1
! .
[ 29 |Magnesium (as Mg} 28 mg/! IS 3025 (part 46)
| 30 |Conductivity 1515 usicm APHA 2510-B

31 |Hardness Total (as CaCQ3) 180 mg/l 1S 3025 (Part 21)

32 |Sodium Adsorption Ratio 8.1 1S 11624: 1986

33 |Total Fixed Dissolved Solids 810 [ mgn ] IS 3025 (Part 18)
| 34 |Boron (as B) 0.577 | mg/ ] APHA- 3125 B By ICP-MS
BDL:-Below Detaction Limit MDL:Method Detection Limit

' g l~la Fr -,/
11 : | o [
| S
Authorized Signatory

Punjab Biotechnology Incubator Lab

Page No. 3/3
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Punjab Biotechnology Incubator

f s
| [& {0k Wil
| }(X:q“. (Department of Science, Technology & Environment, GoP) ‘(‘f‘:%" /
pbti A Component of Knowledge City, Mohaii by
' An NABL Accredited State Analytical Agency TC61T

B ar. . 2le 29
g No.PBTI/FAD/200822/001539 ] ¥ A6 Dated : Ale &) ¢
TEST REPORT
ULR : TC611722000001481F
Sample Registration No. :  PBTIFA0/200822/001539
Sample code given by customer . Tubewell near new Coral Reservoir Inside the Industry, Depth- 600 feet-650 feet,
1-Ato1-E
Issued to:
Punjab Poliution Control Board,
Regional Office, Ferozepur Road, Dhara Singh Coleny,
Near St. No.2,
Faridkot.
PUNJAB
SAMPLE PARTICULARS
Yeur Ref. Neo. :  Letter No. SPL/AEE-1/2, dt. 19/08/2022
Date of Recaipt :  20/08/2022
Name/Nature of sample : Ground Water

‘ Sample code given by customer  :  Tubewell near new Coral Reservoir Inside the Industry, Depth- 600 feel-850 feet, 1-Ato 1-E

Condition of the sample . Inlact coded lac sealed sample under refrigerated and preserved conditions
 Brand name : NA
Qy/Pkg. . B.050L approx in plastic cans (2L X 4) and plastic container (50ml)
Batch No.: . NA
Date of Manufacture - NA/NM
Sampling Method :  Sample not drawn by PBTI. Sample drawn by PPCB
Test Start Date . 20/08/2022
| Test Completion Dale 1 31/08/2022
(7
1y Wt
', G p )
173l '\ S
Authorized Signatory

Punjab Biotechnology Incubator Lab

Nots Employee Code: 16

" 1. The above results pertain only to the sample tested.
2. There Is no addition, deviation of exclusion from the methog mentioned.
3. The report shall not be used for advertising or any legal purpose without written permission from the Chief Executive Officer, Punjab Biotechnology incubater.
4. This report cannot be re-produced, except when in full, without the written permission from the Chief Executive Officer. Punjeb Biotechnology Incubator.
5. Parishable sumples will be destroyed after testing, others after ane manth from the date of issue of the report, unless otherwise agreed with the customar or
as required by the applicable regulstions Format No : PBTI/F/7.8/02

Revision Nc. 00 & 25.04.2019

Page No. 1/3

National Referral Lab for LMO/GMO Detection under Seeds Act 1966 | Referral Lab under Food Safety and Standards Act 2006

# C-134, Industrial Focal Point, Phase-Vill, SAS Nagar (Mchali) - 160 071, Punjab, India
Phone : +81-172-5020893, 5093585, E-mail : pbti2005@yahoo.com
Website . www.pbtilabs.com, /pbti_dst
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W Dated :
ULR : TC611722000001481F
Sample Registration No. :  PBTI/FA0/200822/001539
Sample code given by customer :  Tubewell near new Coral Reservoir Inside the industry, Depth- 600 feet-650 feet,
1-Ato 1-E
Test Results
S.No. Parameter | Results Units Standard / Specification / Method Followed
|
pH 7 1S 3025 (Part 11)
2 |Total Suspended Solids (TSS) 46 mg/l 1S 3025 (Part 17)
3 [Total Dissolved Solids (TDS) 1605 mg/l IS 3025 (Part 16)
4 Biochemical Oxygen Demand (BOD3 <1 mg/l 18 3025 (Part 44)
at 270C)
5 |Chemical Oxygen Demand (COD) g [ mai IS 3025 (Part 58)
Total
& |Faecal Coliform, MPN/100mI < MPN/100m| 1S 1622: 1981
7 |Nickel (as Ni) BDL(MDL mg/l APHA 3125 B By ICP-MS
0.005)
8 |Zinc (as Zn) BOL(MDL ma/l APHA 3125 8 By ICP-MS
| 0.005)
& [Copper (as Cu) 80L(MDL ma/l APHA 3125 B By ICP-MS
[ i 0.005) |
2 |Lead (as Po) BOLMDL | mg/ APHA 3125 B By ICP-MS
| 0.005)
1 “‘_?-Ehromium (as Cr} BDL{MDL mg/i ' APHA 3125 B By ICP-MS
0.005)
" %2 |lron (as Fe) BDL(VMOL 0.07) | mg#l APHA 3125 B By ICP-MS
'3 |Total Kjeldah! Nitrogen (TKN) 0.8 mafl IS 3025 (Part 34)
4 |Ammonia (NH3) BDL (MDL.0.5) mg/l IS 3025 (Part 34)
15 |Arsenic (As) BDL(MDL ma/l APHA- 3125 B By ICP-MS
! 0.005)
18 |Mercury (as Hg) BDL(MDL mag/l APHA- 3126 B By ICP-MS
0.0005)
7 |Cadmium (as Cdj | BDL(MDL mail APHA- 3125 B By ICP-MS
| | 0.001)
8 [Fluoride (as F) | 1.35 ma IS 3025 (Part 60)
'S |Total Phosphate ; 06 mg/l APHA 4500-P
20 |Chioride (as Ci) [ 178 mgll IS 3025 (Part 32)
21 jSu.‘pr!ale {as 504) | 240 mgll IS 3025 (Part 24)
22 [Turbidity | 1.05 NTU IS 3025 (Part 10)
23 |Total Coliform ' 348 MPN/100 IS 1622 : 1981
| | mi
24 |Nitrate (as NO3) ‘ 8.8 mg/l IS 3025 {Part 34)

A% Page No. 2/3
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= Dated :

ULR : TC611722000001481F

Sample Registration No. :  PBTI/FAD/200822/001539
Sample code given by customer :  Tubewell near new Coral Reservoir Inside the Industry, Depth- 600 feet-650 feet,
1-Ato1-E
Test Results
fs.mo{ Parameter | Results | Units Standard / Specification | Method Followed
||
(25 |Alkalintty (as GaCO3) 785 — IS 3025 (Part 23)
| 26 |Sodium ( as Na) 345 mg/! IS 3025 (Part 45)
T 27 |Potassium (as K) 58 mg/l IS 3025 (Part 45)
| 28 Calcium (as Ca) | 22 mg/l IS 3025 (Part 40)
| 20 |Magnesium (as Mg) I 28 mg/ 1S 3025 (part 45)
| 30 |Conductivity 2520 us/cm APHA 2510-B
| 31 |Hardness Total (as CaCO3) 170 | mgh IS 3025 (Part 21)
| 22 [Sodium Adsorption Ratio 115 | IS 11624: 1986
| 23 |Total Fixed Dissolved Solids 1503 [ mon IS 3025 (Part 18)
34 (Boron (as B) 1.27 | mgn APHA- 3125 B By ICP-MS
BDL:Below Detection Limit MDL:Method Detection Limit |

'{(:'::‘_:' o

Authorized Signatory
Punjab Biotechnology Incubator Lab

Page No. 3/2
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Punjab Biotechnology Incubator =
e Y
m.’u = {Department of Science, Technology & Environment, GoP) & \g_;sf
pbti A Component of Knowledge City, Mohali s
An NABL Accredited Slate Analytical Agency TCH17
- d
¢ 55 b oyt :
= No.PETUFA0/200822/001540 | | & Dated: .3 4\s ¢)30 1,
TEST REPORT
ULR : TE611722000001482F s e
Sample Registration No. ¢ PBTI/FA0/200822/001540
Sample code given by customer . Tubewell near Bottling Plant Inside the Industry, Depth- 600 feet-650 feet, 2-A to
2.E
Issued to:
Punjab Pollution Centrol Board,
Regional Office, Ferozepur Road, Dhara Singh Colony,
Near St. No.2,
Faridkot.
}- PUNJAB
SAMPLE PARTICULARS
Your Ref. No. © Letter No. SPUAEE'"Z. dt. 19/08/2022
| Date of Receipt ¢ 20/08/2022
| Name/Nature of sample . Ground Water
| Sample code given by customer ©  Tubewell near Bottling Plant Inside the Industry, Depth- 600 feet-650 feet, 2-A to 2-E
3 Condition of the sampie . Intacl coded lac sealed sample under refrigerated and preserved conditions
3 Srand name : NA
Qly/Pkg. . B.050L approx in plastic cans (2L X 4) and plastic container (50ml)
'[Batch No.: - NA
{Date of Manufacture - - NANM
| Sampling Method . Sample not drawn by PBTI. Sample drawn by PPCB
| Test Start Date " 20/08/2022
! Test Completion Date . 31/08/2022

4

Li
R |

ke ) - Y
il P P,
Faijkpe?
|

Authorized Signatory
% Punjab Biotechnology Incubator Lab
Note: Employee Code: 16

1. The above results parain only 1o the sample tested.
2. There is no addition, deviation or exclusion from the method mentioned.

3. The raport shall not be used for advertising or any legal purpose without written permission fram the Chief Executive Officer, Punjab Bictechnology Incubator.
4. This report cannot be re-produced, excep! when in full, without the written permission from the Chief Executive Officer, Punjab Bictechnoiogy Incubator.
5 Perishable samples will be destroyed after lesting, others after ane manth from the date of issue of the report, unless otherwise agreed with the customer or

e Format No : PBTUF/7.8/02
Revision No. 00 & 25.04.2019

Page No. 1/3

National Referral Lab for LMO/GMO Detection under Seeds Act 1966 | Referral Lab under Food Safety and Standards Act 200

# C-134, Industrial Focal Point, Phase-VIiil, SAS Nagar (Mohali) - 160 071, Punjab, India
Phone : +91-172-5020893, 5093595, E-mail : pbti2005@yahoco.com
Website : www.pbtilabs.com /pbti_dst
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- Dated :

ULR : TC611722000001482F

Sample Registration No. :  PBTI/FAD/200822/001540
Sample code given by customer : :u;ewel! near Bottling Plant Inside the Industry, Depth- 600 feet-650 feet, 2-A to
Test Results
|S.No, Parameter Results Units Standard / Specification / Method Followed
1 |pH 7.20 IS 3025 (Part 11)
2 |Total Suspended Solids (TSS) 52 mgfl IS 3025 (Part 17)
3 [Total Dissolved Solids (TDS) 1023 mgil 1S 3025 (Part 16)
4 |Biochemical Oxygen Demand (BOD3 =<1 mgfl IS 3025 (Part 44)
at 270C)
5§ |Chemical Oxygen Demand (COD) 5 mg/l 1S 3025 (Part 58)
Total
6 |Faecal Coliform, MPN/100mi! <1 MPN/100mi IS 1622: 1981
7 |Nickel {as Ni) 0.008 mg/l APHA 3125 B By ICP-MS
8 |Zinc {as Zn} BDL{MDL mg/l APHA 3125 B By ICP-MS
©.005)
| & |Copper (as Cu) BDL(MDL ma/! APHA 3125 B By ICP-MS
| 0.008)
10 |Lead (as Pb) BDL(MDL mgfl AFPHA 3125 B By ICP-MS
* 0.005)
11 |Chromium (as Cr) BDL(MDL mg/ APHA 3125 B By ICP-MS
0.005)
12 |lron (as Fe) 0.02 mg/l APHA 3125 B By ICP-MS
13 |Total Kjeldahl Nitrogen (TKN) 1 mg/l IS 3025 (Part 34)
14 |Ammonia (NH3) BDL (MDL:0.2) mg/l IS 3025 (Part 34)
15 |Arsenic (As) BDL(MDL mg/l APHA- 3125 B By ICP-MS
0.005)
16 [Mercury (as Hg} BDL(MDL mgfi APHA- 3125 B By ICP-MS
0.0005)
17 |Cadmium (as Cd) BOL{(MDL mgfl APHA- 3125 B By ICP-MS
0.001)
18 |Flucride (as F) 0.62 mgfl IS 3025 (Part 60}
18 |Total Phosphate 03 mg/l APHA 4500-P
20 |Chloride (as CI) 111 mgfl IS 3025 (Part 32)
21 1Suh::?‘f:ﬁle {as S0O4) | 215 mg/l 1S 3025 (Part 24)
22 |Turbicity | o089 NTU IS 3026 (Part 10)
| 23 [Total Coliform B chulfmi/MPN IS 1622 : 1981
| 100 mi
| 24 |Nitrate (as NO3) z8 | mgh 1S 3025 (Part 34)
| 25 iAikaTinity (as CaCO3) [ 240 mgll IS 2025 (Part 23)
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ULR : TC611722000001482F
Sample Registration No.

Sample code given by customer

399 111

Dated :

PBTI/FAD/200822/001540
Tubewell near Bottling Plant Inside the Industry, Depth- 600 feet-650 feet, 2-A to
2-E

Test Results
's.No Parameter 1 Results [ Units f Standard / Specification / Method Followed
4 | |
26 |Sodium ( as Na} 223 [ man IS 3025 (Part 45)
| 27 |Potassium (as K) 3.2 | mgh 1S 3025 (Part 45)
28 |Calcium (as Ca) 22 [ mon | IS 3025 (Part 40)
29 |Magnesium (as Mg) 12 |  mgn IS 3025 (part 46)
30 |Conductivity 1628 usicm APHA 2510-B
31 |Harcness Total (as CaCO3) 105 mg/t IS 3025 (Part 21)
32 |Scdium Adsorption Ralio 9.4 IS 11624: 1986
33 |Total Fixed Dissolved Sclids g76 mg/! IS 3025 (Part 18)
24 |Boron {as B) } 0.47 mg/l APHA- 3125 B By ICP-MS
'8DL Below Detaction Limit MDL Method Detection Limit \
Auﬁioﬁzed Signatory

Punjab Biotechnology Incubator Lab

Page No. 3/3
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Punjab Biotechnology Incubator

) & &R (Department of Science, Technology & Environment, GoP)

A Component of Knowledge City, Mohali

An NABL Accredited State Analytical Agency

ALY
@ No.PBTI/FA0/200822/001541 [ s 94 Dated: il gfy ;
ULR : TC641722000001483F JEST REPORT
Sample Registration No. : PBTI/FA0/200822/001541
Tubewell near Water Treatment Plant Inside the Industry, Depth- 600 feet-650 feet,

Sample code given by customer
3Ato 3E

Issued to:
Punjab Pollution Control Board,
Regional Office, Ferozepur Road, Dhara Singh Colony,

Near St. No.2,
Faridkot.
| PUNJAB
SAMPLE PARTICULARS
Your Ref. No. :  Letter No, SPL/AEE-1/2, dt. 18/08/2022
Date of Receipt 1 20/08/2022
Name/Nature of sample : Ground Water

Sample code given by customer . Tubewell near Waler Treatment Plant Inside the Industry, Depth- 600 fest-650 feet, 3A to 3E

Condition of the sample . Intact coded lac sealed sample under refrigerated and preserved conditions
Brand name : NA

Qty/Pkg. : 8.050L approx in plastic cans (2L X 4) and plastic container (50ml)

Batch No.: © NA

Date of Manufacture - NAINM

Sampiing Method 1 Sample not drawn by PBTI. Sample drawn by PPCB

Test Start Date . 2008/2022

Test Completion Date 1 31/08/2022

/
Authorized Signatory
* Punjab Biotechnology Incubator Lab

Note: Employee Code: 16
1. The above results pertain only to the sample tested,

2. There is no addition, deviation or exclusion from the method menticned.

3. The report shall not be used for advertising or any legal purpose without written permission from the Chief Exacutive Officer, Punjab Blotechnalogy Incubatar.

4, This regert cannol be re-produced, except when in full, without the written permission from the Chief Executive Officar, Punjab Biotechnology incubator.

6. Perishable samples will be destroyed after testing, others after one month from the date of issue of the report, unless otherwise agreed with the customer or

5 SRS R Ou i Agcmion. Format No - PBTIF/7.8/02
Revision No, 00 & 25,04.2019

Page No. 1/3

Na :onal Referral Lab for LMOIGMO Daaim:hon under ‘See I Ar,t 1%5 i Referr.si Lab unde! Foou Safety and Standards Act 2006

# C-134, industrial Focal Point, Phase-Vill, SAS Nagar (Mohali) - 160 071, Punjab, India
Phone : +91-172-5020893, 5093595, E-mail : pbti2005@yahco.com
Website : www.pbtilabs.com, /pbti_dst




Wi

ULR : TC811722000001483F
Sample Registration No.

Sample code given by customer

324

PBTI/FAQ/200822/001541

Tubewell near Water Treatment Plant Inside the Industry, Depth- 600 feet-650 feet,

113

3A to 3E
Test Results
S.No Parameter Results Units Standard / Specification / Method Followed
i,
[ 1 [pH 74 IS 3025 (Part 11)
| 2 |Total Suspended Solids (TSS) 186 ma/l IS 3025 (Part 17)
3 |Total Dissolved Solids (TDS) 553 mafl IS 3025 (Part 16)
4 |Biochemical Oxygen Demand (B0D3 <1 mgfl 18 3025 (Part 44)
[ fa 270C)
l § |Chemical Oxygen Demand (COD) 2 mg/l IS 3025 (Part 58)
\Total
| & |Faecal Coliform, MPN/100mI 240x10% | MPN/100mI IS 1622: 1981
| 7 |Nickel (es Ni) BDL{MDL mg/l APHA 3125 B By ICP-MS
0.005)
! 8 |Zinc{asZn) BDL(MDL ‘ mg/i APHA 3125 B By ICP-MS
0.005)
g ' Capper (2s Cu) BDL(MDL mgfl APHA 2125 B By ICP-MS
(el 0.005)
' 10 |Lead (as Pb) BOL(MDL ma/l APHA 3125 B By ICP-MS
= e 0.008)
| 11 |Chromium {as Cr) BODL{MDL mg/! APHA 3125 B By ICP-MS
. 0.005) | ;
| 12 |iron (as Fe) BOL{MDL 0.01) mgl APHA 3125 B By ICP-MS
| 13 |[Total Kjeldahl Nitragen {TKN) 08 mg/i IS 3025 (Part 34)
14 |Ammonia {NH3) BDL{MDL:0.5) mg/l IS 3025 (Part 34)
| 15 |Arsenic (As) 0.009 mgll APHA- 3126 B By ICP-MS
[ 16 |Mercury (as Hg) 20LMDL, ma/l APHA- 3125 B By ICP-MS
- i 0.0005)
17 |Cadmium (as Cd) BDL{MDL mg/l APHA- 3125 B By ICP-MS
0.001)
| 18 |Fluoride (as F) 1.11 mg/ IS 3025 {Part 60)
18 |Total Phosphate 0.5 mg/l APHA 4500-P
| 20 |Chloride {as CI} 38 mg/l IS 3025 (Part 32)
21 |Sulphate (as SO4) 1 130 mg/l IS 3025 (Part 24)
22 |Turbidity BDL(MDLO.5) NTU IS 3025 (Part 10)
| 23 [Total Coliform 542x10M MPN/100 IS 1622 - 1981
! mi
| 24 |Nitrale {as NO3) 47 mg/l IS 3025 (Part 34)
| 25 |Alkalinity {as CaCO3) , 315 | mga IS 3025 (Part 23)
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T
Dated :
ULR: qu1 1722000001483F
Sample Registration No. :  PBTIFA0/200822/001541
Sample code given by customer :  Tubewell near Water Treatment Plant Inside the Industry, Depth- 600 feet-650 feet,
3A to 3E
Test Results
'iS.No.i Parameter Results | Units Standard / Specification / Method Followed
L
26 |Sodium ( as Na) 80 mgh | 18 3025 (Part 45)
27 |Potassium (as K) 2 mg/i IS 3025 (Part 45)
28 |Caicium (as Ca) 8 mg/ IS 3025 (Part 40}
. 29 |Magnesium {as Mg} 3 mgll IS 3026 (part 46)
| 30 |Conductivity 992 uslcm APHA 2510-B
| 31 |Hardness Total (as CaCO3) 32 mg/ IS 3025 (Part 21)
(32 [Sodium Adsorption Ratio 6.1 1S 11624: 1086
[ 33 |Total Fixed Dissolved Solids | 4892 mg/l IS 3025 (Part 18)
| 34 [Boron (as B) IT 0.48 mgh | APHA- 3125 B By ICP-MS
BDL Below Detection Limit MDL:Method Detection Limit

1
-

4
e >
/]

Auiimrized Signatory
Punjab Biotechnology Incubator Lab

Page No. 3/3
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Punjab Biotechnology Incubator

s (Department of Science, Technology & Environment, GoP)
pbti A Component of Knowledge City, Mohali
An NABL Accredited State Analytical Agency
. "BIS Approved | FSSAl Empaﬁellad | EIC Approved | APEDA Approved | PPCB'Approved | Notified State Water Lab - GoP | Notified Under EPA - Gol

1ty
No.PBTI/FA0/200822/001542 || © ' patad: 31 r %20
ULR : TC611722000001484F TEST REPORT
Sample Registration No. PBTI/FA0/200822/001542
Sample code given by customer Tubewell near Transport Office inside the Industry, Depth- 600 feet-650 feet, 4-A
to 4-E

| Issued to:

Punjab Pollution Control Board,
Regional Office, Ferozepur Road, Dhara Singh Colony,

Sample code given by customer

Near St. No.2,
Faridkot.
PUNJAB
SAMPLE PARTICULARS
Your Ref. No. Letter No. SPL/AEE-1/2, dt. 16/08/2022
Date of Receipt 20/08/2022
Name/Nature of sample Ground Water

Candition of the sample Intact coded lac sealed sample under refrigerated and preserved conditions
Brand name NA

City/Pkg. 8.050L approx in plastic cans (2L X 4) and plastic container (50mi)

Baich No.: NA

Date of Manufacture . NA/NM

Sampling Method Sample not drawn by PBTI. Sample drawn by PPCB

Test Start Date 20/08/2022

Test Completien Date 31/08/2022

Tubewell near Transport Office inside the Industry, Depth- 800 feet-650 feet, 4-A to 4-E

Note:

'I_'F 7
3)|%[202>
u}thorizadSignatory

Punjab Biotechnology Incubator Lab
Employee Code: 16

¢

1. The abava results pertain only to the sampie tested,

2. Thera is no addition, deviation or exclusion from the method menticned,

3.7Tna rspert shall not be used for advertising or any legal purpose without wiitien permission from tha Chiaf Executive Officar, Punjab Biotechnoiegy Incubator,
4. This report cannot be re-produced, except when in full, without the written permission from the Chief Executive Officer, Punjab Biotechnology Incubator.

5. Perishatle samples will be destroyed after lesting, others after one month from the date of issue of the report, unless otherwise agresd with the customar or

as requirad by the applicable regulations.

Format No : PBTI/F/7.8/02
Revision No. 00 & 25.04.2019

Page No. 1/3

National Re?errat Lab for LMO/GMO Detection under Seeds Act 1966 | Referral Lab under Food Safety and Standarfis Act 2906

# C-134, Industrial Focal Point, Phase-Vlll, SAS Nagar (Mchali) - 160 071, Punjab, India
Phone : +91-172-5020893, 5093595, E-mail : pbti2005@yahoo.com

Website : www.pbtilabs.com, Ipbti_dst



327

i
Dated :
ULR : TC611722000001484F
Sample Registration No. PBTI/FA0/200822/001542
Sample code given by customer Tubewell near Transport Office inside the Industry, Depth- 600 feet-650 feet, 4-A
to 4-E
Test Results
S.No.| Parameter Results Units Standard / Specification / Method Followed
[ 1 |pH 7.50 IS 3025 (Part 11)
[ 2 |Total Suspended Solids (TSS) 447 mg/l 1S 3025 (Part 17)
3 |Total Disscived Solids (TDS) 798 mg/l 1S 3025 (Part 16)
4 |Biochemical Oxygen Demand (BOD3 <1 mg/l IS 3025 (Part 44)
al 270C)
5 |Chemical Oxygen Demand (CCD) 28 mg/l IS 3025 (Part 58}
| Total
LB Faecal Coliform, MPN/100m| <1 MPN/100mi 1S 1822: 1981
; 7 |Nickel {as Ni) BDL(MDL mg/! APHA 3125 B By ICP-MS
| 0.005)
[ 8 |Zinc(asZn) 0.01 mg/! APHA 3125 B By ICP-MS
| 9 |Copper(as Cu) BDL(MDL mafi APHA 3125 B By ICP-MS
= 0.005)
[ 10 [Leaa {as Pb) BDL{MDL mgfl APHA 3125 B By ICP-MS
= 0.005)
11 |Chromium (as Cr) BOL(MDL mg/l APHA 3125 B By ICP-MS
0.005)
12 |Iron (as Fe) 0.69 mg/l APHA 3125 B By ICP-MS
| 13 [Total Kjeldahi Nitrogen (TKN) 1 mg/! IS 3025 (Part 34)
{14 [Ammonia (NH3) BDL(MDL:0.2) | mgn IS 3025 (Part 34)
| 15 [Arsenic (As) 0.009 mg/l APHA- 3125 B By ICP-MS
| 16 |Mercury (as Hg) BDL(MDL mg/l APHA- 3125 B By ICF-MS
0.0005)
17 |Cadmium {as Cd) BDL{MDL mg/ APHA- 3125 B By ICP-MS
0.001)
18 |Fluoride (as F) 0.1 mg/l 1S 3025 (Part 60)
16 |Total Phosphate 0.5 ma/l APHA 4500-P
20 |Chleride (as Cl) 49 mg/! IS 3025 (Part 32)
21 |Sulphate (as SO4) 185 mg/l 1S 3025 (Part 24)
22 |Turbidity i 7 4 NTU IS 3025 (Part 10)
23 |Total Coliform 161 MPN/100 IS 16822 : 1981
ml
24 |Nitrate (as NO3) 56 mgil 1S 3025 (Part 34)
25 |Alkalinity (as CaCO3) 355 mgli 1S 3025 (Part 23)
26 |Sodium ( as Na) 79.2 magll 1S 3025 (Part 45)
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Dated :
ULR: T9811722000001 484F
Sample Registration No. PBTI/FAD/200822/001542
Sample code given by customer Tubewell near Transport Office inside the Industry, Depth- 600 feet-650 feet, 4-A
to 4-E
Test Results
;S.No. Parameter Resuits Units Standard / Specification / Method Followed
|
r 27 |Polassium (as K) 3 mg/l IS 3025 (Part 45)
["28 |Calcium (as Ca) 12 mg/l 1S 3025 (Part 40)
29 |Magnesium {as Mg) 3.4 mg/l IS 3025 (part 46)
30 |Conductivity 1167 usicm APHA 2510-B
31 |Hardness Total (as CaCO3) 44 mg/l IS 3025 (Part 21)
32 |Sodium Adsorption Ratio 52 IS 11624: 1986
33 |Total Fixed Dissolved Solids 632 mg/! IS 3025 (Part 18)
! 34 |Boron (as B) 0.58 mg/l APHA- 3125 B By ICP-MS
BDL: Below Detection Limit MDL:Method Detection Limit

,

i L.

Authorized Signatory
Punjab Biotechnology Incubator Lab

Page No. 3/3
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SHRIRAM INSTITUTE FOR INDUSTRIAL RESEARCH

/ ‘]n (A unit of Shriram Scientific and Industrial Research Foundation)
& 19, University Road, Delhi — 110007 (India) Website : www.shriraminstitute.org
SRIRAM An ISO - 9001, 14001 & 45001 Certified Institute E-mail id : customercare@shriraminstitute.org
gad @shriraminstitute.org
ULR NO. : TC544422000012218F TEST REPORT NO : C1/0000301526
VL T o IR R . - Sl e -
 lssiedTo; ,
i Client Code : (FARIOIP2181) Date :07-09-2022 |
: PUNJABPOLLUTION CONTROL BOARD, Job No : 2208-1-411-1633 i
* - FEROZEPUR ROAD, NEAR DHARA SINGH COLONY, Baoking No : RG2223/1/4949 i
ST.NO2, Booking Date  : 20-08-2022 i
' FARIDROT . : Customer Ref No. : SPLIAEE-1/3 i
= \'_PUNMB 1151203 Customer Ref Dt.  : 18-08-2022 !
Kind Attn: ER. AUSHPREET SINGH,AEE {
|
S ! !
“ample Descrlptlon Job No. 2208-1-411-1633 .
§.

| ONE SEALED SAMPLE OF GROUND WATER, SAMPLE CODE: 2-A, LOCATION: BOREWELL NEAR
- PARKING AREA OF M/S, MALBROS INTERNATIONAL PVT. LTD., MANSOORWAL, ZIRA,

- FEROZEPUR; COORDINATES: 30°55'00" N, 74°5721" E; COLOUR AND ODOUR: BEIGE/SANDY AND
- ODOURLESS, SUBJECT: REGARDING ANALYSIS OF GROUND WATER SAMPLES COLLECTED ON
18,08/2022, DECLARED AS "GROUND WATER SAMPLES FROM DIFFERENT LOCATIONS WERE
ECTED BY PUNJAB POLLUTION CONTROL BOARD IN THE PRESENCE OF NGT MONITORING

MITEE" WAS RECEIVED, SEALED THUS

‘Note: The Sampling was not carried out by Shriram Institute for Industrial Research. The sample details i
% ~ provided in the test certificate are based on the declaration by party.
1 ~ S.No Tests Results Protocol ,:
| pH 7.8 18: 3025 Pt-11-2022 ;
2 Conductivity, pS /em : 1630 18: 3025 Pt-14-2019
3 'Turbtdll_}f. NTU 820 1S: 3025 Pt-10-1984, RA 2017
o 'I"o_t_al Dissolved Solids, mg/I 1060 1S:3025 Pt-16-1984, RA 2017 i
5 Total Suspended Solids, mg/l 824 IS: 3025 Pt-17-1984, RA 2017 “
: 6 _ Total Hardness (as CaCO3), mg/| 173 IS: 3025 Pt-21-2009, RA 2019
i . Total Alkaiinity (as CaCO3), mg/l 387 IS: 3025 Pt-23-1986, RA 2019 }
g _Sogiium Adsorption Ratio (SAR), 10.7 IS: 11624:2019 guidelines '
: (millimole/litre)1/2
9 Sulphate (as SO4), mg/I 366 IS: 3025 P1-24-1983, RA 2019 i
10 % Sodium 80 As per Customer Protocol

AUTHORISED SIGNATORY
EMPLOYEE CODE:( kﬂOS )

Nole The results relate only to the itama tested / calibraled above,

Stanned coplesiphotocaples or any other coples should be authenticaled by raference to the original report.

Phone ; 91-11-27000100, 27667267, 27667860 Fax : 91-11-27667207
See overleaf for terms & conditions
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SHRIRAM INSTITUTE FOR INDUSTRIAL RESEARCH

’I (A unit of Shriram Scientific and Industrial Research Foundation)
! l‘ 19, University Road, Delhi — 110007 (India) Website : www.shriraminstitute.org
An ISO - 9001, 14001 & 45001 Certified Institute E-mail id : customercare@shriraminstitute.org

gad@shriraminstitute.org

ULR NO. : TC544422000012218F TEST REPORT NO : C1/0000301526

[ Amenaci, s s TV M i A 8 e Rt e o = T B Al R TR 14 A b A 43 1 AR 0. AR A A

~ Biochemical Oxygen Demand (BOD), mg/l 4 APHA 23rd Ed., 5210
i(at 20°C for 5 days)

 Chlorides (as CI), mg/l 76 IS: 3025 Pt-32-1988, RA 2019
13 Fluoride (as F), mg/l 0.8 APHA 23rd Ed.4500 F |
Phosphate (as P), mg/l 0.8 APHA 23rd Ed., 4500-P
 Total Fixed Solids, mg/! 1660 IS: 3025 Pt-18-1984, RA2021 |
- Nitrates (as N), mg/l Not Detected  1S: 3025 Pt-34-1988, RA 2019 |

Xl '(Detebt‘ion Limit; 2 mg/l)
"Boron (as By mgl 0.8 IS: 3025 Pt-57-2005, RA 2017

! DOR:22.082022
_DOS: 22.08.2022
~ DOC: 07,09.2022

*End of Report*

.

AUTHORISED SIGNATORY
EMPLOYEE CODE( Y105 )

|

CREOURBUORICL . e LI
Note: The results relate only to the |tems tested / calibrated abwe
Scanned thuhmplu or any other coplas should be authenticaled by reference to the original report,

Phone : 91-11-27000100, 27667267, 27667860 Fax : 91-11-27667207
- See overleaf for terms & conditions
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SHRIRAM INSTITUTE FOR INDUSTRIAL RESEARCH

An ISO - 9001, 14001 & 45001 Certified Institute

e R s e B e 1 45 et e b

Issned'[‘o e

- Client Code : (FARIOIP2181)

4§ PUNJAB POLLUTION CONTROL BOARD,

- FEROZEPUR ROAD, NEAR DHARA SINGH COLONY.
- STNO2.
. FARIDKOT

PUNIAB 151203

 Kind A ER, AUSHPREET SINGH AEE

TEST REPORT

Date
Job No
Booking
Booking

Customer Ref No
Customer Ref Dt.

No
Date

c Job No. 2208-1-411-1632
SEAL D SAMPLE OF GROUND WATER, SAMPLE CODE: 1-A, LOCATION: BOREWELL

120

(A unit of Shriram Scientific and Industrial Research Foundation)

19, University Road, Delhi — 110007 (India) Website : www.shriraminstitute.org

E-mail id : customercare@shriraminstitute.org

gad@shriraminstitute.org

NO : C1/0000301527

1 07-09-2022
:2208-1-411-1632
* RG2223/1/4949

: 20-08-2022

: SPL/AEE-1/3

: 18-08-2022

[NSTALLED IN VILLAGE MAHIAN WALA KALAN, ZIRA, FEROZEPUR; COORDINATES: 30°56'28" N

S.No Tests

sikes sl

Conducuv;ty, 1S /em

'I‘urb:dlty, NTU

- Total Dissolved Solids, mg/l
Total Suspended Solids, mg/|

= ;l‘qtal Hardness (as CaCO3), mg/|
_ Total Alkalinity (as CaCO3), mg/|
. Sodium Adsorption Ratio (SAR),
. (millimole/litre)1/2

9 Sulphate (as SO4), mg/l

10 % Sodium

rr_m I'Rpu,ﬂ'-'.l »

Note: The rc:ulls relate nn!y to the nems tested / ca!tbraled above
Seunmd coplesiphotocoples or any othar coples should be authenticated by reference lo the eriginal repori,

pfcB
hee

Results

74°57'01" E; DEPTH OF BOREWELL: 670 FT; COLOUR AND ODOUR: COLOURLESS AND
ODOURLESS SUBJECT: REGARDING ANALYSIS OF GROUND WATER SAMPLES COLLECTED ON
18 032022 DECLARED AS "GROUND WATER SAMPLES FROM DIFFERENT LOCATIONS WERE

: i COLLECTED BY PUNJAB POLLUTION CONTROL BOARD IN THE PRESENCE OF NGT MONITORING
i COMMITEE SEALED IN PRESENCE OF SH. JASBIR SINGH, PRESIDENT, BABA DUNI CHAND JI
C@MMI’TEE“ WAS RECEIVED. SEALED THUS

3 Note “The samplmg was not carried out by Shriram Institute for Industrial Research. The sample details
- provided in the test certificate are based on the declaration by party.

Protocol

7.8
1585
1
1024
2
118
254
129

413
86

Phone : 91-11-27000100, 27667267, 27667860

IS: 3025 Pt-11-2022

1S: 3025 Pt-14-2019

IS: 3025 Pt-10-1984, RA 2017
18:3025 Pt-16-1984, RA 2017
1S: 3025 Pt-17-1984, RA 2017
IS: 3025 Pt-21-2009, RA 2019
IS: 3025 P1-23-1986, RA 2019
IS: 11624:2019 guidelines

1S: 3025 Pt-24-1983, RA 2019
As per Customer Protocol

AUTHORISED SIGNATORY
EMPLOYEE CODE( Y0 S )

Fax : 91-11-27667207

See overleaf for terms & conditions
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SHRIRAM INSTITUTE FOR INDUSTRIAL RESEARCH

!""!\

An ISO - 9001, 14001 & 45001 Certified Institute

T o i
i
i
i
f S e Bfé&:hcmicd Oxygen Demand (ROD), mg/|
Y {at 20°C for 5 days)
- (Detection Limit: 1 mg/l)
12 Chlorides (as CI), mg/l

 Fluoride (as F), mg/l
_ Phosphate (as P), mg/|
* Total Fixed Solids, mg/!

. Nitrates/(as N), mg/I

- .(Demcuon Limit: 2 mg/l)
. Boron (as B), mg/l

- | DOR!22.08.2022

i DOS:22.08.2022

| DOC:07.09.2022

R

wﬁg.(;;i .9,5 1 IS
Nutu The results relate only to the items tested | calihraied above.

TEST REPORT

Not Detected

95

0.8
0.2
884
Not Detected

0.7

*End of Report*

2/2..

Scanned copiesiphotocopies or any ather copies should be authenticated by reference to the eriginal repon.

Phone : 91-11-27000100, 27667267, 27667860

(A unit of Shriram Scientific and Industrial Research Foundation)
19, University Road, Delhi — 110007 (India)

Website : www.shriraminstitute.org
E-mail id : customercare@shriraminstitute.org
qad@shriraminstitute.org

NO : C1/0000301527

|

APHA 23rd Ed., 5210

IS: 3025 Pt-32-1988, RA 2019
APHA 23rd Ed.4500 F

APHA 23rd Ed., 4500-P

1S: 3025 Pt-18-1984, RA2021
IS: 3025 Pt-34-1988, RA 2019

SRS P —————

IS: 3025 Pt-57-2005, RA 2017

AUTHORISED SIGNATORY
emPLOYEE CODE( Y10 S

Fax :91-11-27667207

See overleaf for terms & conditions
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-
\ (A unit of Shriram Scientific and Industrial Research Foundation)
l\ 19, University Road, Delhi — 110007 (India) Website : www.shriraminstitute.org
SRIRAN An IS0 - 9001, 14001 & 45001 Certified Institute E-mail id : customercare@shriraminstitute.org
qad@shriraminstitute.org
ULR NO. : TC544422000012181F TEST REPORT NO : C1/0000301425
gaﬁ.._,__,hm.‘.,‘,m.g_._.... e : i i T R— sy
i |
{ |
i lssved To: i
¢ ClientCode: (FARIOIF2181) Date 1 06-09-2022 ;
i _ PUNJAB POLLUTION CONTROL BOARD, Job No 2208-1-411-1652 i
i FEROZEPUR ROAD, NEAR DHARA SINGH COLONY,  Booking No RG2223/1/4950 i
: - ST.ND2, Booking Date :20-08-2022 |
& FARIDKOT Customer RelNo. - SPL/AEE-1/3 ;
PUNJAB:151203 Customer Ref Dt : 19-08-2022 :
“Kind Attn: ER. AUSHPREET SINGH,AEE :
|
i i
b e j i
. Sample Description: Job No. 2208-1-411-1652
| ONESEALED SAMPLE OF GROUND WATER, SAMPLE CODE : 3- -C, LOCATION: TUBEWELL NEAR |
i '_WATER TREATMENT PLANT INSIDE THE INDUSTRY; CO-ORDINATES:- 30. 9206398, 74.9607944, f
5 -DEPTH OF BOREWELL: 600 - 650 FT.; COLOUR & ODOUR:- COLOURLESS & ODOURLESS, i
SUBJECT REGARDING ANALYSIS OF GROUND WATER SAMPLE COLLECTED ON 19,08.2022,
i DECLARED AS"GROUND WATER SAMPLES FROM DIFFERENT LOCATION WERE COLLECTED
i BY PUNJAB POLLUTION CONTROL BOARD ON 19.08.2022, IN THE PRESENCE OF SH. SANDEEP ,
“DHILLON S/0 SH. MAJOR SINGH, R/O RATOL RONI; DR. HARVINDR SINGH S/O SH. NACHATAN '
e SINGH R/O SADHUWALA; SH. RAJDEEP SINGH S/0 SH. RANDHEER SINGH R/O RATOL RONI, i
SEALED THUS, WAS RECEIVED., i
£ S §
i 3
| |
i
‘ Note: The sampling was not carried out by Shriram Institute for Industrial Research. The sample details l
- provided in the test certificate are based on the declaration by party. :
~ SNo.  Tests Results Protocol :
1 Chemical Oxygen Demand, mg/I 16 APHA 23rd Ed.5220 i
: : Ammoniacal Nitrogen (as N), mg/I 0.1 1S: 3025 Pt-34-1988, RA 2019 i
3 Total Kjeldahl Nitrogen (as N), mg/l 0.8 IS: 3025 P1-34-1988, RA 2019 f‘
< DOR:22.08.2022 :
. DOS: 22.08.2022 f
. DOC: 06.09.2022 i
et —End of report — ]
e 'i
i AUTHORISED SIGNATORY !
— EMPLOYEE CODE{( (B ) |
~GCOMRRVOS). . . . PR 1 AT o, |

Nute The results relate only to the items tested | :allbrated abo ve,
Scanned copissiphotocopias or any other copies should be authenticated by reference 1o the orl iginal repont

Phone : 91-11-27000100, 27667267, 27667860 Fax : 91-11-27667207
[ sRict{Rev.05) | ) '
= 3 2 See overleaf for terms & conditions
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v
SHRIRAM INSTITUTE FOR INDUSTRIAL RESEARCH
'| \. (A unit of Shriram Scientific and Industrial Research Foundation)
! 19, University Road, Delhi — 110007 (india) Website : www.shriraminstitute.org
An ISO - 9001, 14001 & 45001 Certified Institute E-mail id : customercare@shriraminstitute.org

qad@shriraminstitute.org

ULR NO. ; TC544422000012182F TEST REPORT NO : C1/0000301427

i

i ¥ 3 o, i
. AR R |
jod Issued To ;- M i
. Clieat Code : (FARI01P2181) Date 06-09-2022 B0 |
L PUNJAB POLLUTION CONTROL BOARD, Job No 2208-1-411-1653 ZAMY i
{ FEROZEPUR ROAD, NEAR DHARA SINGH COLONY,  Booking No : RG2223/1/4950 - i
i ST.NO 2, Booking Date : 20-08-2022 i
b FARIDKOT Customer RefNo. * SPL/AEE-1/3 {
i 1 PUNJAB-151203 = ¢ Customer Ref Dt : 19-08-2022 g
i _KindAtin: ER. AUSHPREET SINGH,AEE ;
i it . i
i !
i {
} S Sa'm'pi'e Description: Job No. 2208-1-411-1653 E
1i '_;‘ONE SEALED SAMPLE OF GROUND WATER, SAMPLE CODE : 4-C, LOCATION: TUBEWELL NEAR ]

~ TRANSTPORT OFFICE INSIDE THE INDUSTRY; CO-ORDINATES:- 30°55'10"N, 74°57'34"E, DEPTH
.. OF BOREWELL: 600 - 650 FT.; COLOUR & ODOUR:- LIGHT BEIGE SANDY & ODOURLESS, {
- SUBJECT:- REGARDING ANALYSIS OF GROUND WATER SAMPLE COLLECTED ON 19.08.2022, 1
i _.?DECLARED AS "GROUND WATER SAMPLES FROM DIFFERENT LOCATION WERE COLLECTED
' BY PUNJAB POLLUTION CONTROL BOARD ON 19.08. 2022, IN THE PRESENCE OF SH. SANDEEP
By _DHILLON §/0 SH. MAJOR SINGH, R/O RATOL RONI; DR. HARVINDR SINGH S$/0 SH, NACHATAN

- SINGH R/O SADHUWALA; SH. RAIDEEP SINGH $/0 SH. RANDHEER SINGH R/O RATOL RONI,
- SEALED THUS, WAS RECEIVED.

L

- Note: The sampling was not carried out by Shriram Institute for Industrial Research, The sample details
’ provided in the test certificate are based on the declaration by party.

ests Results Protocol f

~ Chemical Oxygen Demand, mg/I 48 APHA 23rd Ed.5220 1

= 2 Ammoniacal Nitrogen (as N), mg/! 0.4 IS: 3025 Pt-34-1988, RA 2019 ;
3 Total Kjeldahl Nitrogen (as N), mg/l 12 IS: 3025 Pt-34-1988, RA 2019
DOR: 22.08.2022

- DOS; 22.08.2022 !
DOC 06.09.2022 ;
) —End of report — i

|

i

i

/_w” i

AUTHORISED SIGNATORY |

f

EMPLOVEE CODE( §9F N ) |

M(Bavuﬂﬂm e e (s o L e A e e S o

Note The results refate only to the |tums tested l cahhraled ahuve
Scanned copiesiphotocoples or any other copies should be authenlicated by reference 1o the original report

Phone : 91-11-27000100, 27667267, 27667860 Fax : 91-11-27667207
: See overleaf for terms & conditions
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-
SHRIRAM INSTITUTE FOR INDUSTRIAL RESEARCH
" .i (A unit of Shriram Scientific and Industrial Research Foundation)
! 18, University Road, Delhi — 110007 (India) Website : www.shriraminstitute.org
-‘-HH!RAH An IS0 - 9001, 14001 & 45001 Certified Institute E-mail id : customercare @shriraminstitute.org
gad@shriraminstitute.org
ULR NO. : TC544422000012183F TEST REPORT NO : C1/0000301428

T T o i

‘\-'\"i Yoy,

E
!—.

* Client Code : (FARIOIP2181) Date £ 06-09-2022 'ﬁ: |
PUNJAB POLLUTION CONTROL BOARD, Job No : 2208-1-411-1656 gy H

; . FEROZEPUR ROAD, NEAR DHARA SINGH Booking No : RG2223/1/4950 i
. COLONY, Booking Date - 20-08-2022 i
: : ST. NO2, : Customer Ref No. : SPL/AEE-1/3 i
E FAR!DKOT Customer Refl Dt 19-08-2022 :
L PUNJAB-151203 i
| KindAun: ER AUSHPREET SINGH AEE
L i
| §
Sample Descrlptson Job No. 2208-1-411-1656 !
! "ONE SEALED SAMPLE OF GROUND WATER, SAMPLE CODE : 3-D, LOCATION: TUBEWELL NEAR %
i _WA'}‘ER T.R.EATMENT PLANT INSIDE THE INDUSTRY; CO-ORDINATES:- 30.9206398, 74.9607944, i

. DEPTH OF BOREWELL: 600 - 650 FT.; COLOUR & ODOUR:- COLOURLESS & ODOURLESS, SUBJECT:-
~ REGARDING ANALYSIS OF GROUND WATER SAMPLE COLLECTED ON 19.08.2022, DECLARED AS i
"GROUND WATER SAMPLES FROM DIFFERENT LOCATION WERE COLLECTED BY PUNJAB .
- POLLUTION CONTROL BOARD ON 19.08.2022, IN THE PRESENCE OF SH.SANDEEP DHILLON S/0 SH. |
MAIOR SINGH, R/O RATOL RONJ; DR. HARVINDR SINGH S/0 SH. NACHATAN SINGH R/O

| SADHUWALA; SH. RAJDEEP SINGH /0 SH. RANDHEER SINGH R/O RATOL RONI, SEALED THUS, |
| WAS RECEIVED.
e foCs

o ME |

Note: The sampling was not carried out by Shriram Institute for Industrial Research. The sample details provided
in the test certificate are based on the declaration by party.

S P Ry

_§.N'o ket Results Detection  Protocol :

o - ; Limit i
1 Nickel (as Ni), mg/l Not Detected 0.01 1S: 3025 Pt-2-2019 j
s ; - Copper (as Cu), mg/l Not Detected 0.01 IS: 3025 Pt-2-2019

. Zinc (as Zn), mg/} 0.04 = IS: 3025 Pt-2-2019 %

" Lead (as Pb), mg/l Not Detected 0.01 1S: 3025 Pt-2-2019

i . Chromium (as Cr), mg/| Not Detected 0.01 IS: 3025 Pt-2-2019 ‘:

© 6 lron(as Fe), mg/i 0.03 . 1S: 3025 Pt-2-2019 1
:

|

i i
£ i
. {
|

AUTHORTSED, SIGNATORY |

fe EMPLOYEE CODE:( 5N 1) |

B R R AT tptidg | LR e N g o Nt M

Note: The MU".B relate only to the items tested / uallbrated above
Scanned anmooplu or any other coples should be authenticated by reference 1o the original report

Phone : 91-11-27000100, 27667267, 27667860 Fax :91-11-27667207
SRIC1 (Rev. 0 ' '
See overleaf for terms & conditions
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©@ SHRIRAM INSTITUTE FOR INDUSTRIAL RESEARCH
"' \ (A unit of Shriram Scientific and Industrial Research Foundation)
‘--l |!l 19, University Road, Dethi — 110007 (India) Website : www.shriraminstitute.org
SHRIRAM An ISO - 9001, 14001 & 45001 Certified Institute E-mail id : customercare @shriraminstitute.org
gad@shriraminstitute.org
ULR NO. : TC544422000012183F TEST REPORT NO : C1/0000301428

W,
N %

:_;/-——..,_\
“ »
s s
/,'.,”I“‘“\.

'/,

)

L7 Cadmium (as Cd), mg/l Not Detected 001  IS: 3025 Pt-2-2019 :
b SR ~ Arsenic (as As), mg/l 0.01 . 1S: 3025 Pt-37-1988, RA 2019
{9 Mercury(as Hg), mg/ Not Detected 0.001  APHA 23rd Ed3112 |
. DOR:22.08.2022
. DOS:22.082022
| DOC:06.09.2022 |
b —
i |
i

! i
3 ;_
5
| i
| i
:

I

1

1

:

|

i

i

|

,- .s
b i
l

AUTHORISED SIGNATORY 'I

- empLOYEECODE( [,2H3 ) !
o GCOUReyDS) o - I e T e e AT (.

Note: The results relate only to the items tested | calibrated above.
Scanned copieslphotocopies of any other copies should be authenticated by reference to the original report.

: Phone : 91-11-27000100, 27667267, 27667860 Fax : 91-11-27667207
—SRH: {Rev. 05) 1 ]
B See overleaf for terms & conditions
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SHRIRAM INSTITUTE FOR INDUSTRIAL RESEARCH
!" ! (A unit of Shriram Scientific and Industrial Research Foundation)
A 19, University Road, Delhi — 110007 (India) Website : www.shriraminstitute.org
‘HR!RHM An ISO - 9001, 14001 & 45001 Certified Institute E-mail id : customercare @ shriraminstitute.org

ULR NO. : TC544422000012184F TEST REPORT

Client Code : (FARID1P2181) Date : 06-09-2022
| PUNJAB POLLUTION CONTROL BOARD, Job No :2208-1-411-1657
| FEROZEPUR ROAD, NEAR DHARA SINGH Booking No - RG2223/1/4950
5 COLONY, : Booking Date : 20-08-2022
i ST.NO2, . Customer RefNo. : SPL/AEE-1/3
i - FARIDKOT- Customer Ref Di.  : 19-08-2022

! PUNJAB- t5i203
+ Kind Attn: ER AUSHPREET S‘!NC‘H AEE

T VSR NDIE

'ple'bescripﬁo‘n' Job No. 2208-1-411-1657

in the test certificate are based on the declaration by party.

? : -=§.N'a Tests Results Detection
e : Limit
~ Nickel (as Ni), mg/l Not Detected 0.01
. Copper (as Cu), mg/l Not Detected 0.01
~ Zinc (as Zn), mg/l 0.01 -
Lead (as Pb), mg/l Not Detected 0.01

Not Detected 0.01

0.6 =

- Chromium (as Cr), mg/l
- Iron (as Fe), mg/l

L s e

B T T

s
Note: Thu rssults relate only to the |tams leslad!callbraud ahove

les or any other copies should be authenticated by reference to the eriginal report.
SRIC1 (Rev, M}

e A

Phone : 91-11-27000100, 27667267, 27667860
See overleaf for terms & conditions

L { EALED SAMPLE OF GROUND WATER, SAMPLE CODE : 4-D, LOCATION: TUBEWELL NEAR
Lt TRANSTPORT OFFICE INSIDE THE INDUSTRY; CO-ORDINATES:- 30°55'10"N, 74°57'34"E, DEPTH OF i
i BOREWELL: 600 - 650 FT.; COLOUR & ODOUR:- LIGHT BEIGE SANDY & ODOURLESS, SUBJECT:-

-"REGARDING ANALYSIS OF GROUND WATER SAMPLE COLLECTED ON 19.08.2022, DECLARED AS
ROUND WATBR SAMPLES FROM DIFFERENT LOCATION WERE COLLECTED BY PUNJAB
ION'-CONTROL BOARD ON 19.08.2022, IN THE PRESENCE OF SH. SANDEEP DHILLON §/O
OR SINGH R/O RATOL RONI; DR. HARVINDR SINGH $/0 SH. NACHATAN SINGH R/O
;SH RAIDEEP SINGH S/0 SH. RANDHEER SINGH R/O RATOL RONI, SEALED THUS,

i Note: The sampling was not carried out by Shriram Institute for Industrial Research. The sample details provided

Protocol

qad@shriraminstitute.org

NO : C1/0000301429

\‘“np.ﬂ‘

7
\b‘

)

.\\‘\

4'.,,.”"\“\

ES——

i ——— e

1S: 3025 Pt-2-2019
1S: 3025 Pt-2-2019
1S: 3025 Pt-2-2019

1S: 3025 Pt-2-2019
IS: 3025 Pt-2-2019

1S: 3025 Pt-2-2019

AUTHORISED IGNJgORY
EMPLOYEE CODE:( )

Fax : 91-11-27667207
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© SHRIRAM INSTITUTE FOR INDUSTRIAL RESEARCH

]‘ \ (A unit of Shriram Scientific and Industrial Research Foundation)
l‘.l ‘!L 19, University Road, Delhi — 110007 (India) Website : www.shriraminstitute.org
ST, An ISO - 9001, 14001 & 45001 Certified Institute E-mail id : customercare @shriraminstitute.org
gad@shriraminstitute.org
ULR NO. : TC544422000012184F TEST REPORT NO : C1/0000301429
| i
P E
7 - Cadmium (as €d), mg/l Not Detected 0.01 IS: 3025 Pt-2-2019 I
© 8 Arsenic (as AS), mg/l Not Detected 0.005  1S:3025 Pt-37-1988, RA 2019
{9 Mercury (as Hg), mg/! Not Detected 0.001  APHA 23rd Ed3112
| DOR:22.08.2022 +
. DO0S:22082022
[ DOC: 06.09:2022 i
e U e *End of Report*
]
i
;
.
;
L
% !
|
1 = :
i |
! I
= |
; AUTHORISED SIGNATORY
e EMPLOYEECODE{ 263 ) |
b omeoiGees s o Ity: . (R Sy el =l M

Note: The results relate only to the items tested / calibrated above.
Scanned coplesiphatocoples or any other coples should be authenticated by reference to the original report

[EiRm ] Phone : 91-11-27000100, 27667267, 27667860 Fax : 91-11-27667207
R See overleaf for terms & conditions
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SHRIRAM INSTITUTE FOR INDUSTRIAL RESEARCH
I‘! (A unit of Shriram Scientific and Industrial Research Foundation)
-.l 19, University Road, Delhi — 110007 (India) Website : www.shriraminstitute.org
SHRIRAM An ISO - 9001, 14001 & 45001 Certified Institute E-mail id : customercare @shriraminstitute.org

gad@shriraminstitute.org

ULR NO. : TC544422000012185F TEST REPORT NO : C1/0000301431

e A S0 e

I'ssue:c_l To:

8 Chent'Code (FARIDIP2181) Date : 06-09-2022
i PUNIAB POLLUTION CONTROL BOARD, Job No : 2208-1-411-1660 3
§ i FER@ZEPUR ROAD, NEAR DHARA SINGH COLONY, Booking No : RG2223/1/4950 i
; ke NO2, Booking Date : 20-08-2022 }
¥ FARIDKOT Customer Ref No. : SPL/AEE-1/3 i

PUNJAB-151203 - Customer Ref Dt : 19-08-2022 f
Kind Altn: ER. AUSHPREET SINGH,AEE |

_-,...‘,,J...,N_,..

: .".-'-Samp!e Description: Job No. 2208-1-411-1660 5
| ONE SEALED SAMPLE OF GROUND WATER, SAMPLE CODE : 3-E, LOCATION: TUBEWELL NEAR 5
[ WATER TREATMENT PLANT INSIDE THE INDUSTRY; CO-ORDINATES:- 30.9206398, 74.9607944, i

¥
4
I
i
i
}
i
i
3
{
i
5
H
i
;
i
E

. DEPTH OF BOREWELL: 600 - 650 FT.; COLOUR & ODOUR:- COLOURLESS & ODOURLESS, {
- SUBJECT:- REGARDING ANALYSIS OF GROUND WATER SAMPLE COLLECTED ON 19.08.2022,

DECLARED AS "GROUND WATER SAMPLES FROM DIFFERENT LOCATION WERE COLLECTED

BY PUNJAB POLLUTION CONTROL BOARD ON 19.08.2022, IN THE PRESENCE OF SH. SANDEEP

ON §/0 SH. MAJOR SINGH, R/O RATOL RONI; DR. HARVINDR SINGH S/O SH. NACHATAN i

) SADHUWALA; SH. RAJDEEP SINGH S/O SH. RANDHEER SINGH R/O RATOL RONI, i

THUS, WAS RECEIVED. i

B
M E |

~ Note: The sampling was not carried out by Shriram Institute for Industrial Research. The sample details
i ;p"rovided in the test certificate are based on the declaration by party.

_5_1!9_.  Tests Results Protocol !

- MPN Coliform per 100 ml 900 IS: 1622:1981, RA-2019 i

' Organisms !

e i
2 MPN Fecal Coliform per 100 ml 345 IS: 1622:1981, RA-2019 1
o Organisms I

R: 22.08.2022 i

| DOS: 22.08.2022 _

- DOC: 06.09.2022 |
: { —End of report —

AUTHORISED SIGNATORY
EMPLOYEE CODE:( P

1/2

Nota The ruuitu relahe only to the items tesled ! callhrated ahove.
Scanned mh’fﬂhﬂmﬁ or any other copies should be authenticated by reference to the original repont

A Phone : 91-11-27000100, 27667267, 27667860 Fax : 91-11-27667207
i See overleaf for terms & conditions
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S
A ‘I (A unit of Shriram Scientific and Industrial Research Foundation)
19, University Road, Delhi - 110007 (India) Website : www.shriraminstitute.org
An ISO - 9001, 14001 & 45001 Certified Institute E-mail id : customercare @shriraminstitute.org
gad @shriraminstitute.org
ULR NO. : TC544422000012150F TEST REPORT NO : C1/0000301335
o .
i
G 8 :1\'_/:/, % i
b ety =TS Y, i
| Client Code - (FARIOIP2181) Date 06-09-2022 s |
. PUNIABPOLLUTION CONTROL BOARD, Job No £ 2208-1-411.1647 AN i
| FEROZEPUR ROAD, NEAR DHARA SINGH Booking No : RG2223/1/4950 i
¢ COLONY, Booking Date 20-08-2022
! STNG2, - Customer Rel No.  : SPL/AEE-1/3 !
g FARIDKOT : Customer Ref D1, : 19-08-2022 }

| PUNJAB:I51203
| KindAttn: ER AUSHPREET SINGH AEE

Sample Description: Job No. 2208-1-411-1647

' ONE SEALED SAMPLE OF GROUND WATER, SAMPLE CODE : 2-B, LOCATION: TUBEWELL NEAR |
| BATTERY PLANT INSIDE THE INDUSTRY; CO-ORDINATES:- (30.9209009, 74.9633763); DEPTH OF i
| BOREWELL:-600 FT.-650 FT; COLOUR & ODOUR:- COLOURLESS & ODOURLESS, SUBJECT:- |
g  REGARDING ANALYSIS OF GROUND WATER SAMPLE COLLECTED ON 19.08.2022, DECLARED AS i
i

L

"GRGU'ND WATER SAMPLES FROM DIFFERENT LOCATIONS WERE COLLECTED BY PUNJAB
POLLUTION CONTROL BOARD ON 19.08.2022, IN THE PRESENCE OF SH. SANDEEP DHILLON S/0 SH.

- MAJOR SINGH, R/O RATOL RONI; DR. HARVINDR SINGH $/0 SH. NACHATAN SINGH R/O

: DHUWALA SH. RAJDEEP SINGH S$/0 SH. RANDHEER SINGH R/O RATOL RONI SEALED THUS

: WAS RECEWED

E Note; The sampling was not carried out by Shriram Institute for Industrial Research. The sample details provided i
i in the test certificate are based on the declaration by party.
1

S:No Tests Results Detection  Protocol \
; Limit |
b  Calcium (as Ca), mg/l 16 > IS: 3025 Pt-40-1981,RA 2019 :
2 Magnesium (as Mg), mg/l 12 : IS: 3025 Pt-46-1984,RA 2019

* Sodium (as Na), mg/) 340 - APHA 23rd Ed., 3111 {

_ Potassium (as K), mg/! 4 ) APHA 23rd Ed,, 3111 |

= DOC 05 09 2022

e

*End of Report* i

i

¥

AUTHORISEDE;%NATORY ;

S EMPLOYEE CODE:( ) {
. GC-01(Rev-05) . i

Note: The results relate only to the items tested -' cailbraled ahove
Scanned coples/photocopies or any other coples should be authenticated by reference to the original report.

Phone : 91-11-27000100, 27667267, 27667860 Fax : 91-11-27667207
See overleaf for terms & conditions
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\ (A unit of Shriram Scientific and Industrial Research Foundation)
“ 19 u . . . & - -
1 , University Road, Delhi —~ 110007 (India) Website : www.shriraminstitute.org
An ISO - 9001, 14001 & 45001 Certified Institute E-mail id : customercare @shriraminstitute.org
gad @shriraminstitute.org

ULR NO. : TC544422000012151F TEST REPORT NO : C1/0000301336
ey e ik . S R
3 . |
£ A H
5 S, (57 i
SN~
3 _ : St s |
b Issued To jlacwrA . |
i - Client Code : (FARIOIP2181) Date - 06-09-2022 "-',/-_h“/_“\ﬁ S i
PUNJAB POLLUTION CONTROL BOARD, Job No :2208-1-411-1650 AN i
i - EEROZEPUR ROAD, NEAR DHARA SINGH COLONY,  Booking No : RG2223/1/4950 |
i STNOZ, Booking Date - 20-08-2022
; FARIDKOT Customer RefNo. : SPL/AEE-1/3 |

'PUNJAB:151203 Customer Ref Di.  : 19-08-2022 i

A

* Kind'Atin; ER. AUSHPREET SINGH,AEE

~ Sample Description: Job No. 2208-1-411-1650

 ONE SEALED SAMPLE OF GROUND WATER, SAMPLE CODE : 1-C, LOCATION: TUBEWELL NEAR

- NEW CANAL RESERVOIR INSIDE THE INDUSTRY; CO-ORDINATES:- 30°55'11" N, 74°5734" E

- (309199667, 74.9596159); DEPTH OF BOREWELL:-600 FT.-650 FT.; COLOUR & ODOUR:-

- COLOURLESS & ODOURLESS, SUBJECT:- REGARDING ANALYSIS OF GROUND WATER SAMPLE

: COLLECTED ON 19.08.2022, DECLARED AS "GROUND WATER SAMPLES FROM DIFFERENT

i LOCATIONS WERE COLLECTED BY PUNJAB POLLUTION CONTROL BOARD ON 19. 08.2022, IN

. \THE PRESENCE OF SH. SANDEEP DHILLON $/0 SH. MAJOR SINGH, R/O RATOL RONI; DR.

el T HARVINDR SINGH S/O SH. NACHATAN SINGH R/O SADHUWALA; SH. RAJDEEP SINGH 8/0 SH. |
: RAN_DHEER.SINGH R/O RATOL RONI SEALED THUS i WAS RECEIVED.

b
£
3
o
i
I
ke
i

e s bt

Note: The sampling was not carried out by Shriram Institute for Industrial Research. The sample details
: provided in the test certificate are based on the declaration by party.

i SNo,  Tests Results Protocol

i ; | Chemical Oxygen Demand, mg/I 12 APHA 23rd Ed.5220 a
‘ : 2 Ammoniacal Nitrogen (as N), mg/| 03 1S: 3025 P1-34-1988, RA 2019 1‘
E 4 =3 Total Kjéldahl Nitrogen (as N), mg/l 0.9 IS: 3025 P1-34-1988, RA 2019 |

 DOR:2208.2022
- DOS: 22.08.2022

- DOC: 05.09.2022 |
—End of report —

AUTHORISED SIGNATORY
empLOYEE CoDE( BB )

!
/”': il
|

lvw“ ,,.w&@gi{aev.gs , 2 S e
Note: The results relate only to t eltems lesled.'c.allbralud ahove. o SRS iR
Scanned coples/pholocopies or any other coples should be authenticated by reforence to the original report

SRICH (Rev. 05 Phone : 91-11-27000100, 27667267, 27667860 Fax : 91-11-27667207

See overleaf for terms & conditions
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€ SHRIRAM INSTITUTE FOR INDUSTRIAL RESEARCH

‘AI\! (A unit of Shriram Scientific and Industrial Research Foundation)
i | [ 19, University Road, Delhi — 110007 (India) Website : www.shriraminstitute.org
SHRURAM An IS0 - 9001, 14001 & 45001 Certified Institute E-mail id : customercare @shriraminstitute.org
gad@shriraminstitute.org
ULR NO. ;: TC544422000012153F TEST REPORT NO : C1/0000301338
" “
S,
: issuchu TRE T ‘
Client Code : (PARIOIP2181) Date ; 06-09-2022 AN !
'PUNJAB POLLUTION CONTROL BOARD, Job No :2208-1-411-1654 g 5 :
 FEROZEPUR ROAD, NEAR DHARA SINGH Booking No RG2223/1/4950 i
COLONY, Booking Date 20-08-2022 i
LR e I S Customer Rel No. : SPL/AEE-1/3 i
- FARIDKOT Customer Ref DL : 19-08-2022

L PUNJAB-ISI203 :
~ Kind Attn; ER. AUSHPREET SINGH,AEE

i

| Sample Description: Job No. 2208-1-411-1654

| ONE SEALED SAMPLE OF GROUND WATER, SAMPLE CODE : 1-D, LOCATION: TUBEWELL NEAR
NEW CANAL RESERVOIR INSIDE THE INDUSTRY; CO-ORDINATES:- 30°55'1 1" N, 74°5734"E i
(30.9199667, 74.9596159); DEPTH OF BOREWELL:-600 FT.-650 FT ; COLOUR & ODOUR:- COLOURLESS :

. & ODOURLESS, SUBJECT:- REGARDING ANALYSIS OF GROUND WATER SAMPLE COLLECTED ON

19.08.2022, DECLARED AS "GROUND WATER SAMPLES FROM DIFFERENT LOCATIONS WERE

“OLLECTED BY PUNJAB POLLUTION CONTROL BOARD ON 19.08.2022, IN THE PRESENCE OF SH.

SANDEEP DHILLON $/0 SH. MAJOR SINGH, R/O RATOL RONI; DR. HARVINDR SINGH S/O SH.

CHATAN SINGH R/O SADHUWALA; SH. RAIDEEP SINGH $/0 SH, RANDHEER SINGH R/O RATOL

r - RONISEALEDTHUS (g7 WAS RECEIVED. -,
S e :
s et ees |
i Note: The sampling was not carried out by Shriram Institute for Industrial Research. The sample details provided :
i in the test certificate are based on the declaration by party. !
: S.No Tests Results Detection  Protocol
i Limit
1 _Nickel (as Ni), mg/] Not Detected 0.01 IS: 3025 Pt-2-2019 |
2 ~ Copper (as Cu), mg/l 0.01 : IS: 3025 P1-2-2019 |
3 Zine (as Zn), mg/l 0.02 . IS: 3025 P1-2-2019 !
o Lead (as Pb), mg/! Not Detected 0.01 IS: 3025 Pt-2-2019
5  Chromium (as Cr), mg/l Not Detected 0.01 1S: 3025 Pt-2-2019 ;
6 ~ Iron (as Fe), mg/l 0.1 - IS: 3025 Pt-2-2019 1

AUTHORISED SIGNATORY
EMPLOYEE CODE:( < T’

L I S S it
Note: The resulls relate’ Ditltﬂ the items tested / calibrated above. i O g -
wmd copiesiphotocoples or any olher coples should be authenticated by reference lo the original report.

Phone : 91-11-27000100, 27667267, 27667860 Fax : 91-11-27667207
See overleaf for terms & conditions
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!ll |’ (A unit of Shriram Scientific and Industrial Research Foundation)
‘-.l |_\ 18, University Road, Delhi ~ 110007 (India) Website : www.shriraminstitute.org
SHRIRAM An IS0 - 9001, 14001 & 45001 Certified Institute E-mail id : customercare @shriraminstitute.org
gad@shriraminstitute.org

ULR NO. : TC544422000012153F TEST REPORT NO : C1/0000301338
s £E4 ~\‘“‘L‘:_'\L‘/:’,'"’"/ & 4
= b S ‘9-‘ !
L T
i PN
H N §
i "4.{'—\\..\"\ i
| o ;

TrEES Cadmium (as Cd), mg/l Not Detected 0.01 1S: 3025 Pt-2-2019 i
1 i s il Arsenic (as As), mg/l Not Detected 0.005 1S: 3025 Pt-37-1988, RA 2019 :i
{9 Mercury (as Hg), mg/l Not Detected 0001  APHA23rd Ed3112 |
; - DOR:22:08.2022 ° i
i D0S:22:082022 |
L DOC:05.09.2022 j
s S *End of Report*
Jooe ;E
! i
|
{
L% |
e s

AUTHORISED SIGNATORY
EMPLOYEE CODE:( 696:_1 )

SR et O GO — i LR . S S ) il

Note: The results relate only to the items tested / calibrated above.
Seanned copiesiphotocopies or any other copies should be authenticated by reference to the original repon

Phone : 91-11-27000100, 27667267, 27667860 Fax : 91-11-27667207
See overleaf for terms & conditions
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A
SHRIRAM INSTITUTE FOR INDUSTRIAL RESEARCH
‘j ‘l (A unit of Shriram Scientific and Industrial Research Foundation)
i 19, University Road, Delhi - 110007 (India) Website : www.shriraminstitute.org
snrnmw An ISO - 9001, 14001 & 45001 Certified Institute E-mail id : customercare @shriraminstitute.org
qad@shriraminstitute.org
ULR NO. : TC544422000012149F TEST REPORT NO : C1/0000301334

\.‘u\”l”fu

* Client Codc (FARmmnsn Date - 06-09-2022 ’7-/;\\\
PUNJAB POLLUTION CONTROL BOARD, Jab No - 2208-1-411-1646 RCARY
I FEROZEPUR ROAD,NEAR DHARA SINGH Booking No - RG2223/1/4950 ;
COLONY N Booking Date 1 20-08-2022 H

Customer Ref No. : SPL/AEE-1/3 i
Customer Ref D1 : 19-08-2022

s r—

- Kind Atth; ER. AUSHPREET SINGH.AEE

e S"'__ple Descnptmn Job No. 2208-1-411-1646 i

Ol $EALED SAMPLE OF GROUND WATER, SAMPLE CODE : |-B, LOCATION: TUBEWELL NEAR i
NEW CANAL RESERVOIR INSIDE THE INDUSTRY; CO-ORDINATES:- 30°55'11" N, 74°57'34"E i
(30. 9199667, 74.9596159); DEPTH OF BOREWELL:-600 FT.-650 FT.; COLOUR & ODOUR:- COLOURLESS i

: & ODOURLESS SUBJECT:- REGARDING ANALYSIS OF GROUND WATER SAMPLE COLLECTED ON i
9.08.2022, DECLARED AS "GROUND WATER SAMPLES FROM DIFFERENT LOCATIONS WERE {
L LLECTED BY PUNJAB POLLUTION CONTROL BOARD ON 19.08.2022, IN THE PRESENCE OF SH. i
SA_ EEP DHILLON $/0 SH. MAJOR SINGH, R/O RATOL RONI; DR. HARVINDR SINGH 5/0 SH. ‘

: 'N CHATAN SINGH R/O SADHUWALA; SH. RAJDEEP SINGH $/0 SH. RANDHEER SINGH R/O RATOL |
- RONI SEALED THUS PP(-B WAS RECEIVED. :

b
i..
38
i
i
i
E
|
i

HE
: Note: The sampling was not carried out by Shriram Institute for Industrial Research. The sample details provided i
i inthe test certificate are based on the declaration by party. *
r SNo Tests Results Detection  Protocol J
Hea Limit :
L1 Calcium (as Ca), mg/ 34 : IS: 3025 Pt-40-1981,RA 2019
) Magnesium (as Mg), mg/| 22 5 IS: 3025 Pt-46-1984,RA 2019 |
* 3 Sodium (as Na), mg/l 528 - APHA 23rd Ed., 3111 :
4 Potassium (as K), mg/! 7 . APHA 23rd Ed,, 3111
i

. DOR: 22.08.2022
- DOS:22082022

e OC 05 09 2022
}' B *End of Report*
|
1
i
o /\g,\ i
AUTFIORISED SIGNATORY |
I = EMPLOYEE CODE:( -
; 1/1 i

Note: Tha resulls relate only to the items (esleli I calibrated above.
Scanned coplesip orany other copies should be authenticated by reference 1o the original report.

Phone : 91-11-27000100, 27667267, 27667860 Fax : 91-11-27667207
See overleaf for terms & conditions
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o
@ SHRIRAM INSTITUTE FOR INDUSTRIAL RESEARCH
!4 .! (A unit of Shriram Scientific and Industrial Research Foundation)
‘.:I P 19, University Road, Delhi - 110007 (India) Website : www.shriraminstitute.org
SHRIRAM An iSO - 9001, 14001 & 45001 Certified Institute E-mail id : customercare @shriraminstitute.org
gad@shriraminstitute.org
ULR NO. : TC544422000012154F TEST REPORT NO : C1/0000301339

1 IssuedTo: - M

i Client Code : (FARIOIP2181) Date 06-09-2022 ;s

PUNJAB POLLUTION CONTROL BOARD, Job No £ 2208-1-411-1655 KA i
| FEROZEPUR ROAD, NEAR DHARA SINGH Booking No - RG2223/1/4950 i
{ COLONY, Booking Date - 20-08-2022 :
i ST:NO2, . Customer Ref No. : SPL/AEE-1/3 i
i FARIDKOT -~ Customer Ref Dt.  : 19-08-2022 ;

| PUNIABIS1203
Kind At ER. AUSHPREET SINGH,AEE

~ Sample Description: Job No. 2208-1-411-1655 i
| ONE SEALED SAMPLE OF GROUND WATER, SAMPLE CODE : 2-D, LOCATION: TUBEWELL NEAR !
. BATTERY PLANT INSIDE THE INDUSTRY; CO-ORDINATES:- (30.9209009, 74.9633763); DEPTH OF .
BOREWELL:-600 FT.-650 FT.: COLOUR & ODOUR:- COLOURLESS & ODOURLESS, SUBJECT:- 4
'REGARDING ANALYSIS OF GROUND WATER SAMPLE COLLECTED ON 19.08.2022, DECLARED AS |
"GROUND WATER SAMPLES FROM DIFFERENT LOCATIONS WERE COLLECTED BY PUNJAB -
- POLLUTION CONTROL BOARD ON 19.08.2022, IN THE PRESENCE OF SH. SANDEEP DHILLON S/O SH.
 MAIJOR SINGH, R/O RATOL RONI; DR. HARVINDR SINGH S/0O SH. NACHATAN SINGH R/O
_ SADHUWALA; SH. RAJDEEP SINGH S/O SH. RANDHEER SINGH R/O RATOL RONI SEALED THUS |
- WAS RECEIVED. |

M A

Note: The sampling was not carried out by Shriram Institute for Industrial Research. The sample details provided :

: in the test certificate are based on the declaration by party. ;
! SNo  Tests Results Detection  Protocol !
: ' Limit ;
]! Nickel (as Ni), mg/l Not Detected 0.01 IS: 3025 Pt-2-2019 :
i 2. : Coppér (as Cu), mg/l 0.01 - IS: 3025 P1-2-2019 .
£l  Zinc (as Zn), mg/I 0.02 - IS: 3025 Pt-2-2019 {
; St Lead (as Pb), mg/l Not Detected 0.01 1S: 3025 Pt-2-2019 '
)‘ : 5 : Chromium (as Cr), mg/] Not Detected 0.01 18; 3025 P1-2-2019 %
E 6 .lron (as Fe), mg/ 0.06 - 18: 3025 Pt-2-2019

AUTHORISED SIGNATORY
EMPLOYEE CODE:( A )

12

E-ORROVADS asemiamiioi i i
Note: The results relate only to the items tested / calibrated above
Scanned coples/pholocoples or any other coples should be authenticated by reference to the origina! repart
Phone : 91-11-27000100, 27667267, 27667860 Fax : 91-11-27667207
See overleaf for terms & conditions
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% SHRIRAM INSTITUTE FOR INDUSTRIAL RESEARCH

‘l \ (A unit of Shriram Scientific and Industrial Research Foundation)
IL ll 19, University Road, Delhi — 110007 (India Website : www.shriraminstitute.org
III 'I )
SHRRAM An ISO - 9001, 14001 & 45001 Certified Institute E-mail id : customercare @shriraminstitute.org
gad @shriraminstitute.org
ULR NO. : TC544422000012154F TEST REPORT NO : C1/0000301339
P e e e e S Ay,
i 2 i
i T i
{'-;,',//_-r-_\"\\;,\? 3 i
i @AM |
i {
7 Cadmium (as Cd), mg/I Not Detected 0.01 IS: 3025 Pt-2-2019 :
E 8 Arsenic(as As), mg/l 0.006 - 1S: 3025 Pt-37-1988, RA 2019 i
LA Mercury (as Hg), mg/l Not Detected 0.001 APHA 23rd Ed3112 :

| DOR:2208.2022

| pOS:22082022
| DOC:05.09.2022 {
! S : *End of Report*
5 %
i !
|
i ]
i ;
i i
|
o |
; i
;
! }
s
i I
|
E i
i
|
AUTHORISED SIGNATORY |
o EMPLOYEE CODE:( 6%3 e
~GoolRevoR) . = L. B |- o1 LT

Note: The resuits relate only to the items tested / calibrated above.
Scannied copies/phatocopies or any othar copies should be authenticated by reference 1o he original repart.

Phone : 91-11-27000100, 27667267, 27667860 Fax : 91-11-27667207
See overleaf for terms & conditions
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SHRIRAM INSTITUTE FOR INDUSTRIAL RESEARCH

“‘ \, (A unit of Shriram Scientific and Industrial Research Foundation)
A 19, University Road, Delhi — 110007 (India) Website : www.shriraminstitute.org
An ISO - 9001, 14001 & 45001 Certified Institute E-mail id : customercare @shriraminstitute.org

gad@shriraminstitute.org

ULR NO. : TC544422000012152F TEST REPORT NO : C1/0000301337

i-.-rr e p— . b L R B i

: 3 R ‘\‘l‘lilll'r,',‘

e,

)

‘:‘ ~Client Code ; (FARIDIP2181) Date : 06-09-2022 ”rful."l- 4 |
£ : PUNJAB POLLUTION CONTROL BOARD, Job No :2208-1-411-1651 {
; F'_EROZEPUR ROAD, NEAR DHARA SINGH COLONY, Booking No : RG2223/1/4950 ',
i S’l'z NP 2, Booking Date : 20-08-2022 i
FARIDKOT Customer RefNo.  : SPL/AEE-1/3 i
PUNJAB-151203 Customer Ref Dt : 19-08-2022 !
- KindAttn; ER. AUSHPREET SINGH,AEE {
é

~ Sample Description: Job No. 2208-1-411-1651

 ONE SEALED SAMPLE OF GROUND WATER, SAMPLE CODE : 2-C, LOCATION: TUBEWELL NEAR

~ BATTERY PLANT INSIDE THE INDUSTRY; CO-ORDINATES:- (30.9209009, 74.9633763); DEPTH OF i

{ BOREWELL:-600 FT.-650 FT.; COLOUR & ODOUR:- COLOURLESS & ODOURLESS, SUBJECT:-
I REGARDING ANALYSIS OF GROUND WATER SAMPLE COLLECTED ON 19.08.2022, DECLARED

. AS'"GROUND WATER SAMPLES FROM DIFFERENT LOCATIONS WERE COLLECTED BY PUNJAB

~ POLLUTION CONTROL BOARD ON 19.08.2022, IN THE PRESENCE OF SH. SANDEEP DHILLON S/0

H. MAJOR SINGH, R/O RATOL RONI; DR. HARVINDR SINGH S/0O SH. NACHATAN SINGH R/O z

% ADHUWALA; SH. RAJDEEP SINGH S/O SH. RANDHEER SINGH R/O RATOL RONI SEALED THUS g_
[ WASRECEIVED. B (e
o e
) Note: The sampling was not carried out by Shriram Institute for Industrial Research. The sample details :
{ provided in the test certificate are based on the declaration by party. i
E SNo.  Tests Results Protocol ,
i Chemical Oxygen Demand, mg/! 8 APHA 23rd Ed.5220 |

3 _ Ammoniacal Nitrogen (as N), mg/! 0.3 IS: 3025 Pt-34-1988, RA 2019 [

© Total Kjeldahl Nitrogen (as N), mg/l 1.2 IS: 3025 Pt-34-1988, RA 2019

\DOR: 22.08.2022 |

. DOS: 22.08.2022 ‘

DOC: 05.09.2022
—End of report — }

AUTHORISED SIGNATORY
EMPLOYEE CODE:( )

e

e B 5 S T S,y 4 A e B b oo

Note The results relate only to the items tested / callbratad ahova
mphw_bwmur any other copies should be authenticated by reference 1o the original repart

Phone : 91-11-27000100, 27667267, 27667860 Fax : 91-11-27667207
See overleaf for terms & conditions
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- OF BOREWELL: 600 - 650 FT.; COLOUR & ODOUR:- LIGHT BEIGE SANDY & ODOURLESS,
. SUBJECT:- REGARDING ANALYSIS OF GROUND WATER SAMPLE COLLECTED ON 19.08.2022, ;
| . DECLARED AS "GROUND WATER SAMPLES FROM DIFFERENT LOCATION WERE COLLECTED !
. BY PUNJAB POLLUTION CONTROL BOARD ON 19.08.2022, IN THE PRESENCE OF SH. SANDEEP
~ DHILLON §/0 SH. MAJOR SINGH, R/O RATOL RONI; DR. HARVINDR SINGH S/O SH. NACHATAN i
INGH R/O SADHUWALA; SH. RAJDEEP SINGH S/0 SH. RANDHEER SINGH R/O RATOL RONI,
- SEALED THUS, WAS RECEIVED. ? b

M E

.] (A unit of Shriram Scientific and Industrial Research Foundation)

..| 19, University Road, Delhi — 110007 (india) Website : www.shriraminstitute.org

An ISO - 9001, 14001 & 45001 Certified Institute E-mail id : customercare @shriraminstitute.org

gad@shriraminstitute.org
ULR NO. : TC544422000012186F TEST REPORT NO : C1/0000301432

s o st IOBRETP AR rme = N i el N | el P O
i l
é- e -I.sfsued qo.:
i - Clieni Code : (FARIOIP2181) Date 06-09-2022 |
: PUNJAB POLLUTION CONTROL BOARD, Job No $ 2208-1-411-1661 i
_ FEROZEPUR ROAD, NEAR DHARA SINGH COLONY,  Booking No : RG2223/1/4950 i
; - ST.NO2, Booking Date : 20-08-2022 !
i FARIDI\OT Customer RefNo. : SPL/AEE-1/3 l
{ PUNJAB-I51203 Customer Ref D1, : 19-08-2022 |
. KindAHin: ER. AUSHPREET SINGH,AEE :
L ;
"' |
e |
i Sample Description: Job No. 2208-1-411-1661 .
{  ONESEALED SAMPLE OF GROUND WATER, SAMPLE CODE : 4-E, LOCATION: TUBEWELL NEAR
%  TRANSTPORT OFFICE INSIDE THE INDUSTRY; CO-ORDINATES:- 30°55'10"N, 74°57'34"E, DEPTH i
z.
%
1)

:

L

i
1

Note: The sampling was not carried out by Shriram Institute for Industrial Research. The sample details
provided in the test certificate are based on the declaration by party.

~ SNe. Tests Results Protocol [
1 MPN Coliform per 100 m| 14000 IS: 1622:1981, RA-2019 i
: Organisms
2 MPN Fecal Coliform per 100 ml 940 1S: 1622:1981, RA-2019
Organisms

. DOR: 22.08.2022
. DOS:22.082022
. DOC:06.09.2022
- ' —End of report —

AUTHORISED SIGNATORY |
EMPLOYEE CODE{( (> ) |
a
i

L “;....Wsc.o RBVOS). o et 1
Note: The resuilts relate only to the items tested / callbraled abuva
Sem :nphdphguwplu orany other copies should be authenticated by reference to the ariginal repan
s_m-c!_ﬂm W Phone : 91-11-27000100, 27667267, 27667860 Fax : 91-11-27667207
: ! See overleaf for terms & conditions



. 138
~ 349

© SHRIRAM INSTITUTE FOR INDUSTRIAL RESEARCH

‘4 " (A unit of Shriram Scientific and Industrial Research Foundation)
‘_:l ll\ 19, University Road, Delhi — 110007 (India) Website : www.shriraminstitute.org
SHRIRAM An ISO - 9001, 14001 & 45001 Certified Institute E-mail id : customercare @shriraminstitute.org

gad @shriraminstitute.org

TEST REPORT NO : C1/0000301717
[t e A e e AL L AR £ A et b s
e E
fi
i TssuedTo: |
i Client Code - (FARIOIP2181) Date £ 09-09-2022 {
i PUN_L_@B'POLLUT]DN CONTROL BOARD, Job No 1 2208-1-411-1642 i
_l ] ._FERQZEPUR._ROAD. NEAR DHARA SINGH COLONY, Booking Na : RG2223/1/4950 |
i ST.NO2, Booking Date : 20-08-2022 !
FARIDKOT Customer Ref No. : SPL/AEE-1/3

fe ‘PUNJAB-151203 Customer Ref Dt : 19-08-2022
{ Kind Att; ER, AUSHPREET SINGH,AEE ]
¥ 5 : 3 |

i_

& Sample Description: Job No. 2208-1-411-1642 i

- ONE SEALED SAMPLE OF GROUND WATER, SAMPLE CODE : 1-A, LOCATION: TUBEWELL NEAR
_ NEW CANAL RESERVOIR INSIDE THE INDUSTRY; CO-ORDINATES:- 30°55'l 1" N, 74°57'34"E

 (30.9199667, 74.9596159); DEPTH OF BOREWELL:-600 FT.-650 FT.; COLOUR & ODOUR:-

- COLOURLESS & ODOURLESS, SUBJECT:- REGARDING ANALYSIS OF GROUND WATER SAMPLE

COLLECTED ON 19.08.2022, DECLARED AS "GROUND WATER SAMPLES FROM DIFFERENT
| LOCATIONS WERE COLLECTED BY PUNJAB POLLUTION CONTROL BOARD ON 19.08.2022, IN THE
~ PRESENCE OF SH. SANDEEP DHILLON S/0 SH. MAJOR SINGH, R/O RATOL RONI; DR. HARVINDR

~ SINGH S/0°SH., NACHATAN SINGH R/O SADHUWALA; SH. RAJDEEP SINGH 8/0 SH. RANDHEER

_ SINGH R/O RATOL RONI SEALED THUS WAS RECEIVED.
sl 5708

‘Note: The sampling was not carried out by Shriram Institute for Industrial Research. The sample details 1
provided in the test certificate are based on the declaration by party. |

|
% 1 pH 8.0 IS: 3025 Pt-11-2022

S.No Tests Results Protocol ' i

= !

2 - Conductivity, 1S /em 2510 1S: 3025 Pt-14-2019

3 Turbidity, NTU ! IS: 3025 Pt-10-1984, RA 2017 |

* 4 Total Dissolved Solids, mg/l 1545 15:3025 Pt-16-1984, RA 2017 ,

5 Total Suspended Solids, mg/l 4 1S: 3025 Pt-17-1984, RA 2017 |
 (Detection Limit: 1 mg/l)

6 Total Hardness (as CaCO3), mg/| 173 1S: 3025 Pt-21-2009, RA 2019 c

% £ & 3 * i

7. Total Alkalinity (as CaCO3), mg/| 703 1S: 3025 Pt-23-1986, RA 2019 5

;

—\W |

AUTHORTSED SIGRATORY ,

E e EMPLOVEE CODE:{ (°83 ) |

Tt St e e T T4 ]

Note: The results relate only to the items tested / calibrated above.
Scanned coples/photocoples or any other copies should be authenticated by reference 1o the original report

(SR we s ] Phone : 91-11-27000100, 27667267, 27667860 Fax : 91-11-27667207
See overleaf for terms & conditions
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% SHRIRAM INSTITUTE FOR INDUSTRIAL RESEARCH

139

!’I ‘! (A unit of Shriram Scientific and Industrial Research Foundation)
1': l-‘ 19, University Road, Delhi ~ 110007 (India) Website : www.shriraminstitute.org
SHRIRAM An ISO - 9001, 14001 & 45001 Certified Institute E-mail id : customercare @shriraminstitute.org
gad @shriraminstitute.org
TEST REPORT NO : C1/0000301717
E..._._..M‘..qw,‘ e S e e e " - iy
|
| E
: !
|
; 8 Sodium Adsorption Ratio (SAR), 11 1S: 11624:2019 guidelines :
i (millimole/litre)1/2 i
9 Sulphate (as SO4), mg/l 390 1S: 3025 Pt-24-1983, RA 2019
81 As per Customer Protocol

{10 %Sodium
e Biochemical Oxygen Demand (BOD), mg/
: (at:20°C for 5 days)
(Detection Limit: 1 mg/l)

Not Detected

12 Chlorides (as Cl), mg/I 167
é A3 Fluoride (as F), mg/l 1.2
’ 14 Phosphate (as P), mg/l 0.06
| 15 Total Fixed Solids, mg/l 1449
. 16 Nitrates (as N), mg/l 2
| | 17 Boron (as B), mgl 1.8
DOR: 22.08.2022
DOS: 22.08.2022
| DOC: 09.09.2022
! *End of Report*
f
|
i
{
;
T 22
Note: The results relate only to the items tested / calibrated above.
Scanned coples/pholocopies or any other coples should be authenticated by reference 1o the original repor
Phone : 91-11-27000100, 27667267, 27667860

APHA 23rd Ed., 5210

1S: 3025 Pt-32-1988, RA 2019
APHA 23rd Ed.4500 F

APHA 23rd Ed., 4500-P

1S: 3025 Pt-18-1984, RA2021
IS: 3025 Pt-34-1988, RA 2019

IS: 3025 Pt-57-2005, RA 2017

:;;—%Q\IATDRY

EMPLOVEE CODE{( {€B] )

Fax : 91-11-27667207

See overleaf for terms & conditions
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SHRIRAM INSTITUTE FOR INDUSTRIAL RESEARCH

(A unit of Shriram Scientific and Industrial Research Foundation)

19, University Road, Delhi — 110007 (India) Website : www.shriraminstitute.org
An ISO - 9001, 14001 & 45001 Certified Institute E-mail id : customercare@shriraminstitute.org
gad@shriraminstitute.org
TEST REPORT NO : C1/0000301718
e R i i A s ey e i e et e
§ {
; ]
S f
P lssuedTor o
i Client Code : (FARI0IP2181) Date 09-09-2022
i PUNJAB POLLUTION CONTROL BOARD, Job No 2208-1-411-1643 ,
; FEROZEPUR ROAD, NEAR DHARA SINGH COLONY, Booking No : RG2223/1/4950 i
STNO2, Booking Date : 20-08-2022
i_ - FARIDKOT, Customer Ref No. : SPL/AEE-1/3
1 PUNJAB-151203 Customer RefDt.  : 19-08-2022
i Kind AtinER. AUSHPREET SINGH,AEE

R s St s S s A

~ Sample Description: Job No. 2208-1-411-1643
_ ONE SEALED SAMPLE OF GROUND WATER, SAMPLE CODE : 2-A, LOCATION: TUBEWELL NEAR
BATTERY PLANT INSIDE THE INDUSTRY; CO-ORDINATES:- (30.9209009, 74.9633763); DEPTH OF i
! BOREWELL:-600 FT.-650 FT.; COLOUR & ODOUR:- COLOURLESS & ODOURLESS, SUBJECT:- i
] ~ REGARDING ANALYSIS OF GROUND WATER SAMPLE COLLECTED ON 19.08.2022, DECLARED AS
| "GROUND WATER SAMPLES FROM DIFFERENT LOCATIONS WERE COLLECTED BY PUNJAB
' POLLUTION CONTROL BOARD ON 19.08.2022, IN THE PRESENCE OF SH. SANDEEP DHILLON S/0 !
- SH "MAJOR SINGH, R/O RATOL RONI; DR. HARVINDR SINGH $/0 SH. NACHATAN SINGH R/O

Note: The sampling was not carried out by Shriram Institute for Industrial Research. The sample details ,
provided in the test certificate are based on the declaration by party.

e i s

 SADHUWALA; SH. RAJDEEP SINGH S/O SH. RANDHEER SINGH R/O RATOL RONI SEALED THUS |
WAS RECEIVED.

- pPes i
kEE

2 S.No Tests Results Protocol |
o il ipH 8.1 IS: 3025 Pt-11-2022 1
{2 Conductivity, pS /em 1685 IS: 3025 Pt-14-2019
5 Turbidity, NTU 1 IS: 3025 Pt-10-1984, RA 2017 I
Total Dissolved Solids, mg/l 1208 1S:3025 Pt-16-1984, RA 2017 g

I

Total Suspended Solids, mg/I 3 1S: 3025 Pt-17-1984, RA 2017 {

- (Detection Limit: 1 mg/1) |

6 Total Hardness (as CaCO3), mg/l 92 IS: 3025 Pt-21-2009, RA 2019 ;
7 Total Alkalinity (as CaCO3), mg/| 245 IS: 3025 Pt-23-1986, RA 2019

_ = {

!

E

i

— |

H‘(’ |

AUTHORISED SIGNATORY 1

T EMPLOYEECODE{( {e8 7\ ) |
L GColRevos) - e N Ry (S, A |

Note: The results relate only to the items tested / calibrated ahuve
Scanned coplesiphatocoples or any other copies should be authenticated by reference to the original report,

[ SR Recon | Phone : 91-11-27000100, 27667267, 27667860 Fax : 91-11-27667207

See overleaf for terms & conditions
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SHRIRAM INSTITUTE FOR INDUSTRIAL RESEARCH

AI‘. (A unit of Shriram Scientific and Industrial Research Foundation)
i A

19, University Road, Delhi — 110007 (India)
An ISO - 9001, 14001 & 45001 Certified Institute

TEST REPORT

8 Sodium Adsorption Ratio (SAR), 13.9
i (millimole/litre)1/2
| 9 Sulphate (as SO4), mg/l 437
E 10 %Sedium 88
{ 11~ Biochemical Oxygen Demand (BOD), mg/l Not Detected
i {(at20°C for 5 days)
; . {Detection Limit; 1 mg/l)
£ e
| 12 Chlorides (as Cl), mg/! 114
13 Fluoride (as F), mg/l 0.7
Mgt Phosphate (as P), mg/I 0.05
1_5 Total Fixed Solids, mg/l 1161
16 ' ;_Nmates (as N), mg/l Not Detected
N (Detectmn Limit: 2 mg/l)
17 Boron (as B), mg/l 0.6

E DOR: 22.08.2022
DOS: 22.08.2022
DOC: 09.09.2022

e *End of Report*

SO ——

__GCOl{Rev-05) 2/2

Notc The results relate only to the items tested | calibrated above.
Scanned coplulphohmln or any ather copies should be authenticated by reference to the ariginal report,

[(Smcimess | Phone : 91-11-27000100, 27667267, 27667860

. SUS—— e A i 44 R A B 4

Website : www.shriraminstitute.org
E-mail id : customercare @shriraminstitute.org
gad@shriraminstitute.org

NO : C1/0000301718

IS: 11624:2019 guidelines

IS: 3025 P1-24-1983, RA 2019
As per Customer Protocol
APHA 23rd Ed., 5210

18: 3025 Pt-32-1988, RA 2019
APHA 23rd Ed.4500 F

APHA 23rd Ed., 4500-P

1S: 3025 Pt-18-1984, RA2021
1S: 3025 Pt-34-1988, RA 2019

IS: 3025 Pt-57-2005, RA 2017

s

AUTHORISED SIGNATORY

EMPLOYEE CODE:(

Fax : 91-11-27667207

See overleaf for terms & conditions
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SHRIRAM INSTITUTE FOR INDUSTRIAL RESEARCH

(A unit of Shriram Scientific and Industrial Research Foundation)

19, University Road, Delhi — 110007 (India)
An ISO - 9001, 14001 & 45001 Certified Institute

P IssuedTo: o

“Client Code ; (FARIOIP2181)

§ PUNJAB

e Sample Description:

POLLUTION CONTROL BOARD,

i FEROZEPUR ROAD, NEAR DHARA SINGH COLONY,

~ ST.NO2,
FARIDKOT
PUNIAB-

_ Kind Altn; ER. AUSHPREET SINGH,AEE

151203

Note Tba results ralahe only to the items tested / callbraled above,
Scanned ¢

TEST REPORT

Date

Job No

Booking No
Booking Date
Customer Ref No
Customer Ref Dt.

Job No. 2208-1-411-1644

_ ONE SEALED SAMPLE OF GROUND WATER, SAMPLE CODE : 3-A, LOCATION: TUBEWELL NEAR
'WATER TREATMENT PLANT INSIDE THE INDUSTRY; CO-ORDINATES:- 30.9206398, 74.9607944,
DEPTH OF BOREWELL: 600 - 650 FT.; COLOUR & ODOUR:- COLOURLESS & ODOURLESS, SUBJECT:-
REGARDING ANALYSIS OF GROUND WATER SAMPLE COLLECTED ON 19.08.2022, DECLARED AS

' "GROUND WATER SAMPLES FROM DIFFERENT LOCATION WERE COLLECTED BY PUNJAB

~ POLLUTION CONTROL BOARD ON 19.08.2022, IN THE PRESENCE OF SH. SANDEEP DHILLON S/0
 SH.MAJOR SINGH, R/O RATOL RONI; DR. HARVINDR SINGH S/0 SH. NACHATAN SINGH R/O
* SADHUWALA; SH. RAJDEEP SINGH S/0 SH. RANDHEER SINGH R/0 RATOL RONI, SEALED THUS,

oples or any other copies should be authenticated by reference to the orlginal report

Phone : 91-11-27000100, 27667267, 27667860

Website : www.shriraminstitute.org
E-mail id : customercare @shriraminstitute.org
gad@shriraminstitute.org

NO : C1/0000301715

: 09-09-2022

1 2208-1-411-1644
: RG2223/1/4950
: 20-08-2022

: SPL/AEE-1/3

: 19-08-2022

’/—\/M/
AUTHORISED SIGNATORY
EMPLOYEE CODE:( L& )

WAS RECEIVED.
£ Note: The sampling was not carried out by Shriram Institute for Industrial Research. The sample details
provided in the test certificate are based on the declaration by party.
i S.No Tests Results Protocol
! 1 pH - 8.1 IS: 3025 Pt-11-2022
sl Conductivity, pS /em 1024 IS: 3025 Pt-14-2019
3 Turbidity, NTU Not Detected  1S: 3025 Pt-10-1984, RA 2017
‘ (Detection Limit: 1 NTU)
4. Total Dissolved Solids, mg/I 670 18:3025 Pt-16-1984, RA 2017
H 5 Total Suspended Solids, mg/] Not Detected  18: 3025 Pt-17-1984, RA 2017
,E  (Detection Limit: 1 mg/)
.6 Total Hardness (as CaCO3), mg/l 26 IS: 3025 Pt-21-2009, RA 2019
g Total Alkalinity (as CaCO3), mg/l 291 IS: 3025 Pt-23-1986, RA 2019
: e

Fax : 91-11-27667207

See overleaf for terms & conditions

e e
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SHRIRAM INSTITUTE FOR INDUSTRIAL RESEARCH

143

(A unit of Shriram Scientific and Industrial Research Foundation)

u
SHRIRAM

A i 0 Ak 1 S R 1

i 8 Sodium Adsorption Ratio (SAR),
(millimole/litre)1/2
: 9 Sulphate (as SO4), mg/|
P10 % Sodium
11 Biochemical Oxygen Demand (BOD), mg/l
& * (at 20°C for 5 days)
12 Chlorides (as Cl), mg/l
~ Fluoride (as F), mg/l

14 Phosphate (as P), mg/l
15 Total Fixed Solids, mg/l

16 - Nitrates (as N), mg/l
{ ' (Detection Limit: 2 mg/l)
- Boron (as B), mg/!

oyt e TR o e R R T
L
(P

DOR: 22,08.2022
DOS: 22.08,2022
DOC: 09.09.2022

it e B T e G

Note: The results relate only to the items tested / callbrateld a-h-t‘)-\rej

“:Ill!l 19, University Road, Delhi - 110007 (India)
An ISO - 9001, 14001 & 45001 Certified Institute

TEST REPORT

Not Detected

*End of Report*

Scanned coplesiphotocopies or any other copies should be authenticated by reference lo the eriginal report.

SRI-C1 (Rev. 05)

34
0.9
0.1
640

0.6

Phone : 91-11-27000100, 27667267, 27667860

.. S

Website : www.shriraminstitute.org

E-mail id : customercare@shriraminstitute.org

gad@shriraminstitute.org

NO : C1/0000301715

1S: 11624:2019 guidelines

IS: 3025 Pt-24-1983, RA 2019
As per Customer Protocol

APHA 23rd Ed., 5210

IS: 3025 Pt-32-1988, RA 2019
APHA 23rd Ed.4500 F

APHA 23rd Ed., 4500-P

IS: 3025 Pt-18-1984, RA2021
IS: 3025 Pt-34-1988, RA 2019

1S: 3025 Pt-57-2005, RA 2017

AUTHORISED
EMPLOYEE CODE:(

Fax : 91-11-27667207

See overleaf for terms & conditions

IGNATORY
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© SHRIRAM INSTITUTE FOR INDUSTRIAL RESEARCH

4 ‘! (A unit of Shriram Scientific and Industrial Research Foundation)
‘..l A 19, University Road, Delhi — 110007 (India) Website : www.shriraminstitute.org
MRAM An ISO - 9001, 14001 & 45001 Certified Institute E-mail id : customercare @shriraminstitute.org
gad@shriraminstitute.org
TEST REPORT NO : C1/0000301716
[ e - e = e aes
3 Issued To: |
i Client Code : (FARI01P2181) Date : 09-09-2022 i
PUNJAR POLLUTION CONTROL BOARD, Job No :2208-1-411-1645 ;
i FEROZEPUR ROAD, NEAR DHARA SINGH COLONY. Booking No : RG2223/1/4950 :
: ST.NO2, Booking Date 20-08-2022 !
2 FARIDKOT ; Customer Ref No. : SPL/AEE-1/3
| PUNIAB:I51203 Customer Ref Dt : 19-08-2022 '

Kind Attn: ER. AUSHPREET SINGH,AEE

Sample Description: Job No. 2208-1-411-1645

=4 ONE SEALED SAMPLE OF GROUND WATER, SAMPLE CODE : 4-A, LOCATION: TUBEWELL NEAR
_' i -TRA'NSTPORT OFFICE INSIDE THE INDUSTRY; CO-ORDINATES:- 30°55'10"N. 74°57'34"E, DEPTH OF
-BOREWELL 600 - 650 FT.; COLOUR & ODOUR:- LIGHT BEIGE SANDY & ODOURLESS, SUBJECT:-

; ._.REGARDING ANALYSIS OF GROUND WATER SAMPLE COLLECTED ON 19.08.2022, DECLARED AS
"GROUND WATER SAMPLES FROM DIFFERENT LOCATION WERE COLLECTED BY PUNJAB
POLLUT!ON CONTROL BOARD ON 19.08.2022, IN THE PRESENCE OF SH. SANDEEP DHILLON S/0
S "MAJOR SINGH, R/O RATOL RONI; DR. HARVINDR SINGH S/0 SH. NACHATAN SINGH R/O

ey ‘BHUWALA SH. RAIDEEP SINGH S/0 SH. RANDHEER SINGH R/O RATOL RONI, SEALED THUS,

- WAS RECEIVED.

| PrCs

AEE t

I Note: The sampling was not carried out by Shriram Institute for Industrial Research. The sample details
provided in the test certificate are based on the declaration by party.

S.No Tests Results Protocol !

| pH 8.1 1S: 3025 Pt-11-2022 ]

2 Conductivity, uS /cm 1230 1S: 3025 Pt-14-2019

3 Turbidity, NTU 196 IS: 3025 Pt-10-1984, RA 2017 ’

4 Tolal Dissolved Solids, mg/! 784 18:3025 Pt-16-1984, RA 2017 l
.5 Total Suspended Solids, mg/! 160 IS: 3025 Pt-17-1984, RA 2017 E
[ 6 Total Hardness (as CaCO3), mg/I 35 1S: 3025 Pt-21-2009, RA 2019 x
7 Total Alkalinity (as CaCO3), mg/| 322 IS: 3025 Pt-23-1986, RA 2019 ‘
T Sédium Adsorption Ratio (SAR), 16.9 1S: 11624:2019 guidelines i

 (millimole/litre)1/2

’___,/"
AUTHORISED SIGNATORY
- : EMPLOYEE CODE:( 6953 )
_ GC-01(Rev-05) 1/2

N e A e 5 . M £ 1 L i S— e S RO SR e

Note: The results relate onily to the items tested / cafihrated ahnve
Scanned coples/pholocopies or any other coples should be authenticated by reference to the original report.

Phone : 91-11-27000100, 27667267, 27667860 Fax : 91-11-27667207
See overleaf for terms & conditions
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SHRIRAM INSTITUTE FOR INDUSTRIAL RESEARCH

."I ‘, (A unit of Shriram Scientific and Industrial Research Foundation)
| || A 19, University Road, Delhi — 110007 (India) Website : www.shriraminstitute.org
SHRIRAMT An ISO - 9001, 14001 & 45001 Certified Institute E-mail id : customercare @shriraminstitute.org
qad @shriraminstitute.org
TEST REPORT NO : C1/0000301716
i :
; |
i i
‘ f
9 . Sulphate (as SO4), mg/l 166 1S: 3025 Pt-24-1983, RA 2019 ;
i 10 % Sodium 93 As per Customer Protocol :
B _
i 11 Biochemical Oxygen Demand (BOD), mg/l 6 APHA 23rd Ed., 5210 i
: = (at:20°C for 5 days) E
| 12 Chlorides (as CI); mg/l 48 1S: 3025 P-32-1988, RA 2019 |
13 Fluoride (as F), mg/l 1.4 APHA 23rd Ed.4500 F 1
14 Phosphate (as P), mg/l 0.8 APHA 23rd Ed., 4500-P f
15 Total Fixed Solids, mg/| 802 1S: 3025 Pt-18-1984, RA202] |
16 Nitrates (as N), mg/l Not Detected  1S: 3025 Pt-34-1988, RA 2019
~ (Detection Limit: 2 mg/l) !
17 Boron (as B), mg/l 1.1 IS: 3025 Pt-57-2005, RA 2017 |
DOR: 22.08.2022
~ DOS: 22,08.2022
~ DOC: 19.09.2022 |
I o *End of Report* i
§ i
:
H i
H i
i
|
? ;
! |
‘ E
1
i
i i
I ]
|
i
AUTHORISED SIGNATORY .
s EMPLOYEE CODE( 6B ) ;
. GCOLReNVOSL. . R Ty S =gy Ry

Note; The results relate only to the items tested / calibra-t.e.d ahove
Scanned copiesiphotocopies or any other coples should be authenticated by reference to the original repart

SRICT (Rav. 9] Phone : 91-11-27000100, 27667267, 27667860 Fax : 91-11-27667207
See overleaf for terms & conditions
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ANNEX LIRE-YC

et Ft -G8t AT Burgedt edteae @St w3

Testing results
Sample|pH |EC ocC P K Zn Cu Fe S Mn
code
Mmhos/cm | (%) (ppm)

1B 8.45 066| 0.36| 31.23| 82.26| 1.88| 0.88| 36.07| 96.65| 1.96
2B 9.02 0.51| 0.32| 81.67|107.53| 1.20| 0.42| 10.65| 67.16| 4.53
3B 9.28 034| 034] 1944| 95.85| 1.02| 052 6.14| 28.63| 1.80
4B 8.96 0.53 0.60)| 32.38| 77.81| 1.516| 1.09| 71.00| 88.09| 5.03

®
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362 ANNEXDRE-HE

RIE ik i s O B
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Registered
FORM-R

See Rule 85(5)

Notice

To,

1. Sh Hardev Singh S/o Sarwan Singh S/o Kesar Singh
2. Sh Sukdev Singh S/o Sarwan Singh S/o Kesar Singh
Village Ratol Rohi, Teshil Zira, Distt, Ferozepur

3. Smt. Dimpi Malhotra W/o Sh.Decp Malhotra S/o Sh.Om Parkash
Old Cantt.Road, Faridkot, Tchsil and Distt. Faridkot

Where it appears that you have raised 25952 Metric Tonne Sand Minor Mineral
without lawful authority and 25952 Metric Tonne Ordinary Earth upto the month 06/2022 from {
the land situated in Malbroj Factory,Village Ratol Rohi,Tehsil Zira & District Ferozepur (Khasra

No.18//8-13/1).

You are therefore directed to appear, in person or through a duly authorized
representative before Executive Engineer-cum District Mining Officer, Ferozepur (Address:- g
Golewala Drainage Division, 89-Jhoke Road at Ferozepur) on 072/09/2022 at 1:30 pm and to )
produce or cause to be produced at that time the accounts and documents specified below, lodge |
at that time any objection which you may wish to prefer in support thereof and produce any i

evidence in this regard.

In the event of your failure to comply with this notice, I shall proceed to assess i
the royalty to the best of my judgement under rule 85(5) of the Punjab Minor Mineral Rules,
2013 and furthermore you will be liable to prosecution under Rule 76.

L

crton —
Sub Di nal Officer- cum Executive Engineer—cum-
Assitant District Mining Officer i District Mining Officer
Drainage Cont.Sub-Division, ‘ Golewala[Prainage Division
C.C Makhu Ferozep

Seal of the/Assessing Authority

No./£26-A, 1637 -25

Dated: /o/o8 /2222
Place:Ferozepur 1 4/05 /20 2 2.
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Subject: Detail note of visit dated 18.08.2022 & 19.08.2022 — M/s Malbros International
Pvt. Ltd., Village Mansoorwal Kalan, Tehsil Zira, District Ferozepur.

It is submitted as under:-

e Hon'ble NGT Monitoring Committee headed by Justice Jasbir Singh, Former
Judge, Punjab Haryana Court; Sh. S.C. Aggarwal, 1AS (Retd.) Former Chief
Secretary, Punjab and Sant Balbir Singh Seechewal alongwith villagers; SDM Zira;
DSP, Zira & officials of the Deptt. of Revenue; Excise; Animal Husbandry; PPCB;
Mining and Agriculture, visited the area as well as the industry on 18.08.2022.
The villagers apprised the Committee that during the drilling of tubewell in the
premises of Gurudwara Samadhi Bhagat Dunni Chand Ji in Vill. Mahian Wala
Kalan, polluted water was observed. Therefore, first of all, the Committee visited
the premises of Gurudwara Smadhi Bhagat Dunni Chand ji in village Mahian Wala
Kalan, Tehsil Zira,Distt.Ferozepur and collected water sample of the tubewell
installed in the Gurudwara premises. The water sample was found colorless &
odourless. Thereafter, the Committee visited the site of the tubewell installed in
the parking area of the industry and collected water sample of this tubewell. The
color of the water sample was beige / sandy whereas it was also odourless. As
per directions of the Committee, three sets of water samples were collected
from tubewells and each set of samples has been sent to PBTI, Mohali; M/s Shri
Ram Institute for Industrial Research, Delhi and PPCB lab at Patiala for analysis.

e Stagnation of wastewater was observed near the septic tank existing adjoining to
theboundary wall of the industry. On the request of the villagers to the
Committee, soil sample from the area near to the said septic tank and soil /ash
sample from the fuel ash disposal area of the industry were also collected by the
Department of Agriculture. The soil samples have been sent to PAU, Ludhiana
and Soil Testing Lab, Faridkot for analysis.

e During visit, the villagers also raised the issue of illegal mining carried out by the
industry adjoining to its boundary wall. In this regard, Executive Engineer-cum-
District Mining Officer, Golewala Crainage Division, Ferozepur apprised the
Monitoring Committee that notices have been issued to the concerned and

presented copies of the same.

i g ¥
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e Thereafter, NGT MonitoringarﬁtZ: visited the premises of the industry.
During visit, Sh. Jasbir Dhiman, Vice President (Technical)of the industry in
formed the Committee that there are three working tubewells in the industrial
premises whereas 4™ tubewell is not operatable due to leakage in the pipeline
and 5™ tubewell has been closed recently due to advise of Vastu Consultant. But
no borewell was found in the industrial premises meant for discharge of
wastewater in the ground. The Monitoring Committee directed the PPCB officials
to collect tubewell water samples, find out the reason for stagnation of
wastewater near the septic tank and also verify the statement given by the
representative of the industry, on the next very day in the presence of the
representatives of villagers. _

e The officials of PPCB, Naib Tehsildar and Deptt. of Agriculture alongwith
representatives of villagers i.e. Sh. Sandeep Dhillon S/o S. Major Singh R/o Ratol
Rohi; Dr. Harvinder Singh S/o S. Nachattar Singh R/o Sodhiwala and S. Rajdeep
Singh S/o S. Randhir Singh R/o Ratol Rohi visited the industry on 19.08.2022 and
collected water samples of 3 no. operational tubewells installed at different
locations in the industrial premises. On the request of the villagers, the efforts
were made to make the 4™tubewell operational, but could not succeed. Further,
the recently closed tubewell (5“‘) was also made operational after removing the
upper layer of soil with JCB. The tubewell was continued to operate with
temporary fittings for one hour and thereafter the water sample of this tubewell
was collected. The color of the water sample was light beige / sandy whereas it
was odourless. The earlier laid pipeline connected with this tubewell led to fresh
water reservoir.The area at a distance of about 30-35 ft. from the 5 tubewell
was also dug with the help of JCB and found underground pipe of another
abandoned tubewell, but not connected with any pipeline.

s The area around boundary wall / septic tank, effluent treatment plant etc. of the
industry was visited alongwith the representatives of the villagers and no
stagnation of wastewater was observed within the industrial premises. Also, the
representatives of villages could not show any borewell / tubewell other than as
mentioned in the preceding para within the industrial premises. The boundary
wall of the industry is adjacent to the septic tank existing outside boundary wall.
Therefore, the premises of the industry behind the septic tank /boundary wall

was visited and found that there are about 50 labour quarters adjoining to the

& G
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boundary wall of the industry and wastewater generated from the bathing
section of labor quarters is directly going outside industrial premises for
stagnation near septic tank, whereas wastewater from the toilet section is going
into septic tank existing outside the boundary of the industry. The industry has
dumped the fuel ash in the low lying area adjoining to the industry and has made
provision for sprinkling of water through flexible pipes to suppress the dust
emission, which was found cut at one point outside the boundary wall.

Earlier, the industry was operating two boilers of capacities 14 TPH & 10 TPH.
However, in the year 2021, the industry has installed a new rice husk fired boiler
of capacity 65 TPH and dismantled the boiler of capacity 14 TPH & other existing
boiler of capacity 10 TPH boiler is not being operated. ESP has been installed as
an air pollution control device with the boiler of capacity 65TPH. Emission sample
was collected by the Board from the stack of 65 TPH capacity boiler on
06.04.2022 and as per the analysis results, the concentration of particulate
matter was found to be within the prescribed limits. Emission sample(s) would
now be collected as and when the industry comes in operation.
i Y

(Aushpreet Singh) (Ramandeep Singh Sidhu) {Rohit Singla)
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Asst. Environmental Environmental Engineer Environmental Engineer

Engineer
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133 CWP-16500-2022

M/S MALBROS INTERNATIONAL PVT. LTD. AND ANR. VS
STATE OF PUNJAB AND OTHERS

Present: Mr. Puneet Bali, Sr. Advocate with
Mr. Rishab Siyla, Advocate,
Mr. Shivam Sharma, Advocate and
Ms. Vidisha, Advocate
for the petitioner.

*k*kk

Learned Senior Counsel for the petitioners contends
that workers/employees and other related persons to the
business of the petitioners are being illegally stopped by the
mob and the mob has created untoward hindrances in the
ingress and egress to the industrial premises of the petitioners.
In CWP No0.15430 of 2022, this Court has directed the
concerned SSP to prevent happening of untoward incidents
within the vicinity of the factory premises.

Notice of motion for 08.08.2022.

On the asking of the Court, Ms. Kanica Sachdeva,
AAG, Punjab accepts notice on behalf of the State and submits
that the official respondents would take every endeavour to
maintain law and order situation at the site.

Interim order in the same terms as passed in CWP
No.15430 of 2022.

To be heard along with CWP No0.15430 of 2022.

In the meanwhile, respondent No.5 shall take all
possible steps to ensure that no hindrance is created in ingress
and egress of the factory premises by the agitators. Protest, if
any, by the protestors be allowed beyond 300 meters from the

factory premises in accordance with law.

(RAJ MOHAN SINGH)
29.07.2022 JUDGE
Prince
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266 CM-13949-CWP-2022 in
CWP-16500-2022

M/S MALBROS INTERNATIONAL PVT. LTD. AND ANR.
V/S
STATE OF PUNJAB AND OTHERS
Present: Mr. Puneet Bali, Sr. Advocate with
Mr. Sandeep Tayal, Mr. Rishabh Singla,

Ms. Vidisha Swaroop & Mr. Sachin Jain
Advocates for the petitioners.

Mr. Vinod Ghai, Advocate General assisted by
Mr. Amanpal, Addl. AG, Punjab.

Mr. R.S. Bains, Sr. Advocate with

Mr. Amarjeet, Advocate for respondent No.9.
seskskosk

The instant petition raises a grievance where the lawful
operations of an established industrial unit are being stalled by protestors
alleging violation of environment norms. The plea raised by the petitioner is
that it has all requisite environmental approvals, however, it is not being
allowed to function due to failure of State to ensure Rule of law and giving
all leverage to the protestors, even though their claim has no valid basis and
is in clear violation of the guidelines given/issued by the Hon’ble Supreme
Court and Division Bench of this Court about holding of protests.

The matter has been listed on various occasions and the State
has been seeking time to find an amicable resolution of the issue and
including test by the monitoring Committee of N.G.T.

On resumed hearing, learned counsel for the petitioners has
handed over today in Court a report of Monitoring Committee constituted by
the Hon’ble National Green Tribunal in O.A. No. 360 of 2018 in the matter
of ‘Shree Nath Sharma Vs. Union of India and others’ and other
environmental issues.

A detailed investigation with regard to the effluent discharge/

pollutant emission from the factory of the petitioners, if any, was conducted
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CWP-16500-2022 -2-

by the Monitoring Committee. The relevant extract of the same is reproduced
hereinafter below:

“3.0 Overall Findings of the Monitoring Committee

Based on the discussion held with the officers of the various
departments, village Panchayats and field visits made by the
Monitoring Committee and collection of ground water samples,
soil samples and reports submitted by the departments, the
overall findings of the Monitoring Committee are as under:

1. The ground water sample collected from Samaadhi
Bhagat Baba Duni Chand ji has been found containing faecal
contamination, which may be due to domestic sources for its
contamination.

2. The ground water sample collected from tubewell near
parking area of the industry has been found containing faecal
contamination may be due to domestic sources. The higher
values of TSS, COD and Turbidity in the ground water samples
due to presence inorganic compounds/constituents in the
ground. The higher values of Iron and Lead in the ground water
samples may be due to iron fitting in the pipeline laid for
abstraction of ground water.

3. The ground water samples collected from the tubewell
installed near new canal reservoir inside the industry has been
found contaminated due to T.Coli and domestic source may be a
source of contributing T.Coli. The higher values of Alkanity and
Boron have been found due to geogenic conditions.

4. There is insignificant contamination in ground water in
the tubewell near bottling plant inside the industry due to
insignificant values of F.Coli parameter and organic parameters
(BOD and COD,.

5. The higher value of F.Coli and T.Coli found in the ground
water samples collected from tubewell installed near effluent
treatment plant inside the industry may be due to faecal
contamination in ground water, which may be due to domestic

sources. The contribution of lower concentration of BOD and
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COD may also be due to presence of F.Col and T.Coli
parameters.

6. The higher value of COD, TSS and Turbidity in the
ground water samples collected from the tubewell near
transport office inside the industry may be due to inorganic
compounds/constituents. The higher value of Iron may be due to
iron fitting in the pipeline laid for abstraction of ground water.
The slight higher value of Boron in ground water sample may be
due to geogenic reasons.

7. From the analysis results of ground water samples
analyzed by all the three laboratories, indicate that ground
water contamination is probably due to faecal contamination,
which may be due to domestic sources. Possibility of discharge
of industrial effluent in underground water is feeble as no such

assessment from the analysis results has been found.”

Learned counsel appearing on behalf of the petitioner contends
that at the initial stages, the investigations were conducted by the Punjab
Pollution Control Board and no effluent discharge and/or pollutant emissions
were attributed to the petitioner. It was, however on the demand of the
protesters that the NGT Monitoring Committee had been requested to carry
out the search/investigation. Samples were drawn from the places identified
by the protestors. Even in the aforesaid investigation, the Monitoring
Committee of the NGT has not found any effluent/polluting emission being
discharged or emitted by the petitioner factory. He contends that the agencies
and instrumentalities of the State are soft peddling the issue at the cost of rule
of law. He places further reliance on the order dated 30.11.2018 passed by a
Division Bench of this Court in CWP-PIL NO.-40 of 2018 titled as ‘Mohit
Kapoor Vs. State of Punjab and others. The relevant extract of the same

reads as under:
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“However, as an interim measure, in order to ensure peace and
tranquility, we issue the following directions which will abide and
shall be carried out by all the respective parties:

i) The organizers who have planned to stage any Dharna,
protest or demonstration either on 2" December, 2018, as
stated by them in the public notice or any other date, shall
do so only after obtaining prior permission from the
District Administration and shall carry out peaceful
activities only at the place identified to carry out the same
by the District Administration.

i1)  The police authorities shall ensure that those coming to
participate in the agitation do not carry amy weapons,
which includes fire arms, knives, lathis and the likes.

iti) The organizers shall give an undertaking to the
Administration  that they shall ensure peaceful
protest/demonstration/agitation at the designated site only.

iv)  The police authorities and the State Government shall
ensure videography of any protest/demonstration being
held to the maximum extent possible.

V) The police authorities keep a strict vigil and regulate entries
from all the entry points of District Patiala.

The police authorities, the District Administration, the State
Government and the organizers of the associations are further
directed to ensure the compliance of the directions issued in this
regard by the Hon'ble Apex Court in Destruction of Public and
Private Properties v. State of Andhra Pradesh and others (2009) 5
Supreme Court Cases 212.”

A further reference is made to the judgment of the Hon’ble
Supreme Court in the matter of Amit Sahni Vs. Commissioner of Police &
others bearing Civil Appeal No.3282 of 2020 and decided on 07.10.2020.

The observations made in the aforesaid judgment are reproduced hereinafter

below:
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“I8. Furthermore, we live in the age of technology and the
internet where social movements around the world have swiftly
integrated digital connectivity into their toolkit; be it for
organising, publicity or effective communication. Technology,
however, in a near paradoxical manner, works to both empower
digitally fuelled movements and at the same time, contributes to
their apparent weaknesses. The ability to scale up quickly, for
example, using digital infrastructure has empowered movements to
embrace their often-leaderless aspirations and evade usual
restrictions of censorship, however, the flip side to this is that
social media channels are often fraught with danger and can lead
to the creation of highly polarised environments, which often see
parallel conversations running with no constructive outcome
evident. Both these scenarios were witnessed in Shaheen Bagh,
which started out as a protest against the Citizenship Amendment
Act, gained momentum across cities to become a movement of
solidarity for the women and their cause, but came with its fair
share of chinks - as has been opined by the interlocutors and
caused inconvenience of commuters.

19. We have, thus, no hesitation in concluding that such kind
of occupation of public ways, whether at the site in question or
anywhere else for protests is not acceptable and the administration
ought to take action to keep the areas clear of encroachments or
obstructions

20. We are also of the view that the High Court should have
monitored the matter rather than disposing of the Writ Petition and
creating a fluid situation. No doubt, it is the responsibility of the
respondent authorities to take suitable action, but then such
suitable action should produce results. In what manner the
administration should act is their responsibility and they should not
hide behind the court orders or seek support therefrom for carrying
out their administrative functions. The courts adjudicate the legality
of the actions and are not meant to give shoulder to the
administration to fire their guns from. Unfortunately, despite a

lapse of a considerable period of time, there was neither any
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negotiations nor any action by the administration, thus warranting
our intervention.

21. We only hope that such a situation does not arise in the
future and protests are subject to the legal position as enunciated
above, with some sympathy and dialogue, but are not permitted to

get out of hand.”

Learned counsel for the petitioner contends that the respondent
authorities have failed to point out any lapse and/or omission on the part of
the petitioner, however, despite the same, the State agencies have not been
able to uphold the rule of law. They have allowed a free hand to the
protesters. The State Agencies want the Court to shoulder their obligation and
to take responsibility for the actions required to be taken by them. Such
conduct on the part of the State instrumentalities has been repeatedly
deprecated by this Court as well as the Hon’ble Supreme Court. He contends
that the petitioner unit/factory has been established with an investment of
more than Rs.300 crores and financial institutional borrowing to the tune of
Rs.200 crores. The salary bill of the petitioner unit/factory itself runs into
Rs.1.5 crores and a further amount of Rs.2 crores per month has to be paid
towards the installment against the institutional borrowings. The factory has
remained closed for a period of two months due to inaction on the part of the
respondent authorities resulting in immense loss to the petitioner unit. The
respondent — State is not willing to shoulder any obligation or liability for
such loss that has occasioned solely due to inaction on the part of the
respondent-State to enforce the rule of law.

Learned Advocate General Punjab prays for a further two
weeks’ time to amicably resolve the issue with dialogue.

In the interest of justice, adjourned to 11.10.2022.
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However, it has been put without contradiction to the Advocate
General Punjab that the State is required to take all such effective measures
as are required to enforce the rule of law on its responsibility as guardian of
all stake-holders and that the State is liable to compensate the petitioner for
its inability to ensure protection of the rights of the petitioner to carry on
business/trade and occupation within the statutory parameters. State cannot
express its helplessness when decisions to uphold law are to be taken. In the
event of State continuing to reflect its handicap or claim for more time, an
aggrieved cannot be made to suffer financial bankruptcy and it must remain
prepared to adequately compensate the victims of sovereign failure to uphold

law.

(VINOD S. BHARDWAJ)
28.09.2022. JUDGE

rajender
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268 CM-15953-CWP-2022 in/and
CWP-16500-2022 (O&M)

M/S MALBROS INTERNATIONAL PVT. LTD. AND ANR.
V/S
STATE OF PUNJAB AND OTHERS
Present: Mr. Puneet Bali, Sr. Advocate with
Mr. Sandeep Tayal, Mr. Rishabh Singla,

Ms. Vidisha Swaroop & Mr. Sachin Jain, Advocates
for the petitioners.

Mr. Vinod Ghai, Advocate General, Punjab, assisted by
Mr. Amanpal, Addl. AG, Punjab.

Mr. R.S. Bains, Sr. Advocate with

Mr. Amarjeet, Advocate for respondent No.9.
seskskosk

CM-15953-CWP-2022
The instant application has been filed under Section 151 of the
Code of Civil Procedure, for placing on record the objections/observation to

the sample analysis report placed on record by the petitioner.

Notice in the application to the non-applicant/petitioners for the
date fixed.

Main Case

The Advocate General, Punjab prays for yet more time to explore
the possibilities of an amicable resolution of the issue and contends that all steps
within the domain of the State are being undertaken to resolve the controversy
and to enable the petitioners to carry on their industrial operations without any

hindrance.

A detailed order was passed on 28.09.2022 noticing the report of
the Monitoring Committee constituted by the NGT as well as the judgment of
the Hon'ble Supreme Court in the matter of Amit Sahni Vs. Commissioner of
Police and others bearing Civil Appeal No.3282 of 2020 decided on
07.10.2020 and granting time to the State to take effective steps. The said order

is extracted again and is as under:-
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“The instant petition raises a grievance where the
lawful operations of an established industrial unit are being
stalled by protestors alleging violation of environment norms.
The plea raised by the petitioner is that it has all requisite
environmental approvals, however, it is not being allowed to
function due to failure of State to ensure Rule of law and giving
all leverage to the protestors, even though their claim has no
valid basis and is in clear violation of the guidelines
given/issued by the Hon’ble Supreme Court and Division Bench
of this Court about holding of protests.

The matter has been listed on various occasions
and the State has been seeking time to find an amicable
resolution of the issue and including test by the monitoring
Committee of N.G.T.

On resumed hearing, learned counsel for the
petitioners has handed over today in Court a report of
Monitoring Committee constituted by the Hon’ble National
Green Tribunal in O.A. No. 360 of 2018 in the matter of ‘Shree
Nath Sharma Vs. Union of India and others’ and other
environmental issues.

A detailed investigation with regard to the effluent
discharge/ pollutant emission from the factory of the petitioners,
if any, was conducted by the Monitoring Committee. The
relevant extract of the same is reproduced hereinafter below:

“3.0 Overall Findings of the Monitoring Committee
Based on the discussion held with the officers of the
various departments, village Panchayats and field visits
made by the Monitoring Committee and collection of
ground water samples, soil samples and reports submitted
by the departments, the overall findings of the Monitoring
Committee are as under:

1. The ground water sample collected from Samaadhi

Bhagat Baba Duni Chand ji has been found containing
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faecal contamination, which may be due to domestic
sources for its contamination.

2. The ground water sample collected from tubewell
near parking area of the industry has been found
containing faecal contamination may be due to domestic
sources. The higher values of TSS, COD and Turbidity in
the ground water samples due to presence inorganic
compounds/constituents in the ground. The higher values
of Iron and Lead in the ground water samples may be due
to iron fitting in the pipeline laid for abstraction of
ground water.

3. The ground water samples collected from the
tubewell installed near new canal reservoir inside the
industry has been found contaminated due to T.Coli and
domestic source may be a source of contributing T.Coli.
The higher values of Alkanity and Boron have been found
due to geogenic conditions.

4. There is insignificant contamination in ground
water in the tubewell near bottling plant inside the
industry due to insignificant values of F.Coli parameter
and organic parameters (BOD and COD,).

5. The higher value of F.Coli and T.Coli found in the
ground water samples collected from tubewell installed
near effluent treatment plant inside the industry may be
due to faecal contamination in ground water, which may
be due to domestic sources. The contribution of lower
concentration of BOD and COD may also be due to
presence of F.Col and T.Coli parameters.

6. The higher value of COD, TSS and Turbidity in the
ground water samples collected from the tubewell near
transport office inside the industry may be due to
inorganic compounds/constituents. The higher value of
Iron may be due to iron fitting in the pipeline laid for
abstraction of ground water. The slight higher value of
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Boron in ground water sample may be due to geogenic
reasons.

7. From the analysis results of ground water samples
analyzed by all the three laboratories, indicate that
ground water contamination is probably due to faecal
contamination, which may be due to domestic sources.
Possibility of discharge of industrial effluent in
underground water is feeble as no such assessment from

the analysis results has been found.”

Learned counsel appearing on behalf of the
petitioner contends that at the initial stages, the investigations
were conducted by the Punjab Pollution Control Board and no
effluent discharge and/or pollutant emissions were attributed to
the petitioner. It was, however on the demand of the protesters
that the NGT Monitoring Committee had been requested to
carry out the search/investigation. Samples were drawn from the
places identified by the protestors. Even in the aforesaid
investigation, the Monitoring Committee of the NGT has not
found any effluent/polluting emission being discharged or
emitted by the petitioner factory. He contends that the agencies
and instrumentalities of the State are soft peddling the issue at
the cost of rule of law. He places further reliance on the order
dated 30.11.2018 passed by a Division Bench of this Court in
CWP-PIL NO.-40 of 2018 titled as ‘Mohit Kapoor Vs. State of
Punjab and others. The relevant extract of the same reads as
under:

“However, as an interim measure, in order to ensure
peace and tranquility, we issue the following directions
which will abide and shall be carried out by all the
respective parties:

i) The organizers who have planned to stage any
Dharna, protest or demonstration either on 2
December, 2018, as stated by them in the public notice

or any other date, shall do so only after obtaining prior
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permission from the District Administration and shall
carry out peaceful activities only at the place identified
to carry out the same by the District Administration.

it)  The police authorities shall ensure that those
coming to participate in the agitation do not carry any
weapons, which includes fire arms, knives, lathis and the
likes.

iti)  The organizers shall give an undertaking to the
Administration that they shall ensure peaceful
protest/demonstration/agitation at the designated site
only.

iv)  The police authorities and the State Government
shall ensure videography of any protest/demonstration
being held to the maximum extent possible.

V) The police authorities keep a strict vigil and
regulate entries from all the entry points of District
Patiala.

The police authorities, the District
Administration, the State Government and the organizers
of the associations are further directed to ensure the
compliance of the directions issued in this regard by the
Hon'ble Apex Court in Destruction of Public and Private
Properties v. State of Andhra Pradesh and others (2009)
5 Supreme Court Cases 212.”

A further reference is made to the judgment of the

Hon’ble Supreme Court in the matter of Amit Sahni Vs.

Commissioner of Police & others bearing Civil Appeal

No.3282 of 2020 and decided on 07.10.2020. The observations

made in the aforesaid judgment are reproduced hereinafter
below:

“18. Furthermore, we live in the age of technology and

the internet where social movements around the world

have swiftly integrated digital connectivity into their

toolkit; be it for organising, publicity or effective
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communication. Technology, however, in a near
paradoxical manner, works to both empower digitally
fuelled movements and at the same time, contributes to
their apparent weaknesses. The ability to scale up quickly,
for example, using digital infrastructure has empowered
movements to embrace their often-leaderless aspirations
and evade usual restrictions of censorship, however, the
flip side to this is that social media channels are often
fraught with danger and can lead to the creation of highly
polarised environments, which often see parallel
conversations running with no constructive outcome
evident. Both these scenarios were witnessed in Shaheen
Bagh, which started out as a protest against the
Citizenship Amendment Act, gained momentum across
cities to become a movement of solidarity for the women
and their cause, but came with its fair share of chinks - as
has been opined by the interlocutors and caused
inconvenience of commuters.

19.  We have, thus, no hesitation in concluding that such
kind of occupation of public ways, whether at the site in
question or anywhere else for protests is not acceptable
and the administration ought to take action to keep the
areas clear of encroachments or obstructions

20. We are also of the view that the High Court should
have monitored the matter rather than disposing of the
Writ Petition and creating a fluid situation. No doubt, it is
the responsibility of the respondent authorities to take
suitable action, but then such suitable action should
produce results. In what manner the administration
should act is their responsibility and they should not hide
behind the court orders or seek support therefrom for
carrying out their administrative functions. The courts
adjudicate the legality of the actions and are not meant to
give shoulder to the administration to fire their guns from.

Unfortunately, despite a lapse of a considerable period of
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time, there was neither any negotiations nor any action by
the administration, thus warranting our intervention.

21.  We only hope that such a situation does not arise in
the future and protests are subject to the legal position as
enunciated above, with some sympathy and dialogue, but

are not permitted to get out of hand.”

Learned counsel for the petitioner contends that the
respondent authorities have failed to point out any lapse and/or
omission on the part of the petitioner, however, despite the
same, the State agencies have not been able to uphold the rule of
law. They have allowed a free hand to the protesters. The State
Agencies want the Court to shoulder their obligation and to take
responsibility for the actions required to be taken by them. Such
conduct on the part of the State instrumentalities has been
repeatedly deprecated by this Court as well as the Hon’ble
Supreme Court. He contends that the petitioner unit/factory has
been established with an investment of more than Rs.300 crores
and financial institutional borrowing to the tune of Rs.200
crores. The salary bill of the petitioner unit/factory itself runs
into Rs.1.5 crores and a further amount of Rs.2 crores per
month has to be paid towards the installment against the
institutional borrowings. The factory has remained closed for a
period of two months due to inaction on the part of the
respondent authorities resulting in immense loss to the
petitioner unit. The respondent — State is not willing to shoulder
any obligation or liability for such loss that has occasioned
solely due to inaction on the part of the respondent-State to
enforce the rule of law.

Learned Advocate General Punjab prays for a
further two weeks’ time to amicably resolve the issue with
dialogue.

In the interest of justice, adjourned to 11.10.2022.

However, it has been put without contradiction to
the Advocate General Punjab that the State is required to take

all such effective measures as are required to enforce the rule of
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law on its responsibility as guardian of all stake-holders and
that the State is liable to compensate the petitioner for its
inability to ensure protection of the rights of the petitioner to
carry on business/trade and occupation within the statutory
parameters. State cannot express its helplessness when decisions
to uphold law are to be taken. In the event of State continuing to
reflect its handicap or claim for more time, an aggrieved cannot
be made to suffer financial bankruptcy and it must remain
prepared to adequately compensate the victims of sovereign

failure to uphold law.

Counsel for the petitioners has handed over an affidavit of
Rajesh Kumar today, in the Court as per which the total expenses/losses
already suffered by the petitioners on account of non-operation of the Unit
are Rs.13.73 crores. He contends that the petitioners have not been found
non-compliant of any law or requirements prescribed therein and yet the
State has failed to provide adequate arrangement to allow petitioners to
operate. He further contends that the respondent State has allowed
disgruntled people/unruly mob to take control of the State machinery which

has opted to kneel down rather than to uphold sovereignty of Rule of Law.

Learned Advocate General, Punjab, on the other hand, does not
dispute the report of the Monitoring Committee or that the assertion of the
petitioners that it is compliant of all laws and re-iterates that they are taking
all effective steps in their command and would rather seek order from the

Court to implement the orders.

Such a request cannot be accepted. The instrumentalities of the
State need to firmly saddle themselves and take responsibility. They cannot

be permitted to ask Court of law to lend its shoulder for discharge of their
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functions. The matter has remained pending for more than 03 months and the

situation has remained same despite observances.

It seems that the State has been soft peddling the entire issue.
Despite the repeated assurances given and strenuous efforts made by the
Advocate General, Punjab, it does not seem to be making any headway
despite the petitioners agitating and suffering immense losses including the

pecuniary burden of having to meet the financial liability.

In order to balance equities and to ensure that conflicting
interests are resolved, hearing of the case is adjourned to 22.11.2022.

In the meanwhile, an amount of Rs.5 Crores shall be deposited
by the respondent — State with the Registry of this Court within a period of

one week.

(VINOD S. BHARDWA))
October 11, 2022. JUDGE
raj arora
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M/S MALBROS INTERNATIONAL PVT. LTD. AND ANR.
V/S
STATE OF PUNJAB AND OTHERS

Present: Mr. Puneet Bali, Sr. Advocate with
Mr. Sandeep Goyal, Mr. Sachin Jain,
Ms. Vidisha Swaroop & Ms. Mahima Gill, Advocates
for the petitioners.

Mr. Vinod Ghai, Advocate General, Punjab, assisted by
Mr. Aman Pal, Addl. AG, Punjab.

Mr. R.S. Bains, Sr. Advocate with
Mr. Aman Raj Bawa, Advocate for respondents No.7 and 8.

Ms. Saigeet Srivastava, Advocate,
for respondent No.12 — Union of India.

oskeskok

CM-15953-CWP-2022

The instant application has been filed under Section 151 of the
Code of Civil Procedure, for placing on record the objections/observations to
the sample analysis report.

The application is allowed subject to all just exceptions.

The objections/observations to the sample analysis report are
taken on record.

Registry is directed to tag the same at appropriate place.


Admin
Typewriter
Annexure R-10
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The present writ petition has been instituted for seeking issuance
of directions to the respondents for ensuring security, free passage and
smooth working of petitioner No.1-Unit that has been established as per law
and after obtaining all necessary statutory approvals, without interference and
threats posed by respondents No.7 to 11 and other protesters/members of the
General Public who have blocked the passage of petitioner No.1-Unit and are
now allowing free movement of men and material. Consequently, the
industrial operations of the petitioner No.1-Unit have come to a halt.

The specific case of the petitioner No.1-Unit which is a grain based
distillery unit and is also running a bottling plant is that the petitioner No.1-
Unit has been set up after obtaining all statutory licenses and permission for
running of distillery, bottling plant, manufacturing of Ethanol and power
generation plant. The petitioners claim to have all requisite licenses issued by
the Punjab Pollution Control Board under the Water (Prevention and Control
of Pollution) Act, 1974 and consent to operate as well. All the aforesaid
approvals are valid and are in existence. It has also been averred that the
petitioner No.1-Unit had installed Trade Effluent Plant of the capacity of
1960.0 KL/ day for treatment through Effluent Treatment Plant (ETP) and
three stages R.O. System has made for reuse of 697 KLD of Treated Trade
Effluent. Additionally, the petitioner No.1-Unit has also developed a Green
Belt in 33% in the total area of the premises as required by law and requisite
Emissions control equipments have also been installed. It is averred that
petitioner No.1-Unit has zero liquid discharge and all the necessary
clearances have been granted by the Ministry of Environment, Forest and

Climate Change. However, on account of vested and mischievous interest,
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there has been a protest by the residents led by respondents No.7 to 11. They
have blocked the entrance of petitioner No.1-Unit by installing tents alleging
that the petitioner No.1-Unit is discharging effluent and that the proper
machinery for checking emissions has not been installed. It was also alleged
that the residue of the effluent discharge by the petitioner No.1-Unit has
contaminated the sub soil water and traces of ‘lahan’ can be found therein.
Petitioner No.1-Unit claims to have tried to reason with the protesters that no
traces of ‘lahan’ percolate in sub-soil in Grain Based Distillery as such
residue is generated only in a molasses based distillery but to no avail. The
petitioners thus approached the District Administration for taking adequate
measures and for removal of the unauthorized and illegal protest staged by
the private respondents and members of the General Public at their
enticement. The District Administration deployed large police force,
however, it did not take any effective steps for ensuring disbursal of the
illegal protesters and rather chose to adopt a soft paddle approach. The
petitioner also informed the Administration that it has been manufacturing
Ethanol, which is an inflammable object, which ought to be removed from
the premises to avoid any untoward incident. However, the Administration
failed to take appropriate measures. So much so, the protesters did not even
allow the labourers/workers/officials working in the petitioner No.1-Unit to
come out due to which food had to be got delivered through drone.
The petitioner also preferred a Civil Suit before the Civil Judge (Senior
Division), Zira, however, even service on the respondents is not being
effected. The petitioners claim that it has set up the Unit with an investment
of more than Rs.300 Crores of which the capital investment of Rs.200 Crores

has been raised from financial institutions entailing a monetary liability of
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more than Rs.2 Crores per month towards the installments. In addition,
Rs.1.5 Crores have to be borne as recurring salary bills per month. Since
fundamental rights of the petitioner No.1-Unit under Article 19 (1) (g) of the
Constitution of India, are being violated, hence, the present petition has been
filed.

Written statements on behalf of the private respondents have
been filed wherein the private respondents placed reliance on the averments
noticed above and alleged that the Unit was causing contamination of the soil
as well as the sub soil water and was endangering the lives of the residents. It
was alleged that as the owner was not taking appropriate measures, hence,
they had to resort to the protests and to stop the functioning of the petitioner
No.1-Unit. The private respondents, against whom the allegations were
leveled thus admitted that they are not allowing the petitioner No.1-Unit to
operate.

Separate status report was also filed by the Senior
Superintendent of Police, Ferozepur, in which the details regarding the police
force deployment at the site to avoid occurrence of any untoward incident is
mentioned. It was also averred by the respondent-State that pursuant to the
complaint received by the District Administration, water samples were drawn
by a team of Punjab Pollution Control Board from different sites as indicated
by the protesters and from villages Mansurwal, Maiwala Kalan, Rator Roohi
and from factory premises of petitioner No.1-Unit on various dates i.e.
18.07.2022, 19.07.2022, 20.07.2022 and 23.07.2022 in the presence of the
officers and about 200-250 protesters. It was stated that officials of the Civil
Administration made all efforts to push back the protesters, however, their

numbers kept on swelling and the District Administration could not persuade
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the protesters to put an end to the protest. They have pointed out that there
are more than 500 to 700 people staging protest including women and
children. It reduces to 100-125 during night. It is pointed out that there are
two dharna sites in the vicinity of the petitioner No.1-Unit and that there is
sufficient police deployment of more than 400-450 police personnel.
Reference is made to meetings held with the representatives of the protesters
allegedly on as many as 50 occasions but to no avail.

It was pointed out that the protesters thereafter refused to accept
the reports and approvals of the Punjab State Pollution Control Board.

It had been submitted by the parties that a Monitoring
Committee was also constituted by the National Green Tribunal headed by
the Hon’ble Mr.Justice Jasbir Singh (Retd.) to collect samples from various
locations/sites for conducting tests. The representatives of the protesters are
stated to have agreed that they shall adhere by the test results of the samples
drawn by the Monitoring Committee sent by the National Green Tribunal.

The said aspect finds a specific mention in the previous orders
passed by this Court. Time was thus granted to place on record the test results
of the samples drawn by the Monitoring Committee constituted by the
National Green Tribunal.

The test results were thereafter placed on record along with other
Misc. Applications filed by the petitioners as per which the petitioner No.1-
Unit was not found causing any pollution. The conclusions of the report were
duly extracted in the interim order passed by this Court on 28.09.2022. The
Government of Punjab did not controvert the test results and prayed for 02

weeks time to resolve the entire issue by opening up a dialogue.
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The relevant part of the order is extracted as under:-

“The instant petition raises a grievance where the lawful
operations of an established industrial unit are being stalled by
protestors alleging violation of environment norms. The plea
raised by the petitioner is that it has all requisite environmental
approvals, however, it is not being allowed to function due to
failure of State to ensure Rule of law and giving all leverage to
the protestors, even though their claim has no valid basis and is
in clear violation of the guidelines given/issued by the Hon’ ble
Supreme Court and Division Bench of this Court about holding
of protests.

The matter has been listed on various occasions and
the State has been seeking time to find an amicable resolution of
the issue and including test by the monitoring Committee of
N.G.T.

On resumed hearing, learned counsel for the
petitioners has handed over today in Court a report of
Monitoring Committee constituted by the Hon’ble National
Green Tribunal in O.A. No. 360 of 2018 in the matter of ‘Shree
Nath Sharma Vs. Union of India and others’ and other
environmental issues.

A detailed investigation with regard to the effluent
discharge/ pollutant emission from the factory of the petitioners,
if any, was conducted by the Monitoring Committee. The
relevant extract of the same is reproduced hereinafter below:

“3.0 Overall Findings of the Monitoring Committee

Based on the discussion held with the officers of the

various departments, village Panchayats and field visits

made by the Monitoring Committee and collection of

ground water samples, soil samples and reports submitted
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by the departments, the overall findings of the Monitoring
Committee are as under:

1. The ground water sample collected from Samaadhi
Bhagat Baba Duni Chand ji has been found containing
faecal contamination, which may be due to domestic
sources for its contamination.

2. The ground water sample collected from tubewell
near parking area of the industry has been found
containing faecal contamination may be due to domestic
sources. The higher values of TSS, COD and Turbidity in
the ground water samples due to presence inorganic
compounds/constituents in the ground. The higher values
of Iron and Lead in the ground water samples may be due
to iron fitting in the pipeline laid for abstraction of
ground water.

3. The ground water samples collected from the
tubewell installed near new canal reservoir inside the
industry has been found contaminated due to T.Coli and
domestic source may be a source of contributing T.Coli.
The higher values of Alkanity and Boron have been found
due to geogenic conditions.

4. There is insignificant contamination in ground
water in the tubewell near bottling plant inside the
industry due to insignificant values of F.Coli parameter
and organic parameters (BOD and COD).

5. The higher value of F.Coli and T.Coli found in the
ground water samples collected from tubewell installed
near effluent treatment plant inside the industry may be
due to faecal contamination in ground water, which may
be due to domestic sources. The contribution of lower
concentration of BOD and COD may also be due to
presence of F.Col and T.Coli parameters.

6. The higher value of COD, TSS and Turbidity in the

ground water samples collected from the tubewell near
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transport office inside the industry may be due to
inorganic compounds/constituents. The higher value of
Iron may be due to iron fitting in the pipeline laid for
abstraction of ground water. The slight higher value of
Boron in ground water sample may be due to geogenic
reasons.

7. From the analysis results of ground water samples
analyzed by all the three laboratories, indicate that
ground water contamination is probably due to faecal
contamination, which may be due to domestic sources.
Possibility of discharge of industrial effluent in
underground water is feeble as no such assessment from

the analysis results has been found.”

Learned counsel appearing on behalf of the
petitioner contends that at the initial stages, the investigations
were conducted by the Punjab Pollution Control Board and no
effluent discharge and/or pollutant emissions were attributed to
the petitioner. It was, however on the demand of the protesters
that the NGT Monitoring Committee had been requested to
carry out the search/investigation. Samples were drawn from the
places identified by the protestors. Even in the aforesaid
investigation, the Monitoring Committee of the NGT has not
found any effluent/polluting emission being discharged or
emitted by the petitioner factory. He contends that the agencies
and instrumentalities of the State are soft peddling the issue at
the cost of rule of law. He places further reliance on the order
dated 30.11.2018 passed by a Division Bench of this Court in
CWP-PIL NO.-40 of 2018 titled as ‘Mohit Kapoor Vs. State of
Punjab and others. The relevant extract of the same reads as
under:

“However, as an interim measure, in order to ensure

peace and tranquility, we issue the following directions
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which will abide and shall be carried out by all the
respective parties:

1) The organizers who have planned to stage any
Dharna, protest or demonstration either on 2
December, 2018, as stated by them in the public notice
or any other date, shall do so only after obtaining prior
permission from the District Administration and shall
carry out peaceful activities only at the place identified
to carry out the same by the District Administration.

it)  The police authorities shall ensure that those
coming to participate in the agitation do not carry any
weapons, which includes fire arms, knives, lathis and the
likes.

iti)  The organizers shall give an undertaking to the
Administration that they shall ensure peaceful
protest/demonstration/agitation at the designated site
only.

tv)  The police authorities and the State Government
shall ensure videography of any protest/demonstration
being held to the maximum extent possible.

v)  The police authorities keep a strict vigil and
regulate entries from all the entry points of District
Patiala.

The police authorities, the District
Administration, the State Government and the organizers
of the associations are further directed to ensure the
compliance of the directions issued in this regard by the
Hon'ble Apex Court in Destruction of Public and Private
Properties v. State of Andhra Pradesh and others (2009)
5 Supreme Court Cases 212.”

A further reference is made to the judgment of the
Hon’ble Supreme Court in the matter of Amit Sahni Vs.

Commissioner of Police & others bearing Civil Appeal
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No.3282 of 2020 and decided on 07.10.2020. The observations

made in the aforesaid judgment are reproduced hereinafter

below:
“18. Furthermore, we live in the age of technology and
the internet where social movements around the world
have swiftly integrated digital connectivity into their
toolkit; be it for organising, publicity or effective
communication. Technology, however, in a near
paradoxical manner, works to both empower digitally
fuelled movements and at the same time, contributes to
their apparent weaknesses. The ability to scale up quickly,
for example, using digital infrastructure has empowered
movements to embrace their often-leaderless aspirations
and evade usual restrictions of censorship, however, the
flip side to this is that social media channels are often
fraught with danger and can lead to the creation of highly
polarised environments, which often see parallel
conversations running with no constructive outcome
evident. Both these scenarios were witnessed in Shaheen
Bagh, which started out as a protest against the
Citizenship Amendment Act, gained momentum across
cities to become a movement of solidarity for the women
and their cause, but came with its fair share of chinks - as
has been opined by the interlocutors and caused
inconvenience of commuters.
19.  We have, thus, no hesitation in concluding that such
kind of occupation of public ways, whether at the site in
question or anywhere else for protests is not acceptable
and the administration ought to take action to keep the
areas clear of encroachments or obstructions
20. We are also of the view that the High Court should
have monitored the matter rather than disposing of the
Writ Petition and creating a fluid situation. No doubt, it is

the responsibility of the respondent authorities to take
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suitable action, but then such suitable action should
produce results. In what manner the administration
should act is their responsibility and they should not hide
behind the court orders or seek support therefrom for
carrying out their administrative functions. The courts
adjudicate the legality of the actions and are not meant to
give shoulder to the administration to fire their guns from.
Unfortunately, despite a lapse of a considerable period of
time, there was neither any negotiations nor any action by
the administration, thus warranting our intervention.

21.  We only hope that such a situation does not arise in
the future and protests are subject to the legal position as
enunciated above, with some sympathy and dialogue, but

are not permitted to get out of hand.”

Learned counsel for the petitioner contends that the
respondent authorities have failed to point out any lapse and/or
omission on the part of the petitioner, however, despite the
same, the State agencies have not been able to uphold the rule of
law. They have allowed a free hand to the protesters. The State
Agencies want the Court to shoulder their obligation and to take
responsibility for the actions required to be taken by them. Such
conduct on the part of the State instrumentalities has been
repeatedly deprecated by this Court as well as the Hon’ble
Supreme Court. He contends that the petitioner unit/factory has
been established with an investment of more than Rs.300 crores
and financial institutional borrowing to the tune of Rs.200
crores. The salary bill of the petitioner unit/factory itself runs
into Rs.1.5 crores and a further amount of Rs.2 crores per
month has to be paid towards the installment against the
institutional borrowings. The factory has remained closed for a
period of two months due to inaction on the part of the
respondent authorities resulting in immense loss to the

petitioner unit. The respondent — State is not willing to shoulder
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any obligation or liability for such loss that has occasioned
solely due to inaction on the part of the respondent-State to
enforce the rule of law.

Learned Advocate General Punjab prays for a
further two weeks’ time to amicably resolve the issue with
dialogue.

In the interest of justice, adjourned to 11.10.2022.

However, it has been put without contradiction to
the Advocate General Punjab that the State is required to take
all such effective measures as are required to enforce the rule of
law on its responsibility as guardian of all stake-holders and
that the State is liable to compensate the petitioner for its
inability to ensure protection of the rights of the petitioner to
carry on business/trade and occupation within the statutory
parameters. State cannot express its helplessness when decisions
to uphold law are to be taken. In the event of State continuing to
reflect its handicap or claim for more time, an aggrieved cannot
be made to suffer financial bankruptcy and it must remain
prepared to adequately compensate the victims of sovereign

failure to uphold law.”

Taking stock of the totality of circumstances, an opportunity was
granted to the respondent-State to resolve the issue as per law. It was noticed
that inadequate measures had been put in place and inaction was being
displayed by the State Machinery. It was a conspicuous display of failure of
Administration and the supremacy of rule of law has been subjugated to the
whims of the protesters.

The case was thereafter taken up on 11.10.2022 when the State
sought yet more time to resolve the entire issue. It was granted 06 weeks time

on its request to resolve the deadlock. The rights guaranteed under the
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Constitution of India create an indefeasible obligation on the State to ensure
protection thereof.

During the pendency of the case, additional applications were
submitted by the petitioners pointing out that protesters have yet not been
removed and it also submitted that petitioner No.1-Unit has already suffered
a loss of more than Rs.17.80 Crores since the forced shut down. Certificate
issued by the Auditors was also placed on record. It was averred that as a
result of the ongoing deadlock, the petitioner No.1-Unit is on the brink of
being declared a Non-Performing Asset (NPA) and that in addition to the
financial loss suffered by the petitioner No.1-Unit, the State has itself lost
revenue to the tune of Rs.84 Crores approximate towards the Excise and
other Taxes. A further request was made that since the State Government has
failed to take appropriate steps, Union of India, be impleaded as a party and
the Paramilitary forces be deputed to protect the petitioner No.1-Unit.
Reference was also placed on the order passed by this Court in the matter of
Ravinder Singh Dhull Vs. State of Haryana and others, bearing CWP
No0.19086 of 2017 dated 25.08.2017. The relevant extract of the directions

given in the aforesaid judgment is as under:-

(i) All parties and every section of the society should

maintain peace and harmony;

(ii) In case anybody indulges in any kind of violence, arson,
loot, etc., he or they should be dealt with firmly by use of force,

if necessary;

(iti) The police force and paramilitary forces would have free-

hand to deal with the situation wherever and whenever required
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against any individual or any section of the society or

organization,

(iv) In case of need, the Army shall be deployed and made

operational.

(v)  The police force shall make arrangements forthwith for
capturing every moment of untoward situation through video-
graphy by using video-cameras. Those who are indulging in any
kind of violence, arson or breach of etc. shall be video-graphed

and an FIR shall be registered against him/them;

(vi) In case any politician or anybody else including Ministers
interferes in the enforcement of law, FIR be registered against
him/them. In case of failure on the part of the police officer to

register an FIR, similar action would be called against him;

(vii) No politician, leader, social-worker, spiritual leader,
religious leader or any such organization shall make any
provocative speech or statement, which may have the tendency

to affect public order.”

It was thus contended that the colossal failure of the State
Machinery is at display and that when a situation is extra-ordinary,
exemplary measures are required to be taken for restoration of normalcy and
confidence of people in the rule of law.

Notice of the aforesaid Misc. Applications was issued to the
respondents for the date already fixed i.e. today.

Written response on behalf of respondents No.4 to 6 by the
Deputy Commissioner, Ferozepur, has been filed. The relevant part of the

same reads thus:-
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“(iv) That the Assistant Commissioner Excise, Ferozepur vide
letter no. 1143/Exc. dated 09/11/2022 reported to this office that
since the protest started the functioning of the factory is
disrupted. It has further been reported that there are
inflammables materials stored in the factory and proper
maintenance of same is necessary which is not possible in the
present  circumstances.  Therefore for  proper  safety
arrangements, it is required that the said material is taken out of
the factory. (Annexure R5).

On receiving of this report the protestors were contacted
and with continuous engagement by the district administration,
they have agreed to allow shifting out of the said material from
the factory without causing any obstruction. Keeping in view
aforesaid circumstances promptly orders had been passed for
shifting of the inflammable material from the factory dated
17/11/2022 by constituting a committee to help out in shifting
these materials. The process is ongoing and it is expected to be
completed by 22/11/2022.

4.  In addition to this Inspector General of Police, Ferozepur
Range, Ferozepur also intervened in the matter. He had held
meeting with undersigned, SSP, Ferozepur, SP (Investigation).
Ferozepur;, DSP, Zira; Environmental Engineer, PPCB,
Faridkot; CMO, Ferozepur; Deputy Director Animal
Husbandry, Ferozepur and Assistant Commissioner EXxcise,
Ferozepur along with representatives of the protestors so to
explain to them our position on various issues raised by them for
protesting. He had also explained to them the order of the
Hon'bleCourt. However, the protestors had not lifted the protest
so far.

5. That the district administration has approached the
protestors time and again almost daily to make them aware
about the contempt proceedings and the directions of this

Hon'ble Court. However, the protestors have turned a blind eye
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to the law and to the order of this Hon'ble Court and have
continued their protest.

6. That it is worth mentioning due to the continuous efforts
made by the district administration there is significant decline in
the number of protestors present at the protest site. It has
declined from the strength of 500-700 daily earlier to 50-60
daily now.

7. That the whole machinery of the State is working towards
the implementation of the order of this Hon'ble Court. The
efforts made by the district administration has yielded
significant results and thus it is prayed that more time may be
given to resolve the issue amicably so to ensure that any law and
order situation may be avoided.

8. That an order under section 144 of the Code of Criminal
Procedure 1973 was already issued by this office vide letter no.
138 dated 08-10-2022 to implement the order of Hon'ble Court
dated 29-07-2022. (R-6).

It is also prayed to this Hon'ble Court that this Hon'ble
court may issue strict directions to the counsel on the behalf of
protestors abide by the law and immediately shift the dhama as
per the order of this Hon'ble Court.”

A perusal of the aforesaid reply clearly shows that the District
Administration acknowledges that protesters at site have illegally gathered
and the District Administration has not been able to ensure their removal. It
also shows that the protesters have openly disapproved of the rule of law and
procedures prescribed therein for seeking redressal of their grievances, if any.

A fresh status report by way of affidavit of Additional
Kanwardeep Kaur, IPS, Senior Superintendent of Police, Ferozepur, District
Ferozepur, on behalf of respondents No.2, 3 and 5, has also been filed which

is simply a narrative of the purported steps taken by the police to avoid any
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untoward incident. She has also specifically admitted that the use of force is
not being undertaken to avoid any untoward incident and admits that the
protests are unlawful and in violation of the restrictions imposed under
Section 144 of the Code of Criminal Procedure.

The entire narrative in the response filed by the District
Administration was about steps being taken by it as a measure to pat their
back all while admitting that the protesters are still at the site and that the
petitioner No.1-Unit has not been able to carry on its operations for last more
than 04 months for no fault.

The Advocate General appearing on behalf of the State of
Punjab prayed for being granted some more time and said that best efforts are
being undertaken by the State for removal of the protesters and that they
would be able to successfully convince the residents to allow the petitioner
No.1-Unit to carry on its operations.

A pointed query was raised to the Advocate General appearing
for the State of Punjab to point out if the petitioner No.1-Unit in question has
been established in violation of any law, sanctions or approvals to which the
reply has been in the negative. Hence, the installation, commencement and
operations of the petitioner No.1-Unit are not alleged to be in violation of
law.

The Division Bench of this Court had already issued various
directions about the manner in which protests/demonstrations can be staged
vide order dated 30.11.2018 in the matter of Mohit Kapoor Vs. State of
Punjab and others CWP-PIL NO.-40 of 2018 by placing reliance on the
judgment of the Hon’ble Supreme Court in the matter of Destruction of

Public and Private Properties in RE — Petitioners Vs. State of A.P. and
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others, reported as 2009 (5) SCC 212. Further reliance was also placed on
the judgment of the Hon’ble Supreme Court in the matter of Amit Sahni Vs.
Commissioner of Police & others bearing Civil Appeal No.3282 of 2020,
decided on 07.10.2020, the directions whereof have also been extracted. Both
the said judgments and directions were duly extracted in the orders passed on
earlier occasions.

The Hon’ble Supreme Court had also noticed in precedent
judgment that the Civil Administration has been crumbling to take a decision
or responsibility for the decisions and instead allow the problem to swell to
create compelling circumstances for the Court to shoulder the responsibility
of their inaction. Such a growing tendency has often led to a face-off with the
Administration which prefers to allow escalation of a situation and thus
compromising the supremacy of law and to thereafter claim its helplessness.
While the command of the Sovereign must resonate authority, the
Administration has meekly surrendered itself to the whims of Association
which may stage protests anywhere and all over the State. The tendency has
been repeatedly growing. So much so it was reported in the Newspaper that
nearly 70 lakhs men hours were lost in the State of Punjab in the various
protests last year alone. Although such claims may be unverified and may not
be supported by any quantified data, however, it is invariably startling and
shocks the judicial conscience qua the state of affairs and the harassment
caused to the general Public-who may not stand up in equal numbers to
protest against the same but silently suffer. The clamour of the some cannot
leave the Court to turn a deaf ear to those not crying or airing their grievances

and it cannot be construed that they have none.
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The Hon’ble Supreme Court in the matter of In RE Destruction
of Public and Private Properties Vs. State of A.P. and others (supra)
examined the issue from different perspectives so as to strike a balance
between the conflicting right to carry on trade and business and the right to
assemble peacefully without arms to stage protests. In the absence of
Legislation, various guidelines were issued by the Hon’ble Supreme court.
The same are extracted as under:-

“7. In the absence of legislation the following guidelines are to
be adopted to assess damages:

(1) Wherever a mass destruction to property takes place due to
protests or thereof, the High Court may issue suo motu action
and set up a machinery to investigate the damage caused and to
award compensation related thereto.

(II) Where there is more than one state involved, such action
may be taken by the Supreme Court.

(I1I) In each case, the High Court or Supreme Court, as the case
may be, appoint a sitting or retired High Court judge or a sitting
or retired District judge as a Claims Commissioner to estimate
the damages and investigate liability.

(1V) An Assessor may be appointed to assist the Claims
Commissioner.

(V) The Claims Commissioner and the Assessor may seek
instructions from the High Court or Supreme Court as the case
may be, to summon the existing video or other recordings from
private and public sources to pinpoint the damage and establish
nexus with the perpetrators of the damage.

(VI) The principles of absolute liability shall apply once the
nexus with the event that precipitated the damage is established.
(VII) The liability will be borne by the actual perpetrators of the
crime as well as organisers of the event giving rise to the
liability - to be shared, as finally determined by the High Court

or Supreme Court as the case may be.
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(VIII) Exemplary damages may be awarded to an extent not
greater than twice the amount of the damages liable to be paid.
(IX) Damages shall be assessed for:
(a) damages to public property;
(b) damages to private property;
(c) damages causing injury or death to a person or
persons;
(d) Cost of the actions by the authorities and police to
take preventive and other actions.
(X) The Claims Commissioner will make a report to the High
Court or Supreme Court which will determine the liability after

hearing the parties.”

Similar directions were reiterated by the Hon’ble Supreme Court
in the matter of Kodungallur Film Society and another Vs. Union of India
and others, reported as 2018 (10) SCC 713. Various structural and
preventive measures were suggested by the Hon’ble Supreme Court. The
relevant parts of the directions contained in the order of the Hon’ble Supreme

Court are extracted as under:-

“16. There are overlapping areas of directions which albeit
apply to the situations referred to in the concerned decision. For
the purpose of the present writ petition, we have no hesitation in
observing that the dispensation can be similar to the one
decided recently in Tehseen Poonawalla (supra), for which
reason the guidelines delineated in the said decision must apply
proprio vigore in respect of peaceful protests turning into mob

violence, causing damage to public and private properties.

A. Ex abundanti cautela, we may hasten to clarify that similar
interim measures will operate in respect of any peaceful protest

turning into mob violence, causing loss of life or damage to
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public and private properties, including violence designed to
instill fear in the minds and terrorise the common man, in the
absence of any law to that effect. The recommendations /
directions elucidated hereunder are not exhaustive but only to
set out broad contour of the measures required to be taken and
are in addition to the recommendations/directions given in In

Re: Destruction of Public and Private Properties (supra):
A. STRUCTURAL AND PREVENTIVE MEASURES

a) In addition to the responsibilities ascribed to the Nodal
Olfficer(s) as set out in Tehseen Poonawalla (supra), the said
Nodal Officer(s) would also be responsible for creating and
maintaining a list containing the various cultural
establishments, including theatres, cinema halls, music venues,
performance halls and centres and art galleries within the
district, and pin point vulnerable cultural establishments and
property which have been attacked/damaged by mob violence
over the past 5 (five) years. This list would be updated on a
regular basis to account for amy new openings/closings of

establishments.

b) In addition to the prohibition against weaponry laid down in
paragraph 12 (Il) of In Re: Destruction of Public and Private
Properties (supra), any person found to be carrying prohibited
weaponry, licensed or otherwise, during protests/demonstrations
would prima facie be presumed to have an intention to commit

violence and be proceeded in that regard as per law.

¢) The State governments should set up Rapid Response Teams
preferably district-wise which are specially trained to deal with
and can be quickly mobilized to respond to acts of mob violence.
These teams can also be stationed around vulnerable cultural

establishments as mentioned hereinabove.
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d) The State governments should set up special helplines to deal

with instances of mob violence.

e) The State police shall create and maintain a cyber-
information portal on its website and on its internet-based
application(s) for reporting instances of mob violence and

destruction of public and private properties.

B. REMEDIES TO MINIMIZE, IF NOT EXTIRPATE, THE
IMPENDING MOB VIOLENCE

a) The Nodal Officer(s) will coordinate with local emergency
services, including police stations, fire brigades, hospital and
medical services and disaster management authorities during
incidents of mob violence in order to have a comprehensive and

consolidated response to the situation.

b) The authorities must consider the use of non-lethal crowd-
control devices, like water cannons and tear gas, which cause
minimum injury to people but at the same time, act as an

effective deterrent against mob force.

¢) The authorities must ensure that arrests of miscreants found

on the spot are done in the right earnest.

d) The Nodal Officer(s), may consider taking appropriate steps
as per law including to impose reasonable restrictions on the
social media and internet-based communication services or
mobile applications, by invoking enabling provisions of law
during the relevant period of mob violence, if the situation so

warrants.

e) The Nodal Officer(s) must take coordinated efforts and issue
messages across various audio-visual mediums to restore peace
and to stop/control rumours. This can extend to issuing
communications on local TV channels, radio stations, social

media like Twitter etc.
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C. LIABILITY OF PERSON CAUSING VIOLENCE

a) If a call to violence results in damage to property, either
directly or indirectly, and has been made through a
spokesperson or through social media accounts of any
group/organization(s) or by any individual, appropriate action
should be taken against such person(s) including under Sections
153A, 295A read with 298 and 425 of the Indian Penal Code,
1860.

b) In instances where a group/organisation has staged a protest
or demonstration resulting in violence and damage to property,
the leaders and office bearers of such group/organisation should
physically present themselves for questioning, on their own,
within 24 (twenty four) hours, in the police station within whose
jurisdiction the violence and damage occurred. Any such
person(s) failing to present himself/herself in such manner
without any sufficient reason should be proceeded against as a
suspect and legal process must be initiated forthwith against
him/her including for being declared an absconder in

accordance with law.

c¢) A person arrested for either committing or initiating,
promoting, instigating or in any way causing to occur any act of
violence which results in loss of life or damage to property may
be granted conditional bail upon depositing the quantified loss
caused due to such violence or furnishing security for such
quantified loss. In case of more than one person involved in such
act of violence, each one of them shall be jointly, severally and
vicariously liable to pay the quantified loss. If the loss is yet to
be quantified by the appropriate authority, the judge hearing the
bail application may quantify the amount of tentative damages
(which shall be subject to final determination thereof by the
appropriate authority) on the principle stated in paragraph 15

of the decision in In Re:Destruction of Public and Private
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Properties (supra), after hearing the submissions of the

State/agency prosecuting the matter in that regard.
D. RESPONSIBILITY OF POLICE OFFICIALS

a) When any act of violence results in damage to property,
concerned police officials should file FIRs and complete
investigation as far as possible within the statutory period and
submit a report in that regard. Any failure to file FIRs and
conduct investigations within the statutory period without
sufficient cause should be considered as dereliction of duty on
behalf of the concerned officer and can be proceeded against by

way of departmental action in right earnest.

b) Since the Nodal Officer(s) holds the overall responsibility in
each district to prevent mob violence against cultural
establishments and against property, any unexplained and/or
unsubstantiated delay in filing FIRs and/or conducting
investigations in that regard should also be deemed to be

inaction on the part of the said Nodal Officer(s).

¢) With reference to the videography mentioned in paragraphs 5
(iv), 10 and 12 of In Re: Destruction of Public and Private
Properties (supra), the officer-in-charge should first call upon
from the panel of local video operators maintained by the
concerned police station to video-record the events. If the said
video operators are unable to record the events for whatever
reason or if the olfficer-in-charge is of the opinion that
supplementary information is required, then he/she can also call
upon private video operators to record the events and request

the media for information on the incident in question, if need be.

d) Status reports of the investigation(s)/trial(s) concerning such
offences as set out hereinabove, including the results of such
trial(s), shall be uploaded on the official website of the

concerned State police on a regular basis.
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e) In the event of acquittal of any person(s) accused of
committing such offences as set out hereinabove, the Nodal
Olfficer(s) must coordinate with the Public Prosecutor for filing

appeal against such acquittal, in the right earnest.
E. COMPENSATION

a) The person/persons who has/have initiated, promoted,
instigated or any way caused to occur any act of violence
against cultural programmes or which results in loss of life or
damage to public or private property either directly or
indirectly, shall be made liable to compensate the victims of

such violence.

b) Claims arising out of such acts of violence should be dealt
with in the manner prescribed in paragraph 15 of In Re:

Destruction of Public and Private Properties (supra).

¢) This compensation should be with regard to the loss of life or
damage done to any public or private properties, both movable

and immovable.”

It is apparent from the perusal of the above that the authorities
have been called upon to ensure appropriate steps against the miscreants and
also to impose liability against the persons enticing violence or causing
damage to property either directly or indirectly, under the garb of protests or
demonstrations. Responsibilities of the police officials have also been
fastened in the event of failure on their part to file FIRs and to conduct
investigations within the statutory powers as prescribed and they have been
held responsible of their failure to prevent such mob violence. Apart
therefrom, the aspect of compensation has also been noticed by the Hon’ble

Supreme Court in the aforesaid judgment.
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Invariably, the Hon’ble Supreme Court through a catena of
judgments has recognized the rights of individuals and citizens to hold
peaceful demonstration to air their grievances and to ensure that their
grievances are heard, however, such right cannot be deployed as a weapon to
truncate the rights guaranteed to the fellow citizens under the Constitution.
The protesters do not derive any superior right merely because of their
capacity to assemble together and to make themselves heard. Those who are
silent and suffer cannot be deemed to have waived their rights to carry on
their trade, occupation or business. Their sufferance cannot be interpreted as
their support. The process of law stands not only for those who make
themselves heard but it also must discharge its obligation towards those who
remain unheard. Evidently, the State has claimed to put a mechanism as
renders the assembly illegal and unlawful, yet, the authorities stand helpless
and have been saving time with no commitment or intent.

It is not disputed by the learned Advocate General appearing for
the State of Punjab that the guidelines and directions issued by the Division
Bench of this Court as regard the manner in which the protests are to be
staged have been violated and that the guidelines as laid down by the Hon’ble
Supreme Court in the catena of judgments noticed above have also not been
complied with. The officials also cannot plead ignorance of the same.
Consequently, this Court is left with little choice but to take certain decisions
as would act as a catalyst and instill a sense of responsibility in the
Administration.

It has also become essential to get an assessment of the damages
claimed to be suffered for which an additional deposit is to be done. The

deposit is without prejudice to the fact that public money cannot be deployed
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to fund the illegal activities of the protesters. Public money is meant for
development and to sub-serve larger public interest and is not to be used to
condone the conscious illegal acts and fund the mist-adventures of the
violators of the rule of law. It is time that the authorities set in place an
appropriate mechanism so that the violators causing damage to public or
private properties feel the heat and learn to protest with responsibility and are
held accountable for the consequences of their actions.

The process of law and the Sovereign cannot project a fractured
face. When it unwields its authority, the Sovereign as well as rule of law
loses credibility. Once the Sovereign authority loses its credibility, the
paramountcy of the judicial process is lost and the rule of law is undermined.
The Officers in the Administration responsible for ensuring protection of
rights of all competing interests have failed to show any grit and
determination. Such non-committal approach can hardly be perceived as
advancing any cause of justice.

Incompetence creating ruse to seek refuse in law to shield
himself at the cost of Public Exchequer cannot be allowed to be normal.
Public money is held in trust and not to finance failure of Administration. It
has thus become imperative to issue notice to show cause to the Additional
Chief Secretary (Home), Government of Punjab, Additional Director General
of Police (Law and Order), Punjab, the Deputy Commissioner, Ferozepur as
well as the Senior Superintendent of Police, Ferozepur, as to why the
proceedings for contempt of the orders, directions and guidelines issued by
the Hon’ble Supreme Court as well as Division Bench of this Court in the
judgments noticed above, be not initiated against them.

In addition thereto, the following directions are also issued:-
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(i)

(i)

(iii)

(iv)

The State of Punjab shall deposit an additional amount of
Rs.15 Crores with the Registry of this Court within a
period of one week from today;

The Deputy Commissioner, Ferozepur, shall file an
affidavit stating the details of the protesters at site who
have stalled the operations of the petitioner No.1-Unit;

The details of the properties held by such protesters and of
their leaders shall also be furnished in the above said
affidavit; and

The damage/loss suffered by the petitioners or any other

claimant be also got ascertained.

Learned counsel for the parties agree that a Committee may be

nominated by this Court for assessing and evaluating the loss by petitioner or

others in view of judgments already passed before any further action.

Accordingly, a Committee headed by a former Judge of this Court and

comprising of representative of State is being constituted with consent of

parties. The said Committee shall be at liberty to associate a Chartered

Accountant/Auditor of their choice to assess the validity of the claims made

before it.

The Committee shall compromise of the following”

Hon’ble Mr. Justice R.K. Nehru (Retd.) (Chairman)

A nominee of the State Government not below the rank of

Additional Commissioner in the Department of Excise and

Taxation (Official Member)
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and
3 Sh. Babbar Bhan, Advocate, P-19/1997, Mobile No0.94170-
81591, Email I[.D. babbarbhanadv@yahoo.co.in GH-39, 1-A,
(Mansa Devi Complex (MDC), Sector 5, Panchkula, Haryana.
(Non-official Member)

The Committee shall take all claims and objections into
consideration before submitting its report and be guided by the judgment of
the Hon’ble Supreme Court for assessment thereof.

The fee of the Chairman of the Committee is quantified at
Rs.5,00,000/- (Rupees Five Lakhs), while the fee of the non-official member
is quantified at Rs.2,50,000/- (Rupees Two Lakhs Fifty Thousand). The
Committee may nominate an Account/Chartered Accountant/Auditor for
their aid and assistance subject to maximum expenditure of Rs.2,50,000/-
(Rupees Two Lakhs Fifty Thousand). The above expenses are to be paid by
the State of Punjab.

The Committee shall submit its report of the estimated
loss/damages within a period of Two Months to this Court.

The Committee may fix a date for site visit to record the
objections of the protesters, if any, and the District Administration shall
ensure that adequate publication and arrangement for the said visit is done so
that the persons affected may submit their claim/objections.

To come up for further consideration on the steps taken by the

Administration on 20.12.2022.
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The status report/response be also filed by the State by the next

date of hearing.

November 22, 2022. (VINOD S. BHARDWA)
raj arora JUDGE



203

Present :-

Annexure R-11 237
448

CWP-16500-2022 ( O&M)

M/S MALBROS INTERNATIONAL PVT. LTD. AND ANR.
V/S

STATE OF PUNJAB AND OTHERS
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Mr. R.S. Rai, Sr. Advocate with
Mr. Sandeep Goyal, Advocate,

Mr. Rishab Singla, Advocate,

Ms. Vidisha Swarup, Advocate and
Mr. Sachin Jain, Advocate

for the petitioners.

Mr. Vinod Ghai, Advocate General, Punjab assisted by
Mr. Aman Pal, Addl. A.G. Punjab,

Mr. Saurav Verma, Addl. A.G.Punjab.

Mr. Sanjay Sabharwal, Addl. A.G. Punjab.

Mr. R.S. Bains, Sr. Advocate with
Mr. Amarjeet, Advocate and

Mr. Aman Raj Bawa, Advocate
for respondent No.9

Ms. G.K. Maan, Sr. Advocate with
Mr. A.P.S. Mann, Advocate,

Mr. Gursharan Singh, Advocate,
Mr. Akashdeep Singh, Advocate,
Ms. Simrat Kaur, Advocate,

Mr. A.J.S. Gill, Advocate,

Mr. Gursewak Singh, Advocate and
Mr. Sunil Kumar, Advocate

for respondent No.2.

Ms. Saigeeta Srivastava, Advocate
for respondent No.12-Union of India.
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This is in continuity with the orders passed earlier by this Court

including the order dated 29.07.2022 to shift the protests 300 meters from

factory premises. The matter has been take up on resumed hearing

on various dates when the State assured to evolve mechanism for resolution

of dispute and to ensure compliance of directions issued by the Court

for holding of protest. The grievance raised by the petitioner is that the
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protestors are not allowing the petitioner to run his unit alleging pollution
even though it has all necessary statutory approval by Punjab Pollution
Control Board. Even the team constituted by National Green Tribunal had
drawn samples from the locations identified by the protestors and nothing
incriminating could be linked to the industrial activity of the petitioner unit.
It was also espoused by the petitioner that Division Bench of this Court has
passed various directions in the matter of “Mohit Kapoor versus State of
Punjab” bearing CWP-PIL No.40 of 2018 and to ensure compliance of the
directions issued by the Hon'ble Supreme Court in the matter of
“Destruction of Public & Private properties versus State of Andhra
Pradesh and Others (2009) 5 Supreme Court Cases 212.

Learned Advocate General, Punjab contends that State has
already formulated four Committees, in consultation with the protestors, to
look into various grouses espoused by the protestors so as to amicably
resolve the issue. The Committees shall give their report as regards the
various aspects espoused by the protestors and also as to whether the
grievances espoused are an outcome of the industrial activity carried out by
the petitioner unit or not.

Learned Advocate General submits the details of the
Committees and their scope as under:-

“l. A committee has been formed as follows to
investigate the points related to water pollution and public
hearing:-

(i)  Chairman, Punjab Pollution Control Board.

(it)  Principal Chief Conservative Forest.

(iit) Member Secretary, Punjab Pollution

Control Board.”
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2. A committee has been formed as follows to investigate
the increasing cases of cancer, hepatitis-B etc., in the villages
surrounding the factory:
(i) Dr Rakesh Kakkar, Professor & Head, Department
of  Community Medicine, AIMS, Bathinda.
(ii) Dr PVM Lakshmi, Professor of Epidemiology,
Department of Community Medicine & School of Public
Health, PGIMER, Chandigarh.
(iii) Dr Ravinder Khaiwal, Professor (Environmental
Health). Department of Community Medicine & School
of Public Health, PGIMER, Chandigarh.
(iv)  Dr. Gagandeep Singh Grover, Assistant Director,
Department of Health and Family Welfare, Punjab.

3. A committee has been formed as follows to
investigate the damage to soil and crops:-
(i)  Director of Research, PAU.
(i) Head, Department of Soil Science, PAU
(iti) Head, Department of Soil & Water
Engineering, PAU.

4. A committee has been formed as follows to
investigate the loss of animals:-
(i) Dr. §.S. Randhawa, Director Vety Clinics,
GADVASU
(ii)  Dr. Jasbir Bedi, Director Centre for One
Health, GADVASU
(iii) Dr. S.K.Sharma, Professor and Head
Department of Vety Pharmacology,
GADVASU.”

He further submits that the reports by the above Committees

shall be received within a period of two weeks and appropriate action in
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terms of the reports shall be taken.

Vide order dated 22.11.2022 contempt notices had also been
issued to the official respondents to show case as to why proceedings for
contempt be not initiated against the officials for disobedience of the
directions issued by the Division Bench of this Court in relation to holding
of protest, for which repeated opportunities had been granted to the
respondents.

Registry is directed to tag the contempt as a separate number
and list the same before an appropriate Bench after obtaining orders from
Hon'ble the Chief Justice. Let the contempt be dealt independently by the
Contempt Bench. Copies of the interim orders passed in this writ alongwith
the affidavit filed by the respondents be also tagged with the contempt file.

Adjourned to 28.02.2023.

The State shall file an affidavit within a period of 04 weeks, by
an officer not below the rank of Additional Chief Secretary in the
Department of Home Affairs as regards the time frame within which the
stalemate can be resolved and the inter se rights of the parties ascertained so
as to bring the situation in confirmity with the judgment passed by the
Division Bench of this Court. He shall also aver as to whether the State is in
a capacity and/or a position to ensure that the protest/industrial activity is
brought in confirmity with law as declared through precedent judgments and
noticed in earlier orders.

(VINOD S. BHARDWA))

JUDGE

DECEMBER 23, 2022

Vishal sharma
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